BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
Original Application no. 215/2022

IN THE MATTER OF:

Aashish Sardana

...0riginal Applicant
Versus

M/s Vatika Ltd. &Anr.
....... Respondent

REPORT ON BEHALF OF THE JOINT COMMITTEE OF SEIAA
HARYANA, DISTRICT MAGISTRATE GURUGRAM & HARYANA
STATE POLLUTION CONTROL BOARD, IN COMPLIANCE OF
ORDER DATED 12/04/2022

MOST RESPECTFULLY SHOWETH:-

1. This Hon'ble Tribunal has taken cognizance of the
application of Sh. Aashish Sardana and during the hearing on
12/04/2022 has ordered that: -

"1.  Grievance in this application is against illegal construction in
Village Sikhopur, Tehsil and District Gurugram by M/s Vatika Ltd,

Gurugram. According to the applicant, the project in question
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requires Environmental Clearance (EC) for which R-1 itself filed an
application on12.10.2016. Though EC was recommended, it has
not yet been granted, as shown by the website. Thus, according to
the applicant, ongoing construction of the project without prior EC
is in violation of Notification dated 14.09.2006.

2. In view of averments made in the Application, we find it
necessary to require a joint Committee comprising of SEIAA
Haryana, State PCB and District Magistrate, Gurugram to
undertake visit to the site, interact with the stakeholders and give
a report to this Tribunal. Based on facts found, the statutory
regulators may take remedial action in the matter. If the
Committee finds that construction is going on without requisite
EC, on such fact being verified, the District Magistrate may ensure
that further construction does not takes place. State PCB will be
the nodal agency for coordination and compliance. An action taken
report may be furnished within two months by email at judicial-
ngt@gov.in preferably in the form of searchable PDF/ OCR
Support PDF and not in the form of Image PDF”.

2. In compliance of the above order Chairman, SEIAA Haryana
nominated Sh. V.K. Gupta, Chairman, SEAC, Haryana and
Dr.Rajbir Singh Bondwal, IFS (Retd.) Member, SEAC to represent
SEIAA in the Joint Committee. District Magistrate, Gurugram
appointed Smt. Ankita Chaudhary, IAS, SDM, Gurugram to
represent the District Magistrate, Gurugram.
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3. The team comprising above-cited members i.e. Sh. V.K Gupta,
Dr. Rajbir Singh Bondwal, Smt. Ankita Chaudhary along with Sh.
Sandeep Singh, Regional Officer, HSPCB, Gurugram Region (S)
and Sh. Divyanshu, AEE, HSPCB, Gurugram Region (S) visited the
site on 04/07/2022. It was observed on the site that there is one
tower with extended basement and raised/constructed from
ground level to 11 floors (Copy of site photographs is attached as
Annexure-R1). There was no construction activity going on
during the visit. Further it seems that some demolition activity has
been carried out in the recent past adjacent to basement level of
one constructed tower where traces/debris of demolition was
observed (Copy of site photographs is attached as Annexure-
R2). At present total built-up area of the project is approximately
10500 Sgm, same is also attached as enclosure-8 in the
representation submitted by PP i.e. M/s Vatika Limited.

4, Project Proponent M/s Vatika Limited submitted a
representation (attached as Annexure-R3) in the office of
Regional Officer, HSPCB, Gurugram Region (S) on dated
11.07.2022, which project proponent has described the sequence
of events since submission of their application for Environment
Clearance (EC) online on 12.10.2016 at MoEF&CC Portal vide
Proposal No. SIA/HR/NCP/59619/2016 under Category 8A of EIA
Notification 2006 for built-up area 43862.113 Sgm. The PP has
stated that Project was considered in the 147th, 148th, and 150th
meetings of the State Expert Appraisal Committee (SEAC) held on
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31.01.2017, 14.02.2017 and 07.04.2017 respectively, and in its
150th meeting, SEAC recommended the Project with Gold Rating
to State Environment Impact Assessment Authority (SEIAA)
Haryana to grant the Environmental Clearance. The Project was
considered in 102nd meeting of SEIAA held on 20.04.2017 and
during the meeting it was observed that License from Town and
country planning Department, Haryana was valid till 23.03.2017
and case referred back to SEAC, with suggestion to visit the
project site to verify any construction or violation and to submit its
report within 15 days. The case was referred back to SEAC by
SEIAA vide its letter dated 01.05.2017 addressed to SEAC with a
copy to Vatika Ltd. But as per M/s Vatika Limited they did not
receive the said letter and they came to know about this letter
only on 24.03.2022 during the personal hearing/meeting with
SEIAA, wherein it was informed that the said letter was received
by their EIA consultant, which is a matter of record. Then, the
153rd SEAC meeting was held on 07.06.2017, wherein 2 (Two)
members subcommittee was constituted to conduct the site visit
and to submit its report within 15 days from the issue of the letter
by the Secretary SEAC, and no copy of the letter was issued to
M/s Vatika Limited, which is a matter of record. When no written
communication in this regard was received from SEIAA/SEAC after
20.04.2017, and the stipulated time period had passed as per
MoEF&CC EIA Notification dated 14.09.2006, they submitted an
intimation letter to SEIAA, Haryana with a copy marked to the
Director of (New Construction Projects & Industrial Estates)
MoOEF&CC, New Delhi vide letter dated 04.07.2017, that it is a
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case of deemed grant of EC as per the above said notification and

they are proceeding ahead with the Project.

The PP has further stated that as per EIA notification of 2006,
they have been submitting 6 (Six) monthly compliance reports to
SEIAA, Haryana State Pollution Control Board (HSPCB) and
Regional office of MOEF&CC Chandigarh. But they did not get any
response from anyone stating that these compliance reports are
not acceptable. The SEAC sub-committee as formed on
07.06.2017 visited the Project site on 02.06.2018, almost after
one year and took the site photographs, and reported that they
started the Project work prior to the grant of EC. Although, M/s
Vatika Limited had already informed SEIAA vide their letter dated
04.07.2017 regarding the deemed EC. Then, they (PP) received
1st hearing letter from SEIAA vide dated 11.06.2019, and they
explained the concerned officials verbally about the facts of the
Project. Then, SEIAA issued final notice for hearing vide letter
dated 23.12.2021 and accordingly they submitted their reply to
SEIAA with all facts and supporting documents on 24.01.2022 and
09.05.2022 through their Counselor/Advocate. The case is still

pending with SEIAA

5. The appellant was not present during the site visit of the joint
committee. He was contacted from the site on phone and detail
discussion was carried out. Subsequently, the appellant Sh.
Aashish Sardana visited and submitted his representation dated
05.07.2022 next day in the office of the Regional Officer, HSPCB,
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Gurugram (S)'?’The representation is attached as Annexure-R4.
The appellant has raised the point that the project proponent
commenced construction prior to making the EC application, they

made false declaration at various points in its EC application, also
undertook demolition work without EC approval etc.

The joint committee has inspected the current status as described
in paragraph 3 above and depicted in the photographs in
Annexures R1 & R2. However, verification of the allegation of

commencing the construction work prior to or aftermaking the EC
application is now not feasible. |

6. It is reiterated that there is No Environmental Clearance issued
by SEIAA Haryana for this project and that the Project Proponent
has carried out the above described works of construction and
demolitions solely on the basis of the ‘deemed EC’ as described by
them in Annexure-3.

7. The team has forwarded the representations of both,the
project proponent and the appellant,to the SEIAA Haryana
through the representatives of SEIAA Haryana in this committee
for final decision on the EC application of the project proponent
and the status of deemed EC as assumed by the project

proponent,
’3/7 lg/pl”/

Page 6



The Report is submitted for kind consideration of this Hon'ble

Tribunal.

Place: C\h'c %rom

Dated: 19 Iahog,z_
el

- Sh. V.K. Gupta
Chairman, SEAC,

Haryana

Sub Divisional Magistrate

Gurugram

[ e
’gr_,_y,'y)/
Dr. Rajbir Singh Bondwal

IFS (Retd) Member, SEAC

Regional Officer

HSPCB Gurugram Region (S)
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The Report is submitted for kind consideration of this Hon'ble

Tribunal.

Place:
Dated:

Lo
%w o Dr. Rajbir Singh Bondwal

Chairman, SEAC, IFS (Retd) Member, SEAC
Haryana

Sub Divisional Magisirate Regional Officer
Gurugram HSPCB Gurugram Region |
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Annexure-R1
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Registered Office

lka? Vatika Limited
Unit No A-002, INXT City Centre
| | Ground Floor, Block A
Creatmg |aSt|ng value Seclor 63, Valika India Next
Gurugram 122012, Haryana
INDIA

T 911244177 777
Dated : 11/ 07/2022 E info@vatikagroup.com

wwwvatikacollections.com

To

Regional Officer Gurugram (S)
Haryana State Pollution Control Board,
3" Floor, HSIIDC Complex,

IMT Manesar, Gurugram, Haryana

Subject: Site inspection of Group Housing Colony Project situated at Sector 82-A,
Gurugram, Haryana.

Dear Sir

This letter is concerning to the subject matter stating a brief background of the Project situated at
Sector 82-A, Gurugram, Haryana (Hereinafter referred to as a “Project”) along with the related
facts of the Project till date is as under:

* An application for Environment Clearance (EC) was submitted online on 12.10.2016 at
MoEF & CC Portal, vide “Proposal No. SIA/HR/NCP/59619/2016°.

* The Project was considered in the 147th, 148th, and 150™ meetings of the State Expert
Appraisal Committee (SEAC) held on 31.01.2017, 14.02.2017, and 07.04.2017
respectively, and in its 150th meeting, SEAC recommended the Project with Gold Rating
to State Environment Impact Assessment Authority (SEIAA) Haryana to grant the
Environmental Clearance. (The minutes of 150th of SEAC meeting is enclosed and
marked as Enclosure-1)

* The Project was considered in 102™ SEIAA meeting held on 20.04.2017 and during the
meeting it was observed that License was valid till 23.03.2017 although the same was not
in the purview of SEIAA and referred back the case to SEAC, with suggestion to visit the
Project site to verify any construction or violation and to submit its report within 15 days.
(The minutes of 102" SETAA meeting is enclosed and marked as Enclosure-2)

® The case was referred back to SEAC by SEIAA vide its letter dated 01.05.2017 addressed

to SEAC with a copy to Vatika Ltd. But we did not receive the said letter and we came to
know about this letter only on 24.03.2022 during the personal hearing/meeting with

T
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/ B Registered Office
1 a@s Vatika Limited
Unit bo A-002, INXT City Centre

Ground Floor, Block A

Creat'”@ Iasnng vale Sector 83, Vatika India Next
Gurugram 122012, Haryana
INDIA
T 911244177 777
Dated: —— E info@vatikagroup.com

www.vatikacollections.com

To

Regional Officer Gurugram (S)
Haryana State Pollution Control Board,
3" Floor, HSIIDC Complex,

IMT Manesar, Gurugram, Haryana

Subject: Site inspection of Group Housing Colony Project situated at Sector 82-A,
Gurugram, Haryana.

Dear Sir

This letter is concerning to the subject matter stating a brief background of the Project situated at
Sector 82-A, Gurugram, Haryana (Hereinafter referred to as a “Project”) along with the related
facts of the Project till date is as under:

® An application for Environment Clearance (EC) was submitted online on 12.10.2016 at
MoEF & CC Portal, vide ‘Proposal No. SIA/HR/NCP/59619/2016°.

® The Project was considered in the 147th, 148th, and 150™ meetings of the State Expert
Appraisal Committee (SEAC) held on 31.01.2017, 14.02.2017, and 07.04.2017
respectively, and in its 150th meeting, SEAC recommended the Project with Gold Rating
to State Environment Impact Assessment Authority (SEIAA) Haryana to grant the
Environmental Clearance. (The minutes of 150th of SEAC meeting is enclosed and
marked as Enclosure-1)

® The Project was considered in 102™ SEIAA meeting held on 20.04.2017 and during the
meeting it was observed that License was valid till 23.03.2017 although the same was not
in the purview of SEIAA and referred back the case to SEAC, with suggestion to visit the
Project site to verify any construction or violation and to submit its report within 15 days.
(The minutes of 102" SEIAA meeting is enclosed and marked as Enclosure-2)

 The case was referred back to SEAC by SEIAA vide its letter dated 01.05.2017 addressed

to SEAC with a copy to Vatika Ltd. But we did not receive the said letter and we came to
know about this letter only on 24.03.2022 during the personal hearing/meeting with
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SEIAA, wherein it was informed that the said letter was received by our EIA consultant,
which is a matter of record.

Then, the 153" SEAC meeting was held on 07.06.2017, wherein 2 (Two) member sub-
committee was constituted to conduct the site visit and to submit its report within 15
(Fifteen) days from the issue of the letter by the Secretary SEAC, and no copy of the
letter was issued to us, which is a matter of record. (The minutes of 153" SEAC meeting
is enclosed and marked as Enclosure-3).

When no written communication in this regard was received from SEIAA/SEAC after
20.04.2017, and the stipulated time period had passed as per MoEF & CC EIA
Notification dated 14.09.2006, we submitted an intimation letter to SEIAA, Haryana with
a copy marked to the Director of (New Construction Projects & Industrial Estates) MoEF
& CC, New Delhi vide letter dated 04.07.2017, that it is a case of deemed grant of EC as
per the above said notification and we are proceeding ahead with the Project (The copy of
the letter is enclosed and marked as Enclosure-4).

As per EIA notification of 2006, we are submitting 6 (Six) monthly compliance reports to
SEIAA, Haryana State Pollution Control Board (HSPCB) and regional office of MoEF &
CC Chandigarh. But we did not get any response from anyone stating that these
compliance reports are not acceptable.

Accordingly our deemed EC request and 6 (Six) monthly compliance reports was
accepted by the department, which is the requirement of regular EC terms and conditions
and are in line with the EIA notification 2006. In support of our submission we are
enclosing the acknowledgement of 6 monthly compliance reports, which is enclosed and
marked as Enclosure-5.

The SEAC sub-committee was formed on 07.06.2017 visited the Project site on
02.06.2018, almost after one year and took the site photographs, and reported that we
started the Project work prior to the grant of EC. This was absolutely wrong and denied
as we had already informed the SEIAA vide our letter dated 04.07.2017 regarding the
deemed EC.

Then, we received 1 hearing letter from SEIAA vide dated 11.06.2019, and we
explained the concerned officials verbally about the facts of the Project.

Then, SEIAA issued final notice for hearing vide letter dated 23.12.2021 and accordingly
we submitted our reply to SEIAA with all facts and supporting documents on 24.01.2022
and 09.05.2022 respectively through our Counselor/Advocate Mr. Ashish Chopra (The
copy enclosed and marked as Enclosure-6)
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Further submission on Merits:

1. The SEAC sub-committee visited the project site almost 1 (One) year after the
submission of deemed EC letter and the officials/members of sub-committee took the site
photographs but did not mention the actual constructed area. However, we submitted the
actual constructed built-up area till June 2018 at the site, which was 13,070 sq m when
the project was considered in the 172" SEAC meeting held on 03.07.2018. At that time
also the built-area constructed at site was below 20,000 sq m.

2. We also intimated the SEIAA vide our letter dated 13.08.2018 (in response to SEIAA
show cause notice dated 07.08.2018) that in the first phase of the Project, the built-up
area of the Project will be less than 20,000 sq m, and fresh EC will be obtained in the
second phase of the Project after the migration/exchange of land for proper connectivity
and better services, for which we had already submitted an application to DTCP, Haryana
under the policy dated 15.07.2015. (The copy of the letter is enclosed and marked as
Enclosure-7).

3. Even today, the actual construction area is less than 20,000 sq mtr at the Project site and
as per EIA notification 2006, if the Project built-up area is less than the threshold limit of
20,000 sq mtr specified in category 8(a) of notification, then no EC is required.

4. An affidavit in regards to above submission is enclosed and marked as Enclosure — 8.

In view of the submissions made above and reply/representation submitted to SEIAA, we request
your goodself to recommend the case to be dismissed and/or withdrawn immediately.

Yours Sincerely

For Vatika Limited

Encl: - As stated above

CC.: The Chairman, SEAC, Bays No.:- 55 - 58, Paryatan Bhawan, Sector - 2, Panchkula, Haryana
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Minutes of the 147th Meeting of the State Expert Appraisal Committee, constituted for considering
Environmental Clearance of Projects (B category} under Government of India Notification dated
14.09.2006, held on 30th and 31st January, 2017 under the Chairmanship of Sh. G.R. Goyat, Chairman,
SEAC at Panchkula

Ty

List of participants is annexed as Annexure-A.

At the outset the Chairman, SEAC welcomed the Members of the SEAC and advised
the Secretary to give brief background of this meeting. The minutes of the 146™ Meeting were
discussed and approved without any further modification.

It was further informed that in this meeting 21 number projects are to be taken up
for scoping, appraisal and grading as per the agenda circulated.

Case of M/s KST Infrastructure Pvt, Ltd. was put up by the Secretary, SEAC during the
meeting as the same was recelved from SEIAA with specific directions. The matter was
discussed in detail during the meeting and decided to be listed for the next meeting. The case of
M/s Countrywide Promaters Py, Ltd. was alse put up during the meeting by the Sub-Committee

coordinator Sh, Hitinder Singh. The same was discussed and decided to be listed in the next

meeting.
After preliminary discussion, the following projects were taken ui: on case-to-case
basis:- .
147.01 Environment Clearance for Revision & expansion of Group Housing Project “The Fernhill”
located at Sector-91, Manesar, Gurgaon, Haryana by M/s Aravali Heights Infratee Put. Ltd.
Consultant : Grass Roots Research and Creation India Pvt. Ltd,

The project was submitted to thr_e SEIAA, Haryana on 08.07.2016. The project proponent
submitted the case to the SEIAA as per check Hst approved by the SEIAA/SEAC. The case was taken up for
appraisal in the 137" meeting of the SEAC held on 29.07.2016. The Project Proponent vide letter dated
26.07.2016 requested for adjournment and the same was discussed in the meeting. The Committee
acceded to the request and decided to issue 30 days notice to the PP

The chservations of 137th meeting of the SEAC were conveyed to the project proponent
vide letter Mo. 1315 dated 09.08.2016. The PP vide their letter dated 05.09.2016 requested for taking
up of their case. Thereafter, the case was taken up for appraisal in the 141st meeting of the SEAC held on

28.09,2016.
After details discussions, the following shartcomings were observed:

1. The PP should submit the assurance lrom HUDA for supply of waler during Operalion Phase wiih
detailed clarification regarding availability of water in the area.

2. The PP should abzain Permission/NOC from Competent Authority for laying of Services below the
Revenue Rasta passing the Site.

3. The PP should submit contour sheet of the area alongwith demarcation of the project on the
contour sheet.

4. The PP should submit details of additional area. The additional area should marked with
different colours,

5. The PP should submit excavation plan,

6. The PP should submit details of incremental pollution load and impact on Air Qualily from
vehicular traffic and DG Sets alongwith mitigation measures.

7. The PP should submit detailed design calculations of STP alongwith. dimension of each
component and also submit unit wise reduction of BOD for STP.

8 The PP should submit site plan for disposal of Municipal Solid Waste.

9. The PP should submit an undertaking for complying the HAREDA narms.
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{b) Number of rows of trees to be planted; and

{c) Tree species required to be planted and spacing to be maintained between them depending
on the focal climate and site conditicns.

3 The PP should submit an undertaking by assuring that primary treatment will be done by the
industries,

4, The PP should submit detailed design calculation of 80D reduction after each unit process.

5. The PP shoutd submit an undertaking for providing BOD, COD and VOC Analyzer.

6. The PP should submit an undertaking that they will install dual plumbing system in all the

Member Industries for reuse of water alongwith quantity of recycled water to be given to
Member industries.

7. The PP should submit a scheme of Tertiary treatment for less than 5 BOD and ZLD.
The PP showld submit the characteristics of final cutlet discharge
g, The PP should submit the quantity of studge and its final disposal.

The observations of 138™ meeting were conveyed to the project proponent vide letter No.
.1355 dated 17.08.2016. The PP submitted the reply on 23.12,2016.

Thereafter, the case was taken up in the 147" meeting of the SEAC held on 31.01.2017,

After details discussions, the following shortcomings were observed:

The project propenent should submit No Objection Certificate from Wildlife department.

2. The PP should submit an undertaking by assuring that primary treatment witl be done by the
industries.
The PP should submit detailed design calculation of BOD reduction after each unit process.

. The PP should submit a scheme of Tertiary treatment for less than 5 BOD and ZLD.

5. The PP should submit detailed green belt ptan of atleast 30% viz:
{a} Width, length and area to be covered under the green belt;
{b) Number of rows of trees to be planted; and

{c} Tree species required to be planted and spacing to be maintzined between them
depending on the tocal climate and site conditions.

The PP is advised to submit the required information as detailed above within 30 days and it
was made clear to the PP that his project will be considered as received only after the receipt of
complete information. In case of non-receipt of inbrﬁatlon in time, the case shall be recommended for
rejection/ filing.

147.15 Environment Clearance for Group Housing colony Project at Sector-82A,Gurgaon,Haryana
by M/s Vatika Ltd.

The project was submitted to the SEIAA, Haryana on 27.12.2016, The project proponent
submitted the case to the SEIAA as per check list approved by the SEIAA/SEAC,

Thereafter, the case was taken up for appraisal in the 147" meeting of the SEAC held on
31.01.2017.

The Project Proponent requested for adjournment and the same was discussed in the
meeting. The Committee acceded to the request and decided to list the project in the 148™ meeting of
the SEAC to be heid on 14,02.2017.

147.16 Environment Clearance for Blo Medical Waste Management & Treatment facility at
premises-725, Sector-37, industrial Area, Pace City-ll, Gurgaon, Haryana by M/s Vulcan
Waste Management Put. Ltd..

Project Proponent : §h. Vikas Ghallot, Director
Consultant : Perfect Enviro Solutions Pvt. Ltd.

The project was submitted to the SEIAA, Haryana on 28,06,2016. The project proponent
submitted the case to the SEIAA as per check list approved by the SEIAA/SEAC. The Terms of Reference
were approved in the 137" meeting of the SEAC held on 28.07.2016 and conveyed to the project
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Minutes of the 148th Meeting of the State Expert Appraisal Committee, constituted for considering
Environmental Clearance of Projects (B category) under Govermment of India Notlfication dated
14.09.2006, held on 14th and 15th February, 2017 under the Chairmanship of Sh. G.R. Goyat,
Chairman, SEAC at Panchkula

Ty

List of participants is annexed as Annexure-A.

At the outset the Chalrman, SEAC welcomed the Members of the SEAC and advised the
Secretary to give brief background of this meeting. The minutes of the 147" Meeting were discussed
and approved without any further modification.

It was further informed that in this meeting 22 number projects are Lo be taken up for
scoplng, appraisal and grading as per the agenda/minutes circulated.

The case of M/s Countrywide Promoters Pvt. Ltd.~ Environment Clearance for “Parklands”
Plotted Colony at Sector-82-88 & 89, Fasidabad, Haryana was put up during the meeting by the Sub-
Committee coordinator Sh. Hitinder Singh. The same was discussed and decided to be listed in the pext
meeting.

After preliminary discussion, the following projects were taken up on case-lo-case basis:-

148.01 Environment Clearance for Additional 2X600 MT Mounded Bullets Vessels for LPG Bottling
Plant at Gurgaon, Haryana by M/s Indian Oli Corporation Limited.

Project Proponent : sh. B.L. Parihar, Chief Manager
Consultant : Ultra Tech Environmental Consultancy

The project was submitted to the SEIAA, Haryana on 29,11.2016. The project proponent
submitted the case to the SEIAA as per check list approved by the SEIAA/SEAC.

Thereafter, the casc was taken up for approval of Terms of Reference in the 147" mecting
of the SEAC held on 30.01.2017.

The Project Proponent requested for adjournment and the same was discussed in the
meeting. The Committee acceded to the request and decided to list the project in the 148" meeting of
the SEAL,

Thareafter the case was taken up in the 148th meeting held on 14.02.2017.

The project proponent presenled the case for terms of relerence.  After detailed
deliberations, it was decided that the project proponent will prepare the E1A by using Model Terms ol
naference of MoEF & CC alongwith the following additional terms ol reference:

1. Public hearing to be conducted for the project as per provisions of Environmental Impact
Assessment Notification, 2006 and the issues raised by the public should be addressed in the
Environmental Management Plan.

2. The £P should obtain the permission from CGWA for use of existing tubewells.

The PP should obtain the NOC under Aravali Netification, 1332 from District Cellector,
Gurgaon.

©»

The P should obtatn the permission of expansion from the competent authority.
The PP shauld obtain the NOC from the Director, Explosive.

The PP should submit One month fresh data of ambient air quality.

The ©P should submit the details of water body near the project site.

The PP should submit the proposal for strengthening of roads.

© e N o e

The PP should submit the effects of traffic on ambient air quality.

The Committee of the unanimous view that the above decision of the Committee may be

sent to SEIAA for approval of Terms of Reference and sending it to the project proponent.
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148.02 Environment Clearance for Group Housing colony Project at Sector-82A,Gurgacn, Haryana
by M/s Vatika Ltd.

Project Proponent : Sh. Virender Dhar
Consultant : Vardan Enviroiet Pyt. Ltd.

The project was submitted to the SEIAA, Haryana on 27.12.2016. The project proponent
submitted the case to the SEIAA as per check list approved by the SEIAA/SEAC.

Thereafter, the case was taken up for appraisal in'the 147" meeting of the SEAC held on
31.01.2017.

The Project Proponent requested for adjournment and the same was discussed in the
meeting. The Committee acceded to the request and decided to list the project in the 148" meeting of

the SEAC 1o be held on 14,02.2017.
Thereafter, the case was taken up in the 148th meeting of the SEAC held on 14.02.2017.

After details discussions, the following shortcomings were observed:

1, The PP should submit the copy of NOC under Aravali Notification, 1992 from District Collector,
Gurgaon.

The PP was advised to submit the required information as detaited above within 30 days
and it was also made clear to the PP that his project will be considered as received only after the receipt of
complete information. In case of non-receipt of information in time, the case shall be recommended for

rejection/ filing.

148.03 Environment Clearance for construction of Commercial Complex Project at Village
Badha, Sector-86, District Gurgaon, Haryana by M/s 5.5. Group Pvt. Ltd.

Project Proponent : Sh. Rajinder Sinha

Consultant -: Vadan EnviroNet Put, Etd.

The project was submitted to the SEIAA, Haryana on 16.11.2016. The project proponent

submitted the case to the SEIAA as per check list approved by the SEIAA/SEAC. Thereafter, the case was

taken up for appraisal in the 146" meetirig of the SEAC held on 15.12.2016.
After detalled discussions, the following shortcomings were observed.

1, The PP should submit the assurance of the supply of the water during construction phase from
safe area through tankers and permission from CGWA for using the ground water of the existing
borewell including permission from HUDA for supply of water during Construction and Operation
Phase with detailed clarification regarding availability of water in the area.

2. The PP should submit revised fresh water requirement as per MoEF norms and revised water
body diagram by making it zero discharge.

3. The PP shouid submit revised green bett plan.

4,  The PP should submit revised design of recharge plan according site specific condition and

provide the maintenance plan of recharge pit and recharge bore.
The PP should submit affidavit for non handling over occupation before release of water.

6. The PP should submit contour values corresponding to survey of India sheet be supplied/marked
on the site,

7. The PP shoutd submit detail of quantity excavated and its disposat be explained/supplied.

8. The PP should submit revised CSR Plan.

The observations of 146th meeting were conveyed [o the project proponent vide lotter Mo
1766 dated 10.01.2017. The project propanent submitted the reply on 23.01.2017. Thereafter, the case
was taken up in the 148th meeting of the SEAC held on 14.02.2017.

After detailed discussions, the following shortcomings were observed:

1 The PP should submit revised fresh water requirement as per MoEF norms and revised water
balance diagram by making it zero discharge.

Page 26




Page 1 ol 41

Minutes of the 150th Meeting of the State Expert Appraisal Committee, constituted for
considering Environmental Clearance of Projects (B category) under Government of India
Notification dated 14.09.2006, held on 06th and 07th April, 2017 under the Chairmanship of
s$h. G.R. Goyat, Chairman, SEAC at Panchkuta

R

List of participants is annexed as Annexure-A.
At the outset the Chairman, SEAC welcomed the Members of the SEAC and advised the
Secretary to give brief background of this meeting. The minutes of the 149" Meeting were
I discussed and approved without any further madification.
It was further informed that in this meeting 21 number projects are to be taken up for
scoping, appraisal and grading as per the agenda/minutes circulated,
After preliminary discussion, the following projects were taken up on case-to-case basis:-

150.01 Environmental Clearance for construction of Cyber park Colony In the Revenue Estate of
Village Behrampur, SEctor-58, Gurgaon-Manesar Urban complex, Haryana by M/s Basic
Developers Put. Ltd.

Project Proponent : Sh. Umakant Gupta, Authorized Signatory
Consultant : Grass Roots Researcit and Creation India Pyt. Ltd.
The project was submitted to the SEIAA, Haryana on 10.08.2016. The project proponenl

submitted the case to the SEIAA as per check list approved by the SEIAA/SEAC. The Terms of Reference
were approved in the 139™ meeting of the SEAC held on 30.08.2016 and conveyed to the project
proponent vide letter No. 1411 dated 09.09.2016. The PP submitted the EIAJEMP vide letter dated
17.02.2017. Thereafter, the case was taken up in the 150th meeting held on 06.04.2017.

The Project Proponent.requésted for adjournment and the same was discussed in the meeting.
The Committee acceded to the request and decided to list the project in the 151% meeting of the SEAC,
Accordingly the notice will be issued by the Secretary, SEAC ta the Project Proponent.

150.02 Environmental Clearance for construction of IT/ITES SEZ project locacted at Village
Behrampur, Tehsil-Sohna, Disst-Gurgaon, Haryana by M/s. Mikado Realtors Put. Ltd.

Project Proponent : Mr. SatyaPal Singh, Authorized Signatory
Consultant : Grass Roots Research and Creation India Pvt. Ltd.

The project was submitted to the SEIAA, Haryana on 10.08.2016. The pr(;ject proponent
submitted the case to the SEIAA as per check list approved by the SEAASSEAC. The Terms of Reference
were approved in the 139" meeting of the SEAC hetd on 30.08.2016 and conveyed to the project
proponent vide letter No. 1411 dated 09.09.2016. The PP submitted the EIAJEMP vide letter dated
17.02.2017. Thereafter, the case was taken up in the 150th meeting held on 06.04.2017.

As per the amendment in the EIA Notification issued recently by Ministry of Environment and
Forest & Climate Change, Government of India on dated 09th December, 2016, the construction projects
having covered area more than 300000 Sq. Meters or 150 Ha. falts under the competency of the Ministey
of Environment and Forest & Climate Change, Government of India. Therefore, at present this case does
not fall under the purview of SEIAA/SEAC.

In view of above, the Committee is of the unanimous view that this case is having built-up area
of 528188.60 Sq. Meters, therefore does not fall under the purview of SEIAA/SEAC and may be referred
to SEIAA for sending it to the concerned authority for deciding the Environment Clearance case as per

latest notification dated 09th December, 2016, SEIAA may Lake a linal view in [he matter

Page 27



Page 34 of 41

150.20 Environment Clearance for Group Housing Colony Project at Sector-82A, Gurgaon,Haryana
by M/s vatika Ltd.

Project Propanent : Sh, virender Dhar
Consultant H Vardan EnviroNet Pvt. Ltd.
The project was submitted to the SEIAA, Haryana on 27.12.2016. The project proponent

subenitted the case to the SEIAA as per check list approved by the SEIAA/SEAC.

Thereafter, the case was taken up for appraisal in the 147™ meeting of the SEAC held on
31.01.2017. '

The Project Proponent requested for adjournment and Lhe same was discussed in the
meeting, The Committee acceded to the request and decided to list the project in the 148"
meeting of the SEAC to be held on 14.02.2017.

Thereafter, the case was taken up in the 148th meeting of the SEAC held on 14.02.2017.

After details discussions, the fellowing shortcomings were observed:

1. The PP should submit the copy of NOC under Aravali Notification, 1892 from District Collector,
Gurgaon,

The observations of 148th meeting were conveyed to the PP vide letter No. 1793 dated
01.03.2017. The PP submiited the reply to the observations vide letter dated 15.03.2017. Thereafter,
the case was taken up in the 150th meeting of the SEAC held on 07.04.2017.

During presentation, the Committee was informed that itis a proposed Group Housing Colony at
Sector-82A, Gurgaon, Haryana . The estimated cost of the project is Rs. 121 Crores. Yotal Plot area is
11.218 Acres [ 45397.5633 Sq. Meters} and net plot area is 11.218 Acres{ 45397.5633 $q. Meters).
Total built up area will be approximately 43862.113 Sq. Meters. Baserment area of 11004.353 5q. Meters
has been proposed. The project will comprise of 3 Towers {1 High rise tower + 2 Mid rise tower), 2
basements + GF + max 39 Floors, 169 main units, 122 EWS units, Convenlent shopping area . The
maxignum helght of the bullding is approx, 136.5 meters. [t was also informed that the green area
development has been kept as 32.32 % (i.e. 14678 Sq. Meter approximately} of the total plot area.
9754 Sq. Meters) of the tatal plot area would be earmarked for plantalion in the form ol shelter bell
around the periphery of the project area and in the form of avenue line on either side of the roads.
4924 Sq. Meters) of the total plot area under herbs/shrubs/climbers/lawns, parks. The total water
requirement for the project wili be 296 KLD {i.e. 136 KLD of fresh water & 160 KILD of recycled treated
water}. The waste water generation will be 178 KLD which will be treated upto tertiary level in 5TP
having total capacity of 220 KLD. The STP treated water will be used for flushing, cooling, horticuiture
and other misc, purposes. ’

The Air quality data shows exceeding baseiine in respect of PMyg and PM,s parameters which
ranges approximately from 115 pg/m® and 67.93 g/m® respectively. Incremental ale pollution in
respect of PMye is 0.0108 pg/m*. PP has submitted special mitigative measures for controlling air
pollution fer construction phase and operation phase which includes 5 meters high barricade wali at the
periphery, broad leafy trees would be planted as green helt, trees with heavy foliage would be planted
on both side of carriage way, ultra low sulpher Diesel {5 ppm} would be used as fue! in DG Sets, Stack
height of DG set would be as per CPCB norms, These measures would minimize the impact on air

environment.
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It was informed by the project proponent that the power requirement for the prolect will be
4045.50 XKW, Parking requirement for the project as per Haryana Bye Laws is 338 ECS hut the parking
propesed to be provided in the project is 407 ECS. There will be total solid waste generation of 786
g/day. Out of this the bio-degradable waste 471 Kg/day will be composted in 2 Nos. of Qrganic Waste
Convertor provided within the project premises and the manure produced will be used for horticulture
and green development. The calculations of the same are in accordance with the prescribed norms. It
was painted out that the required water for the project will be provided through HUDA,

Detailed discussions were held about Solid Waste Management, rain water harvesting, fire
fighting plan, nolse and vibration plan, health and welfare of the laborers, electrical hazard plan,
environment monitoring plan, energy conservation measures and environment management plan. There
will be 11 numbers of rain water harvesting structures as approved by _the Central Ground Water
Authority {CGWA), The mitigation measures were found in order by the Committee.

After deliberations the Committee rated this project with “Gold Rating” and was of the
unanimous view that this case for granting Environmental Clearance under EIA Notification dated
14.9,2006 issued by the Ministry of Environment and Forest, Government of India should be
recommended to the SEIAA with the Following stipulations:

PART A-

SPECIFIC CONDITIONS:-

Construction Phase:-

[1] =Cansent for Establish” shal! be obtained from Haryana State Pollution Control Board under Air
and Water Act and a copy shall be submitted to the SEfAA, Haryana before the start of any
construction work at site.

[2] A first ald room as proposed in the project report shali be provided both during construction and
operationat phase of the project.

[3] Adequate drinking water and sanitary facilities shalt be provided for constructton workers at the
site. Provision should be made for mobile toilets. Open defecation by the laboures is strictly
prohibited. The safe dispesal of waste water and solid wastes generated during the constructlion
phase should be ensured. )

1] All the topsoll excavated during construction activities shall be stored for use in
horticuiture/tandscape devetopment within the project site.

[5] The project proponent shall ensure that the building material required during construction phase
is properly stored within the project area and disposal of construction waste should not create any
adverse effect on the neighboring communities and should be disposed of after taking necessary
precautions for general safety and health aspects of people, only in approved sites with the
approval of competent authority.

[6] Construction spoils, including bituminous material and other hazardeus materials, must nol he
allowed to contaminate watercourses and the dump sites for such material must be secured so
that they should not leach into the ground water and any hazardous waste generated during
construction phase, should be disposed off as per applicable rules and norms with necessary
approval of the Haryana State Pollution Control Board.

[7] The diesel generator sets to be used dusing construction phase shall be of ultra low sulphur diesel
type and should conform to Environment {Protection) Rules prescribed for air and noise emission
standards,

8] The diesel required for operating DG sets shal be stored in underground tanks and if required,
clearance from Chief Controller of Explosives shall be taken.

{9] Ambient naise levels shall conform to the residential standards both during day and night.
Inccemental pollution loads on the ambient air and noise quality shoutd be closely monitored
during construction phase. Adequate measures should be taken to reduce ambient air pollution
and noise level during construction phase, so as to conform to the stipulated residential standards
of CPCB/MoEF.

[10)  Fly ash shall be wsed as building material in the construction as per the provisions of Fly Ash
Notification of September 1999 and as amended on 27th August 2003.

f11]  Storm water control and its re-use as per CGWE and BIS standards for various applications should
be ensured.
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Water demand during construction shall be reduced by use of pre-mixed concrete, curing agents
and other best practices. :

In view of the severe constrains in water supply augmentation in the region and sustainability of
water resources, the developer will submit the NOC from CGWA specifying water extraction
quantities and assurance from HUDA/ utility provider indicating source of water supply and
quantity of water with details of intended use of water — potable and non-potable. Assurance is
required for both construction and operation stages separately. It shall be submitted to the
SE1AA and RO, MOEF, Chandigarh before the start of construction, :

Roof must meet prescriptive requirement as per Energy Conservation Buiiding Code by using
appropetate thermal insulation material. '

Opaque wall must meet prescriptive requirement as per Energy Conservation Buiiding Code which
is proposed to be mandatery for all air conditioned spaces while it is desirable for non-air-
conditioned spaces by use of appropriate thermal insulation material to fulfill requirement.

The approval of the competent authority shall be obtained for structura safety of the building on
account of earthquake, adequacy of fire fighting equipments, etc. as per National Building Code
including protection measures from fightening et If any forest land is involved in the proposed
site, clearance under Forest Conservation Act shall be obtained from the competent Authority.
Overexploited groundwater and impending severe shortage of water supply in the region
requires the developer to redraw the water and energy. conservation pan. Developer shall
reduce the overall footprint of the proposed development. Project proponent shail incorporate
water efficiency /savings measures as well as water reuse/recycting within 3 months and before
start of construction to the SEIAA, Haryana and RO, MOEF, GOJ, Chandigarh.

The Project Proponent as stated in the proposat shall construct total 10 rain water harvesting
pits for recharging the ground water within the project premises. Rain water harvesting pits shall
be designed to make provisions for silting chamber and removal of floating matter before
entering harvesting pit. Maintenance budget and persons responsibie for maintenance must be
provided. Care shall also be taken that contaminated water do not enter any RWH pit.

The project propenent shali provide for adequate fire safety measures and equipments as
required by Haryana Fire Service Act, 2009 and instructions issued by the local Authority/
Directorate of fire from time to time. Further the project proponent shall take necessary
permission regarding fire safety scheme/NOC from competent Aulhority as required.

The Project Propanent shall obtain assurance from the DHBVN for supply of power before the
start of construction. In no case project will be operational solely on generators without any
power supply from any external power wlility.

Detail calculation of power load and ultimate power load of the project shalk be submitted to
DHEBVN under intimation to SEIAA Haryana hefore the start of construction, Provisions shall be
made for electrical infrastructure in the project area.

The Project Proponent shall not raise any construction in the naturai land depression /
Natlah/water course 2nd shall ensure that the natural flow from the Nallah/water course is nol
obstructed. '

The Project Praponent shali keep the plinth level of the building biocks sulficiently above Lhe
level of the approach road to the Project. Levets of the other areas in the Projects shall also be
kept suitably so as to avoid flooding.

Construction shalt be carried out so that density of population does not exceed norms approved
by Director General Town and Countty Department Haryana.

The Preject Propanent shall submit an affidavit with the declaration that ground water will not
be used for construction and only treated water should be used for construction.

The project proponent shall not eut any existing tree and project fandscaping plan should be
modified to include those trees in green area. '

The project proponent shall provide 3 meter high barricade around the project area, dust screen
for every floar above the ground, proper sprinkling and covering of stored material to restrict
dust and air pollution during construction,

The project proponent shall construct a sedimentation basin in the lower level of the project site
to trap polutant and other wastes during rains.

The project proponent shall provide proper rasta of proper width and proper strength for the
project before the start of construction.

The project propenent shall ensure that the U-value of the glass is less than 3,177 and maximum
solar heat gain co-efficient is ©.25 for vertical fenestration.

The project proponent shall adequately control construction dusts like sifica dust, non-silica dusl
and wood dust, Such dusts shali not spread outside project premises. Project Proponent shall
provide respiratory protective equipment to all construction workers.

The project proponent shall develop complate civic infrastructure of the Group Housing colony
including internal roads, green belt development, sewerage line, Rain Water recharge
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arrangements, Storm water drainage system, Solid waste managemenl site and provision o
treatment of blo-tlegradable waste, STP, water supply line, dual plumbing line, electric supply
lines etc. and shall offer possession of the units/flats thereafter.

The project proponent shall provide one refuge area till 24 meter and ane till 39 meter each, as
per Mational Building Code. The project proponent shall not convert any refuse area in the
habitabte space and it should not be sold out/commercialized.

The project proponent shall provide fire control room and fire officer for building above 30
meter as per National Building Code.

The project proponent shall obtain permission of Mines and Geology Department for excavation
of soil before the starl of conslruction.

The project proponent shall seek specific prior approval from concerned focal Authority/HUDA
regarding provision of storm drainage and sewerage system including their integration with
external services of HUDA/ Local authorities beside other required services before taking up any
construction activity. )

The project proponent shat submit the copy of fire safety plan duly approved by Fire
Department before the start of construction.

The project proponent shall discharge excess of treated waste water/storm water in the public
drainage system and shall seek permission of HUDA before the start of construction.

The project proponent shall maintain the distance between STP and water supply fine,

The project proponent shall ensure that the stack height is 6 meter more than the highest tower,
The project proponent shall ensure that structural stability to withstand earthquake of
magnitude 8.5 on Richter scale.

Operational Phase:

[a]
k]

[c}

[d}

[e]

[
[e]

b}

“Consent to Operate” shall be obtained from Haryana State Pollution Control Board under Air
and Water Act and a copy shalt be submitted to the SEIAA, Haryana.

The Sewage Treatrent Piant {STP) shall be installed for the treatment of the sewage to the
prescribed standards including edour and treated effluent will be recycled to achieve zero exit
discharge. The installation of STP shall be certified by an independent expert and a report in this
regard shall be submitted to the SEIAA, Haryaria before the project is commissioned for
operation, Tertiary treatment of waste water is mandatory. The project-proponent shall remove
not only Orthe-Phospharus but total Phosphorus to the extent of less than 2mg/liter. Similarly
total Nitrogen level shall be less than 2mg/liter in tertiary treated waste water, Discharge of
treated sewage shall conform to the norms and standards of CPCB/ HSPCB, whichever is
environmentally better. Project Proponent shall imptement such STP technelogy which does not
require filter backwash. The project proponent shall essentially provide twa numbers of STPs
preferably equivalent to 50% of total capadity or as per the initial occupancy as the case may be.
Separation of the grey and black water should be done by the use ol duai plumbing linc.
Treatrent of 100% grey water by decentralized treatment should be done ensuring that the re-
circulated water should have BOD tevel less than 5 mg/litre and the recycled water will be used
for flushing, gardening and DG set cooling etc. to achieve zero exit discharge,

For disinfection of the treated wastewater ultra-violet radiation or ozonization process should be
used.

Diesel power generating sets proposed as source of back-up power for lifts, common area
illumination and for domestic use should be of enclosed type and conform to rujes made under
the Environment {Protection) Act, 1986. The location of the DG sets shall be in the open as
promised by the project propanent with appropriate stack height above Lhe highest rpof level ol
the project as per the CPCB norms, The diesel used for DG sets shall ke ultra low sutphur diesel
(35 ppm sutphur), instead of fow sulphur diesel,

Ambient Noise level should be controlled to ensure that it does not exceed the prescribed
standards both within and at the boundary of the Proposed Affordable Group Housing Project.
The project propenent as stated in the proposal should maintain at least 20.10% as green cover
area for tree plantation especially all around the periphery of the project and on the road sides
preferably with tocal species which can provide protection against noise and suspended
particulate matter. The open spaces inside the project shall be preferably landscaped and
covered with vegetation/grass, herbs & shrubs, Only locally available plant species shall be used.
The project proponent shall strive to minimize water in irrigation of landscape by minimizing
grass area, using native varlety, xeriscaping and muiching, utilizing efficient irrigation system,
scheduling isrigation enly after checking evapo-transpiration data.

Rain water harvesting for roof run-off and surface run-off, as per plan submitted should be
implemented. Before recharging the surface run off, pre- treatment through sedimentation
tanks must be done to remove suspended matter, oil and grease. The bore well for rainwater
recharging shall be kept at least 5 mts. above the highest ground water table. Care shall be taken
that contaminated water do not enter any RWH pit. The project proponent shall avoid Rain
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Water Harvesting of first 10 minutes of rain fall. Roof top of the building shall be withaut any
toxic material o paint which can contaminate rain water. Wire mess and filters should be used
wherever required.

The ground water level and its quality should be monitored regularly in consultation with Central
Ground Water Authority.

A report on the energy conservation measures conforming Lo energy conservation norms
finalized by Bureau of Energy Efficiency should be prepared incorporating details about building
materials & technology, R & U Factors etc and submitted to the SEIAA, Haryana in three months
time. -

Fnergy conservation measures like installation of €D only for lighting the areas outside the
building and inside the building should be integral part of the project design and should be in
place before preject commissioning. Use of solar panels must be adapted to the maximum energy
conservation.

The Project Proponent shall use zero ozone depleting potential material in insulation,
refrigeration, air-condilioning and adhesive. Project Proponent shall atso provide Halon free fire
suppression system. )

The solid waste generated should be properly collected and segregated as per the requirement of
the MSW Rules, 2016 and as amended from time to time. The bio-degradable waste should be
treated by appropriate technology {(proposed OWC} at the site ear-masked within the project area
and dry/inert solid waste should be disposed off to the approved sttes for Jand filling after
vecovering recyclable material,

The provision of the solar water heating system shall be as per norms specified by HAREDA and
shall be made operational in each building block.

The traffic plan and the parking plan propesed by the Praoject Proponent shouwlg be adhered to
meticulously with further scope of additianal parking for future requirement. There should be no
traffic congestion near the entry and exit points from the roads adjaining the proposed project
site. Parking should be fully internalized and no public space should be used.

The Project shall be operationalized only when HUDA/local authority will provide domestic water
supply system in the area. )

Operation and maintenance of 5TF, solid waste management and electrical Infrastructure,
potlution control measures shall be ensured even after the compietion of project.

Different type of wastes shoutd be disposed off as per provisions of municipai solid waste,
biomedical waste, hazardous waste, e-waste, batteries & plastic rutes made under Environment
Protection Act, 1986, Particularly E-waste and Battery waste shall be disposed ol as per existing -
waste Management Rules 2011 and Batteries Management Rules 2001. The project proponent
should maintain a collection center for E-waste and it shall be disposed of to only registered and
authorized dismantler / recycler.

standards for discharge of environmental pollutants as enshrined in various schedules of rule 3 of
£nvironment Protection Rule 1986 shali be strictly comptied with,

water supply shall be metered among different users and different utilities.

The project proponent shatl ensure that the of DG sets is more than the highest tower and also
ensure thal the emission standards of noisc and air are within the CPCB latest prescribed limils.
Noise and Emission level of DG sets greater than 800 K¥A shall be as per CPCB latest standards for
high capacity DG sets.

Alf electric supply exceeding 100 amp, 3 phase shall maintain the power factor between 0.98 lag
to 1 at the point of connection.

The project proponent shall not use fresh water for HVAC and DG cooling. Air based HVAC system
should be adopted and only treated watar shall be used by project proponent for cooling, if itis at
all needed. The Project Proponent shall also use evaporative cooling technology and double stage
cooling system for HVAC in order to reduce water consumption. Further temperature, relative
humidity during summer and winter seasons should be kept at optimal lovel. Variabie speed drive,
best Co-efficient of Performance {CoP), as well as optimal Integrated Point Load Value and
minimum outside fresh air supply may be resorted for canservation of power and water. Coil type
cooling DG Sets shall be used for saving cooling water consumption for water cooled DG Sets.

The preject proponent shalt ensure that the transformer is constructed with high quality grain
oriented, bow loss silicon steel and virgin electrolyte grade copper. The project proponent shall
obtain manufacturer’s certificate atso for that.

The project proponent shall ensure that exit velocity from the stack should be sufficiently high.
Stack sha!l be designed in such a way that there is no stack down-wash under any meteorological
conditions.

The project proponent shall provide water sprinkling system in the projoct area to suppress the
dust in addition to the already suggested mitigation measures in the Air Environment Chapter of
EMP.

Page 32




[ab}

[ac]

[ad)

Page 39 of 41

The project proponent shall ensure proper Air Ventitation and light system in the basements area
for comfortable living of human being and shall ensure that number of Air Changes per
hour/{ACH) in basement never falls below 15. In case of emargency capacity for increasing ACH to
the extent of 30 must be provided by the project proponent.

The project propenent shall ensure drinking/ domestic water supply as per prescribed standards
tlit treated water supply is made available by HUDA. ) .

The project proponent shall instalt solar panel for energy conservation.

PART-B. GENERAL CONDITIONS:

[i]

{iif]

Tiv]

v
[vi]

{vii}

[wiii)

[ix]

B

[xi]

[xii]

[xiil]

[xiv]

fxv]

[xwi]

The Project Proponent shall ensure the commitments made in Form-1, Ferm-1A, EIA/EMP and
other documents submitted to the SEIAA for the protection of environment and proposed
environmental safeguards are complied with in letter and spirit. in case of contradiction between
two or more documents on any point, the most environmentally friendly commitment on the
paint shall be taken as commitment by project proponent,

The project proponent shall aiso submit six monthly reports on the stalus of compliance of the
stipulated EC conditions including resutts of monitored data (both in hard copies as well as by e-
mail) to the northern Regional Office of MoEF, the raspective Zonal Office of CPCB, HSPCB and
SEIAA Haryana.

STP outlet after stabilization and stack emission shall be monitored monthly. Other
environmental parameters and green belt shall be monitored on quarterly basis. After every 3
(three} months, the project proponent shall conduct environmental audit and shall take
corrective measure, if required, without delay.

The SEIAA, Haryana reserves the right to add additional safeguard measures subsequently, if
found necessary. Environmental Clearance granted will be revoked il il is lound that [alse
information has been given for getting approval of this project. SEIAA reserves the right to
revoke the clearance if conditions stipulated are not implemented to the satisfaction of
SEIAA/MOEF.

The Project proponent shall not violate any judicial orders/pronouncements issued by any
Court/Tribunal.

all other statutory ctearances such as the approvals for storage of diese! from Chief Controller of
Fxplosives, Fire Department, Civil Aviation Department, Forest Conservation Act, 1980 and
Wildlife {Protection} Act, 1972, Forest Act, 1927, PLPA 1900, elc. shall be abtained, as applicable
by project proponerits from the respective authorities prior Lo construclion of Lhe project.

The Project proponent shouid inform the public that the project has been accorded Enviranment
Clearance by the SEIAA and coples of the clearance letter are available with the Haryana State
Pallution Control Board & SEIAA. This should be advertised within 7 days from the date of issue of
the clearance letter at least in two local newspapers that are widely circulated in the region and
the copy of the same should be forwarded to SEIAA Haryana. A copy of Environment Clearance
conditions shall alse be put on project proponent’s web site for public awareness.

Under the provisions of Environment (Protection) Act, 1986, legal action shall be initiated against
the Project Propenent 1 it was found that construction of the project has been started before
obtaining prior Environmental Clearance. .

Any appeal against the this Environmental Clearance shall lie with the National Green Tribunal, if
preferred, within a period of 30 days as prescribed under Section 16 of the National Green
Tribunal Act, 2010. :

The project proponent shall put in place Corporate Environment Policy as mentioned in MoEF,
Gol OM No. 1-11013/41/2006-1A 1 {1} dated 26.4.2012 within 3 months period. tatest Corporate
Environment Policy should be submitted to SEFAA within 3 months of issuance of this letter.

The fund ear-marked for environment protection measures should be kept in separate account
and shauld not be diverted for other purposes and year wise expenditure shall be reported to
the SEIAA/RO MOEF GCH under rules prescribed for Environment Audit.

The project proponent shall ensure the compliance of Forest Department, Haryana Notification
no, 5,0.121/PA2/1900/5.4/97 dated 28.11.1997,

The Project Proponent shalt ensure that no vehicle during construction/operation phase enter
the project premises without valid Pollution Under Centrel’ certificate from competent
Authority.

The praject proponent is responsible for compliance of all conditions in Environmental Clearance
letter and project proponent can not absolve himself /herself of the responsibitity by shifting it
to any contractor engaged by project proponent.

The project proponent shall seek fresh Environmental clearance if at any stage there is change in
the planning of the proposed project.

Besides the developer/applicant, the responsibility to ensure the compliance of Environmental
Safeguards/canditions imposed in the Environmenta! Clearance letter shall 2lso lie on the
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licensee/licensees In whose name/names the license/CLU has been granted by the Town &
Country Planning Bepartment, Haryana,

[xvil] The proponeni shall upload the status of compliance of the stipulated EC conditions, including
results of monitored data on their website and shall update the same periodicatly. 1t shall
simultaneously be sent to the Regional Office of MoEF, the respective Zonal Office of CPCB and
the SPCRB. The criteria pollutant levels namely; PM, s, PM,g, SOx NQy, Ozone, Lead, CO, Benzene,
Ammonia, Benzopyrihe, arsenic and Nickel. (Ambient levels as wel as stack emissions) or critical
sectoral parameters, indicated for the project shall be monitored and displayed al a convenient
location near the main gate of the company in the public domain.

[xviil] The environmental statement for each financial year ending 31" March in Form-V as is mandated
to be submitted by the project proponent to the H5PCB Panchkula as prescribed under the
Erwironment (Protection} Rules, 1986, as amended subsequently, shall also be put on the
website of the company along with the status of compliance of the EC conditions and shall also
be sent to the respective Regional Offices of MoEF by e-mail.

[xix] The project proponent.shall conduct environment audit at every three months interval and
thereafter corrected measures shall be taken without any delay. Details of environmental audit
and corrective measures shall be submitted in the monitoring reporl.

[xx] Corporate Environment and Social Responsibility (CSER) shall be {aid down by the projoct

propenent (2% shall be earmarked) as per guidelines of MoEF, Gol Office Memorandum No, J-
- 11013/41/2006-1A.H(l) dated 18.05.2012 and Ministry of Corporate Affairs, Gol Notification
Dated 27.02,2014. A separate audit statement shall be submitted in the compliance.
Envirenment related work proposed to be executed under this responsibility shalt be undertaken

simultaneously. The project proponent shall select and prepare the list of the work for -

implementation of CSER of its own choice and shall submit the same before the start of
construction.
150.21 Environment Clearance for the 25 MLD Common Effleent Treatment Plant (CETP) for Phase
It and 1V along with up gradation from 15 MLD to 30 MLD CETP for phase ] and |l located at
Industrial Model Township, Manesar, Haryana by M/s Haryana State Industrial &
Infrastructure Development Corporation Ltd, '

Project Proponent H Sh. Rampal Singh, GM

Consultant H En-Vision
The project was submitted to the SEIAA, Haryana on 01.10.2016 through online portal. The SEIAA

forwarded the case to SEAC on 15.03.2017. The project proponent submilted the case to the SEIAA as
per check list approved by the SEIAA!SEAC‘ Thereafter the case was taken up lor approval of Terms of

Reference in the 150™ meeting of the SEAC held on 07.04,2017,

. The project proponent presented the case for terms of reference. After detailed deliberations, it
was decided that the project proponent will prepare the EIA by using Model Terms of Reference of MoEF
&CC.

The project propenent further stated that they are already generating data and requesied to
utilize the baseline data. The Committee after detailed deliberations direcled to project proponent Lo
incorporate the baseline data in the EIA Reported generated from December, 2016 onwards and cne
month additional data for the month of April, 2017.

The above decision of the Committee may be sent to SEIAA far approval and sending It to the
project proponent.

The meeting ended with the vote of thanks to the Chair.
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Minutes of the 102" meeting ol State Environment lmpact Assessment Aulhority
held on. 20" April, 2617 under the Chairmanship Sh. Bharat Bhushan IAS (Retd.),
Chairman, SEIAA held in the meeting room of office of SEIAA Haryana, Sector-2
Panchkula, regarding Eavironmental Clearance under EIA Notification dated
14.9.2006.

The fuli Authority is present. The project proposals as recommended by SEAC for
Environmental Clearance or otherwise and listed in the Agenda item circulated vide letter
No, 243245 dated 17.04.2017 were discussed. Following decisions were taken:-

Item No.[1] Environmental Clearance for expansion of Group Housing colony at
village Nauvangpur, Sector -79, Gurgaon , Haryana by M/s Sterling
Infrastructure Pvt. Litd.

The case was lastly considered in the 101* meeting of SEIAA held on 22.03.2087
and the Awuthority issued a notice to project proponent for the violation under
Environment (Protection) Act. 1986.

The project proponent on 06.04.2017 submitted the reply which was taken up for
consideration in the today’s meeting. The Authority studied, discussed the veply and
corroborated the reply with the report of visiting team of SEAC members,

Afier detailed. deliberation, the Authority decided to agree with the

recommendations of SEAC and with the site visit report to accord Environment

Clearance to this project.

Ttem No.[2] Environmenfal Clearance for expansion of Group Hﬁusing Colony
“Ninex City” al Sector-76, Yillage KherkiDaula, Gurgaon, Haryana by
M/s Ninex Developers Lid.

The case was lastly considered in the 101% meeting of SEIAA held on 22.03.2017
and the Authority issued a notice to project proponent for the violation under
Environment (Protection) Act. 1986.

The project proponent on 06.04.2017 submitted the reply which was taiken up for
consideration in the today’s meeting. The Authority studied, discussed the reply and
corroborated the reply with the report of visiting team of SEAC members.

After detailed deliberation, the Authority decided to agree with the
recommendations of SEAC and with the site visit report to accord Environment
Clearance to this project.

Item No.|3] Environmenial Clearance lor commercial complex projecit — Spaze
Buziness Park, Sector-66, Village- badshahpur, District-Gurgaon by
M/S KAY KAY Designer Towers Pvt, Litd,

The case was lastly considered in the 101" meeting of SEIAA held on 22.03.2017
and the case was deferred,

The project proponent on 07.04.2017 submitted the reply which was taken vup for

consideration in the today's meeling. The Autherity studied and discussed that the reply
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area; as per notification dated 9" December 2016; the case may be sent to MoEF & CC,
Gol.

Item No.[22] Environment Clearance for 25 MLD Common Eifluent Treatment

' Plant (CETP) for Phase III and IV along with up gradation from 15

MLD to 30 KLD CETP for Phase X and II located at Industrial Model

Township, Manesar, Haryana by M/s Haryana State Industrial and
Infrastructure Development corporation Lid,

The SEAC has recommended this project for approval of TOR subject to

stipulation stated therein. The Project Proponent has proposed for 25 MLD Common
Effluent Treatment Plant (CETP) for Phase HT and IV along with up gradation from 15
MLD to 30 KLD CETP for Phase 1 and II located at Industrial Model Township,
Manesat, Haryana,

In the today’s meeting the SEIAA approved the “Terms ol Reference™ and it was
decided that the project proponent will prepare the EIA by using Model Terms of
Reference of MoEF & CC,

Item No.[23] Environment Clearance for Group Housing colony project at Sector-
82A, Gurgaon, Haryana by M/s Vatika Lid,

The SEAC has recommended this project for Environmentat Clearance subject to
stipulation stated therein. The Project Proponent has proposed for Group Housing colony

project at Sector-82A, Gurgaon, Haryania as under;

Sr. no. | Particulars Remarks o o

1. Plot area 453975633 sqm (11.218 Acres)

2. Built up area 43862.113 sqm

3 License Valid up 23.03,2017 (invalid)

4, Nos. of Towers 3 Towers (I High rise tower + 2 mid rise

' tower), 2 Basements + GF + Max, 39

Floors,

5. DU 169 Main  Units, 122 EWS Units,
Convenient shopping area,

6. Height 136.5 Meter

7. Green belt 32.32%

8. Water requirement 290 KLD o o

9. Fresh Water 136 KLD

10. Waste Water 178 KLD

11 STP Capacity 220 KL.D

12, Power Requirement 4045.50 KW DHBVN

13. Solid Waste 786 kg/day (2 nos. of OWC i.e. 500 kg/day
& 100 kg/day) S

14. ECS - 40? ECS ——— e —_——
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[15.  |RWH ['11 pits |

The above recommendation of SEAC was taken up for consideration in the
today's meeting and the Authority studied in detail and discussed that the license was
valid till 23.03.2017. The case has been referred back to SEAC with the suggestion to
visit the site to verify any construction or violation of environmental norms and asked to

submit the report within 15 days.

ItemNo.|24)Environment Clearance lor expansion of exisling
IndustrialWarehousing/Logistics/Assembling Park at Village Luhanri,

Tehsil & Dist. Jahajjar, Haryana by M/s HCY Industrial Park Pvt. Ltd.

The recommendation of SEAC to accord environment clearance for the expansion

of existing Industrial Warehousing/Logistics/Assembling Park at Village Luhari, Tehsil &
Dist. Jahajjar, Haryana was taken up for consideration in the today's meeting. It was
noticed vthat the project proponent has failed to supply the copies of documents to the
members of Authority and in the absence of the documents it was not possible to the
Authority to consider the case. Accordingly, the case was deferred to the next meeting
with the advice to the project proponent to supply the complete set of documents on the

basis of which the SEAC has recommended their case to all the members of Authority.

Item No.[25] Environment Clearance for expansion of Group Housing Project
“Lavanya Apartments” at Sector-81, Village Nawada Fatehpur,
Gurgaon by M/s Graphic Research Consultants (India) Pyt . Ltd.,

The SEAC was considered this case in its [ 50" meeting held on 06.04.2017.

During discussion, it was revealed that project proponent has already started the
construction without obtaining prior environmental clearance which amounts to violation
of EIA Notification dated 14.09.2006. The fact apparently was b:‘ozfght before the
Conunmittee on reference fo the project proposal.

The Committee again went through the latest Notification dated 14.03,2017
relating to Consideration of proposals for ToRs/Environment Clearance involving
violation of the Environment (Protection) Act, 1986/Environment Impact
Assessment(EIA) Notification, 2006 which clearly states that in case the project or
activities required prior Environmental Clearance under Environmental Impact
Assessment Notification, 2006 from the concerned Regulatory Authority are brought for
Environmental Clearance after starting the construction work, or have undertaking
expansion, modernization and change in product mix without prior Environmental

Clearance , these projects shall be freated as cases of violation and in such cases, even
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Minutes of the 153" Meeting of the State Expert Appraisal Committee, constituted for considering
Environmental Clearance of Projects {B category) under Government of India Notification dated
14,00,2006, held on 07" June, 2017 under the Chairmanshlp of Sh, G.R. Goyat, Chairman, SEAC at
Panchkula

LLE L L

List of participants is annexed as Annexure-A.

AL the outset the Chairman, SEAC welkcomed the Members of the SEAC and advised the Secretary
to give brief background of this meeting. The minutes of the 152" Meeting were discussed and
approved with some modification as under:

In agenda Item No. 152.15 i.e. construction of Warehouse Project at Village Pathreri, Tehsil-
Manesar, Dlstrict-Gurgaon, Haryana by M/s JKS Infrastructure Pvt. Ltd. the following condition is
added:

That PP will not store Chemicals in the warehouse and in case they store chemical
they will be obtain fresh EC otherwise Environmental Clearance so granted shall
become invalid."

It was further informed that in this meeting 07 number projects are to he taken up for scoping,
appraisal and grading as per the agenda circulated and 06 case are taken up as additional agenda items,

After preliminary discussion, the following projects were taken up on case-to-case basis:-

153.01 Environment Clearance for Group Housing Colony Project at Sector-82A, Gurgaon,Haryana
by M/s Vatika Ltd.

The project was submitted to the SE{AA, Haryana on 27.12.2016. The project proponent
subwnitied the case to the SE1AA as per chack Jist approved by the SEIAA/SEAC.

The case was appraised in the 150" meeting of the SEAC held on 07.04,2017 and file forwarded
to SE1AA for grant of Enviranmental Clearance to the project proponent.

This case was taken up by the SEIAA in its 102™ meeting held on 20.04.2017, wherein it was
decided to refer back the case to SEAC-on 15.05.2017 with the remarks that the SEAC should visit the site
to check status of construction or wviolation of environmental norms if any and submit its
recomuvendation on merits alongwith the inspection report within stipufated period.

Thereafter, the case was taken up in the 153" meeting of the SEAC. ft was decided to constitute
a Sttb-Committee for site visit:

The sub-commitlee will consist of the following:

1. Sh. Hitender Singh, Member [Coordinato_r:l
2. Sh. A.K. Bhatia, Member

The sub-committee shall submit its report within 15 days from the issue of the letter by the

Secretary SEAC.

153.02 Environment Clearance for construction of Commercial Complex Project at Village Badha,
Sector-86, District Gurgaon, Haryana by M/s 5.5, Group Put, Ltd.
Consultant : Wadan EnviroNet Pvt, Ltd.
The project was submitted to the SEIAA, Haryana on 16.11.2016. The praject proponenl

submitted the case to the SEIAA as per check list approved by the SEIAA/SEAC. Thereafter, the case was
taken up for appraisat in the 146" meeting of the SEAC held on 15.12,2016,
After detailed discussions, the following shortcomings were observed:

1. The PP should submit the assurance of the supply of the water during construction phase from
safe area through tankers and permission from CGWA For using the ground water of the existing
borewel! including permission frem HUDA for supply of water during Construction and Operation
Phase with detailed clarification regarding availability of water in the arca.
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' & o Reglstered Office
Va a _ Vaulka lintited
al ; R . Vatika Trianghe, 4th Floor
Cfﬁatlﬂg fasting UBIUG_ : - Sushant Lok, Phase |, Block A
] . Mehiaull - Guigacn Road
To, - — Date: 04.07.2017 B pan 1201 Vryors
“Tlie Chamnan D LR
T HIHHNH
State Environment lmpact Assessment Authouty, f 91_1123,41;; m;
Bays No.:- 55 - 58, Parytan Bhawan, £ Infoc@vatikagroup.com
1st FlOGl, 'SGCtOl’ —'2, Banchkula, Haryana o ) - wwvevatikagroup.com

Subject: Ehvirdnmental Clearance for Group Housing Colony project at Sector- 82A District
Gurgaon, Haryana by M/s Vatika Lid. '

- Dear Sir,

We had applied for Environmental Clearance of the above mentloned project online on
12.10.2016 and hard copies subimitted to SEIAA Haryana on 27. 12,2016 under category 8a of

'EIA Notification 2006, Our case has been recommended by SEAC to SEIAA for grant of

Environmental Clearance in 150th SEAC meeting dated 07.04.2017.

- We have also registered the above said project for GRIHA rating with a thought of sustainable

development in every aspect,
As the stipulated time period had passed as per MoEF Notification dated 14.09:2006, we
presume that our case has been granted deemed Environmental Clearance and we are proceeding
ahead as per norms applicable vide MoEF Notification dated 14.09.2006 for such projects..
Thanking you,
Yours sincerely,

For Vatika Ltd.

Y

(Authorised Signatory)

Copy to: The Director {New Construction Projects and Industrial Estates), Ministry of Environment Forest
& Climate Change, indira Paryavaran Bhawan, Jorbag Road, New Delhi 110003
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Registered Office

% Vatika Linted
V&@ Ek % = " Vatika Triangle, 4th Floor
' inc Sushant Lok, Phase |, Block A
creating lasting value _ | batlk s
' Gurgaon 122002, Haryana

INDIA

ol T 9024477777
Dated: 28.05.2019 F 91.124.4177 700

- | £ info@vaiikagroup.com
i s (S) : www vatikagroup.com
Ministry of Environm ent, Forest and Climate Change

Northern Region Office
Bays No. 24-25, Sector -31-A
Dakshin Marg, Chandigarh-160 030

Sub: Proposed Group Housing Colony Project located at Village Shikhopur, Sector-82A,
Gurugram, Haryana by M/s Vatika Ltd, Submission of Six-monthly Compliance Report —
June 2019,

Dear Sir,

With reference to the above mentioned subject, we are hereby submitting Six-monthly
Compliance report for June 2019 in soft copies including monitoring reports Ambient Air,
Ambient noise, water analysis, soil report and DG set emissions.

We hope the above repoi't meets your requirement.

Thanking You

For M/s Vatika Ltd.

\ h i f..;_‘ ) : o
d . 2 "2" L : ) M . -
\ \“"ﬁ% %ﬁ%ﬁﬁ&enﬂh&@wﬁkaﬂouﬂCOm A ol Board
|"'_; { - e q 0 o
obno.: 9810566938 Har State olluti mchkula

A Ly tOI"B'
. 0—1 1y S"G
CC: 1. The Chairman, Haryana State Pollution Control Board, C-11, Sector-6,
Panchkula, Haryana — 134 109.

2. State Environmental Impact Assessment Authority, Bay No. 55-58, Prayatan
Bhawan, Sector-2, Panchkula, Haryana — 134 151.
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/
vatika: % i o

creating lasting value e I ol
Mehrauli - Guegaon Road
Gargaon 122002, Haryana
_ . [
| ) -F:_‘:L'I-."_i-'i_;_l[.:h-:il:'.jlbn... i'i T 91144177777
F 911244177 100
Dated: 20.12.2019 E infogvatikagroup com
To
Joint Director (S) i
Ministry of Environment, Forest and Climate Change
" Northern Region Office

Bays No. 24-25, Sector-31-A
Dakshin Marg, Chandigarh-160 030

Sub: Proposed Group Housing Colony Project located at Village Shikhopur, Sector-82A,
Gurugram, Haryana by M/s Vatika Ltd. Submission of Six-monthly Compliance Report —
Dec 2019,

Dear Sir,

With reference to the above mentioned subject, we are hereby submitting Six-monthly
Compliance report for Dec 2019 in soft copies including monitoring reports Ambient Air,
Ambient noise, water analysis, soil report and site photographs.

We hope the above report meets your requirement.
Thanking You

For M/s Vatika Ltd.

o

)

(Auth Signatory)

Virender Dhar

Asst, Vice President

Email: virendhar@vatikagroup.com

Mob no.: 9810566938 o

CC: 1/ The Chairman, Haryana State Pollution Control Bmu{ C11, Sectnr—ﬁ
Panchkula, Haryana — 134 109. :

2. State Environmental Impact Assessment Authority, Bay No. 55-58, Prayatan
Bhawan, Sector-2, Panchkula, Haryana — 134 151.

CIN: UT4B90HR 199890054821 |
|
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vafika i
creating lasting value

Registered Office
el

a Vatika Limited

k Vatika Triangle, 4th Floor

" Sushant Lok, Phase |, Block A

Mehrauli - Gurgaon Road

Gurgaon 122002, Haryana
e wE (Gowt. of India INDIA

Ul &1 Ud i R (g
iy MU e L

PP SRS AP P S T 91144177777
_ Dated: 17.07.2020 F 911244177700
A AR Cs A E info@vatikagroup.com
To pays INC ) I1 A

& : queiz/Chandicar 7
Joint Director (S) - www.yatikagroup.com

Ministry of Environment, Forest and Climate Change
Northern Region Office

Bays No. 24-25, Sector -31-A

Dakshin Marg, Chandigarh-160 030

Sub: Proposed Group Housing Colony Project located at Village Shikhopur, Sector-82A,
Gurugram, Haryana by M/s Vatika Ltd. Submission of Six-monthly Compliance Report —
June 2020.

Dear Sir,

With reference to the above mentioned subject, we are hereby submitting Six-monthly
Compliance report for June 2020 in soft copies including monitoring reports Ambient Air,

Ambient noise, water analysis, soil report and site photographs.

We hope the above report meets your requirement.

Thanking You
For M/s Vatika Ltd.

\)y i
(Authé’iiISignatory) \"J /
Virender Dhar o> o D/LV
Asst. Vice President R bk

* Email: virendhar@vatikaeroup.com
Mob no.: 9810566938

CC: 1. The Chairman, Haryana State Pollution Control Board, C-11, Sector-6,
' Panchkula, Haryana — 134 109.

2. State Environmental Impact Assessment Authority, Bay No. 55-58; Prayatan
Bhawan, Sector-2, Panchkula, Haryana — 134 151.

| CIN: U74899HR1998PLC054821
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® Registered Office
Va_tl a ' Vatika Limited
' Vatika Triangle, 4th Floor
creating lasting value Sushant Lok, Phase , Block A
Mehrauli - Gurgaon Road

Gurgaon 122002, Haryana
INDIA

Dated: 02.122020

To F 911244177700
Joint Director (S) E info@vatikagroup.com
Ministry of Environment, Forest and Climate Change wwwatikagroup.com
Northern Region Office

Bays No. 24-25, Sector -31-A
Dakshin Marg, Chandigarh-160 030

Sub: Prdposed Group Housing Colony Projéct located at Village Shikhopur, Sector-82A,
Gurugram, Haryana by M/s Vatika Ltd. Submission of Six-monthly Compliance Report —
Dec 2020.

Dear Sir,

With reference to the above mentioned subject, we are hereby submitting Six-monthly
Compliance report for Dec 2020 in soft copies including monitoring reports Ambient Air,
Ambient noise, water analysis, soil report, DG emission & noise and site photographs.

We hope the above report meets your requirement.
Thanking You

For M/s Vatika I.td,

~

>

(Authorized SigﬂatOrY) Haryana State Pollution Contrai Boar
Virender Dhar © C-11. Sestor 6. Panchkula
Associate Vice President = 1 o
Email: virendhar@vatikagroup.com 6% S,Z/”
Mob no.: 9810566938

CC: 1. The Chairman, Haryana State Pollution Control Beard, C-11, Sector-6,
Panchkula, Haryana — 134 109.

2. State Environmental Impact Assessment Authority, Bay No. 55-58, Prayatan
Bhawan, Sector-2, Panchkula, Haryana — 134 151.

et [Govt of ".I'.“Fh?' ’

i
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Vatlka Planning & Coordination-INFRA Vatika <planning.infra@vatikagroup.com>

creating lasting

Submission of six monthly EC compliance report - Group Housing Project
5 messages

Shree Tiwari <shreetiwari@vatikagroup.com> Thu, May 27, 2021 at 1:49 PM

To: eccompliance-nro@gov.in
Cc: hspcb@hry.nic.in, seiaa.hry@gmail.com, "Planning Dept., Vatika" <virendhar@vatikagroup.com>

Sub: Proposed Group Housing Colony Project located at Village Shikhopur, Sector-82A, Gurugram,
Haryana by M/s Vatika Ltd. Submission of Six-monthly Compliance Report — June 2021.

Dear Sir,

With reference to the above-mentioned subject, we are hereby submitting a Six-monthly Compliance report
for June 2021 in soft copies including monitoring reports Ambient Air, Ambient noise, water analysis, soil
report, DG emission & noise and site photographs.

We hope the above report meets your requirement.

Thanking You

Shree Prakash Tiwari

Planning & Coordination Dept.
DID 455 M: 91.9560950099

Vatika Limited | Unit No.-A-002, Ground Floor,
Block A, Vatika INXT City Center, Sector-83,
Gurugram 122012, Haryana, INDIA

T 91.124.4177777 | F 91.124.4177770

-D June 2021 six monthly EC compliance report_GH project TH.pdf
3257K


https://mail.google.com/mail/u/1/?ui=2&ik=4a2bc32f53&view=att&th=179ace97af90f031&attid=0.1&disp=attd&realattid=f_kp6mjpnm0&safe=1&zw
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7
Vatlka Planning & Coordination-INFRA Vatika <planning.infra@vatikagroup.com>

creating lasting value

Submission of Dec 2021 six monthly EC compliance report - GH at Sec 82A,

Gurugram
1 message

Shree Tiwari <shreetiwari@vatikagroup.com> Mon, Dec 20, 2021 at 12:12 PM
To: eccompliance-nro@gov.in
Cc: hspcb@bhry.nic.in, seiaa-21.env@hry.gov.in

Sub: Proposed Group Housing Colony Project located at Village Shikhopur, Sector-82A, Gurugram,
Haryana by M/s Vatika Ltd. Submission of Six-monthly Compliance Report — Dec 2021.

Dear Sir,

With reference to the above mentioned subject, we are hereby submitting Six-monthly Compliance report for
Dec 2021 in soft copies including monitoring reports Ambient Air, Ambient noise, water analysis, soil report

& site photos. DG emission & noise monitoring could not be carried out due to ban on the operation of DG
sets.

We hope the above report meets your requirements.
Thanking You

For M/s Vatika Ltd.

Shree Prakash Tiwari

Planning & Coordination Dept.
DID 455 M: 91.9560950099

Unit No.-A-002, Ground Floor,

Block A, Vatika INXT City Center, Sector-83,
Gurugram 122012, Haryana, INDIA
T91.124.4177777 | F 91.124.4177770

ﬂ Dec 2021 EC compliances report TH.pdf
3722K


https://mail.google.com/mail/u/1/?ui=2&ik=4a2bc32f53&view=att&th=17dd6942da7c0f93&attid=0.1&disp=attd&realattid=f_kxeb9vdi0&safe=1&zw
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® : | Registered Office
va l a ' Vatika Limited
) ; Vatka Trizngle, 4th Aoor
creating lasting valug Sushant Lok, Phase |, Biock A
Metrguli - Gungaon Road

Gegaon 122002, Harvana
INDIA

Dated: 22.01.2018

T 91244177777
To o F 911244177700
Dr. A Mehrotra (Advisor) £ info@vatikagrup.om
Ministry of Environment, Forest and Climate Change wirwsatkagroup.com

Northern Region Office
Bays No. 24-25, Sector -31-A
Dakshin Marg, Chandi garh-160 030

Sub: Propoesed Group Housing Colony Project located at Village Shikhopur, Sector—SZA,
Gurugram, Haryana by M/s Vatika Ltd. Submission of Six-monthly Compliance Report -
Dec 2017.

Dear Sir,

With reference to the above mentioned subject, we are hereby subn:utung Six-monthly
Compliance report for Dec 2017 in both hard as well as soft copies.

- We hope the above report meets your requirement.
Thanking You

For M/s Vatika Ltd,

General Manager

Email: virendhar@vatikagroup. gl
Mob no.: 9810566938

CC: The Chairman, Haryana State Pollution Control Board, C-11, Sector-6,
Panchkula, Haryana —134109.

2. State Environmental Impact Assessment Authority, Bay No. 55-58, Prayatan
Bhawan, Sector-2, Panchkula, Haryana — 134 151.
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Registered Dffice

o .
vatika
Vatika Tangle, 4th Floor

creating lasting value Sushant Lok, Phasel, Block A
Mehrauli - Gurgaon Road

GQurgaon 122002, Haryana
INDIA

T 9114417777

Dated: 30.05.2018 F 911447700
E info@vatikagroup.com

To _

Dr. A Mehrotra (Advisor)

Ministry of Environment, Forest and Climate Change
Northern Region Office

Bays No. 24-25, Sector -31-A

Dakshin Marg, Chandigarh-160 030

wwwivatikagroup.com

Sub: Proposed Group Housing Colony Project located at Village Shikhopur, Sector-824, -
Gurugram, Haryana by M/s Vatika Ltd. Submission of Six-monthly Compllance Report -

June 2018.

Dear Sir,

With reference to the above mentioned subject, we are hereby submitfting Six-monthly
Compliance report for June 2018 in both hard as well as soft copies.

We hope the above report meets your requirement.
Thanking You : . _2,0! A
o

For M/s Vatika Ltd. ‘ ’ «J
‘ AT eeX

(Auﬂ:o@ ignatory)

Virender Dhar
Asst. Vice President

Email: virendhar@vatikagroup.com

Mob no.: 9810566938 | W 3
. Lﬂ& /fbc n\;o\w

CC: 1. The Chairman, Haryana State Pollution _é‘?gﬁ @kfﬂ‘“asector 6,
Panchkula, Ha.ryana 134 109, Ha Spotcf

27 State Envnronmental Impact Assessment Authorzty, Bay No. 55.58, Prayatan
Bhawan, Sector-z Panchkula, Haryana - 134 151. _
o frmReceived

PR, 3 SRRy e HET

N, of Ervrorment, Foresks & Clrt
T e smrmothem Regrona%%g

WENg/Chandigarh

‘ CIN: U748995R1998PLC0S4821
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@ . . ) - Registered Difice
' Va 1 a ‘ Vatika Limited .
: . . Vatika Wiangle: 4th Floor
creating lasting value ' Sushant Lok, Phase |, Block A
' Mehraulf - Gurgaon Road

Gurgaon 122002, Haryana
INDIA

T N24070707

Dated: 12122018 | o n0

To :
Joint Director (S)
Ministry of Environment, Forest and Climate Change
Northern Region Office
Bays No. 24-25, Sector -31-A
Dakshin Marg, Chandigarh-160 030

www.vatikagroup.com

Sub: Proposed Group Housing Colony Project located at Village Shikhopur, Sector-82A,
Gurugram, Haryana by M/s Vatika Ltd. Submission of Six-monthly Compliance Report ~
Dec 2018. _ ' - _ o '

Dear Sir,

With reference to the azbove mentioned subject, we are hercby submitting -Six-monthly

Compliance repozt for Dec 2018 in soft copies.

We hope the above report meets your requirement.

For M/s Vatika Ltd.

1)

/

(Autyorized Signatory) s L Z _
Virender Dhar B s }J \)\'{
Asst. Vice President ' _ _ \ '
Email: virendhar@vatikagroup.com ' - l\p\ /
Mob no.: 9810566938 TE femRecaived

TR, 3 (AR SR A

CC: 1. The Chaiimn:n, Haryana Q?im%m Board, C-11, Sector-6,

P ula, Hary -134 .
anchkula, Haryana _ 108¥ wéCha ndigarh

2. State Environmehtal"lmpact Assessment Authority, Bay No. 55-58, Prayatan
Bha_nwan, Sector-2, Panchkula, Haryana — 134 151. _

CIN: U74BGHR19980LC054821

Thanking You _ | : o
e /"“ - T e o\ Boatd
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@ Registered Office
Vatika Limited
i 3 Unit No A-002, INXT City Centre
creating lasting value Ground Foor, Block A
Sector 83, Vatika India Next
Gurugram 122012, Haryana

INDIA

T 911244177777
£ info@vatikagroup.com

May 9, 2022

www.valikacollections.com

The Chairman,

State Environment Impact Assessment Authority,
Bays No.55-58, Parytan Bhawan,

Sector -2, Panchkula, Haryana

Subject: Addendum to Representation/Reply dated 24.01.2022

Re: Environment Clearance for Group Housing Colony project at Sector-
82 A, Gurgaon, Haryana by M/s Vatika Ltd.

Dear Sir,

In pursuance to final notice dated 23.12.2021 bearing memo No.SEIAA/HR/2021/1374
issued by this Ld. Authority, we had filed a representation dated 24.01.2022 and have
been appearing before this Ld. Authority in furtherance to the same. The averments
made in the abovesaid representation may be read as a part hereof also though the
same are not being repeated herein for the sake of brevity.

In our representation, we had, inter afia, submitted that in the absence of any
communication from this Ld. Authority or the SEAC for a period of 45 days since the
receipt of recommendation of SEAC, whereby the SEAC had recommended the project of
the Applicant for grant of Environment Clearance (‘EC’), we had proceeded under Clause
8(iii) of the EIA Notification dated 14.09.2006, taking it to be a deemed EC in terms of
the recommendation of SEAC.

During the course of the proceedings before this Ld. Authority, we were apprised by this
Ld. Authority of an alleged document dated 01.05.2017, which was purportedly handed
over to our consultant. It is a conceded position that the alleged document was never
sent via post to our registered address as had been done in respect of other
communications. By referring to this alleged document it was sought to be suggested
that a communication had been sent to us by this Ld. Authority pursuant to the
recommendation of SEAC for grant of EC, though the said document never reached us

nor were we made aware of its contents.

CIN: U74899HR1998PLC0S4821
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Apropos to our application dated 29.04.2022 for making available the document alleged
to have been delivered by hand to the consultant in 2017, we were shown a letter
bearing memo No.SEIAA/HR/17/282 dated 01.05.2017 addressed to the Secretary, SEAC,
which was allegedly handed over to our consultant. On perusing the contents of the said
letter, it would appear that the recommendation of SEAC for grant of EC to our Group
Housing Colony Project was taken up on the 102™ meeting of SEIAA held on 20.04.2017
and this Ld. Authority, while making a mention of the validity of the project license till
23.03.2017, referred the case back to SEAC with a suggestion to visit the project site to
verify any construction or violation of environmental norms and directed the SEAC to

submit report within 15 days._It is pertinent to mention that, although this Ld. Authority

had directed the SEAC to visit the project site and submit the report within 15 days, no

such visit was made till 02.06.2018, over 1 year after the direction of this Ld. Authority,

and nor was any communication forthcoming from this Ld. Authority or the SEAC in

furtherance to the same.

At the very outset it is submitted that even though a copy of the letter dated 01.05.2017
is alleged to have been delivered by hand to our consultant, such manner of delivery had
neither been carried out in the past nor could it be deemed to be a proper channel of
delivery of any document/communication to us from this Ld. Authority. In fact the letter
dated 01.05.2017, vide Endst. No.SEIAA/HR/17/282, itself states that the copy of the

same is forwarded to us at our registered address. It is surprising then that, in spite of
such endorsement, this Ld. Authority deemed it fit to hand over the letter to our

consultant. Pertinently, all previous communications from this Ld. Authority and SEAC

were delivered by post and directly to our registered office and hence, it was our

legitimate expectation that any communication from this Ld. Authority in regards to the

grant of EC would come via registered post to our registered address as well.

In our bona fide belief that no communication from this Ld. Authority was forthcoming in
regards to EC for a period of 45 days since the receipt of recommendation of SEAC, we
proceeded under clause 8(i) read with clause 8(iii) of the EIA notification dated
14.09.2006, taking it to be a deemed EC in terms of the recommendations of the SEAC.
We, vide a letter dated 04.07.2017, even intimated this Ld. Authority of our bona fide
belief that the EC is deemed to have been granted and further kept regularly submitting
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six-monthly compliance reports since December, 2017, all of which have been duly
received by this Ld. Authority without any objections.

Without preiudice to the aforementioned and in_arguendo, it is submitted that even if

handing over the letter dated 01.05.2017 to our consultant is an acceptable channel of

communication of such document, our project would still be eligible for a deemed EC

under of Clause 8(ii) read with Clause 8(iii) of the EIA Notification. Clause 8(ii) delineates

the procedure and the timelines to be followed in case the regulatory authority, i.e.
SEIAA, disagrees with the recommendation of SEAC. Upon receipt of the
recommendation of the SEAC and if SEIAA disagrees with the recommendation, the
SEIAA must, within a period of 45 days, request the SEAC to reconsider the
recommendation while stating reasons for disagreement. Thereafter, the SEAC must
consider the observations of the SEIAA and furnish its views on the same within a further
period of 60 days. The subsequent decision of the SEIAA after considering the views of
the SEAC shall be final and has to be conveyed to the applicant by the SEIAA within the
next 30 days. A perusal of the provisions of Clause 8(ii) would make it perceptible that
even when this Ld. Authority disagrees with the recommendations of SEAC, this Ld.
Authority is obligated to communicate its final decision to the applicant within a period of
135 days (45 days + 60 days +30 days).

In the event that this Ld. Authority fails to communicate its final decision within the
stipulated period, Clause 8(iii) provides that the applicant may proceed as if the EC
sought for has been granted in terms of the final recommendations of the SEAC.
Therefore, even in the event that the SEIAA disagrees with the recommendations of the
SEAC for grant of EC, the SEIAA must convey its final decision to the applicant within a
period of 135 days from the receipt of the recommendation of SEAC, failing which the
applicant can proceed with a deemed EC in terms of the recommendation of SEAC.

In the instant case, our project proposal was taken up for consideration in various
meetings of the SEAC and in its 150™ meeting dated 07.04.2017, the SEAC, being fully
satisfied that the proposal complied with all requirements, rated the project with ‘Gold
Rating’ and was in unanimity in recommending the proposal for grant of EC. It would
appear that this Ld. Authority in its 102" meeting held on 20.04.2017 considered the
recommendation of SEAC and referred the case to the SEAC with a direction to visit the
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project site and submit report within 15 days. However, no such visit was made by any
members/committee of the SEAC for more than a year and it is only on 02.06.2018 that
a sub-committee constituted by the SEAC visited the project site, much after the 15 day
time period provided in the direction of this Ld. Authority. Moreover, at no point in time
was any communication as to the final decision of this Ld. Authority forthcoming, let
alone in the 135 day period stipulated in the ETA Notification. It is thus humbly submitted
that. in the absence of any communication as to the final decision of this Ld. Authority

within a period of 135 days, our project proposal was eligible for a deemed EC, in terms

the recommendation of the SEAC, under Clause 8(ii) read with Clause 8(iii).

Without prejudice to the above submission, it is submitted that it would be gross

miscarriage of justice if we are penalized for the failure of the SEAC to visit the project

site or to submit any report to this Ld. Authority within the 15 day time period in spite of

an express direction by this Ld. Authority to do the same, and further failure of this Ld.

Authority to convey its final decision to us within 135 days from the receipt of the

recommendations of SEAC. It is not only unjust but also unreasonable and arbitrary to
penalise a person for the default of another, including the Government authorities. This
laudable principle is described in the Latin legal maxims nemo punitur pro alieno delicto -
no one is punished for another's wrong and nemo punitur sine injuria, facto, seu defalta -
no one is punished unless for some wrong, act, or default. The EIA Notification casts an
obligation upon the Government authorities to adhere to the timelines stipulated therein
and this has even been reiterated by the Ministry of Environment, Forest and Climate
Change (‘MoOEF&CC’) vide its Memo No.22-154/2015-1A.111 dated 10.11.2015
(Enclosure ‘A" with main reply/representation).

It is a conceded position that a two member committee of the SEAC visited the
project site on 02.06.2018, more than a year after the direction of this Ld. Authority and
also after the 60 days time period provided in the EIA Notification to SEAC to consider
the observations of the SEIAA and furnish its views. This failure of the SEAC to visit the
site and furnish its report within the stipulated time, without there being any cogent or
legally acceptable justification for the same, is not only a glaring lapse on part of the
SEAC in adhering to directions of this Ld. Authority and the provisions of the EIA
Notification, but also indicative of the lackadaisical manner of functioning of the SEAC.
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Moreover, it is respectfully submitted that the non-communication of the final decision of
this Ld. Authority to us within 135 days of receipt of recommendation of SEAC was a

lapse not attributable to us and we cannot be made to suffer for it. In fact, as an
indication of our bona fides, we, vide letter dated 04.07.2017, even intimated this Ld.

Authority of our belief that EC is deemed to have been granted and further kept regularly

submitting six-monthly compliance reports since December, 2017. The factum of deemed

EC was never denied by this Ld. Authority and rather the compliance report were being

accepted without any reservations. The principle of non-arbitrariness is projected by
Article 14 of the Constitution and it must characterize every State action, whether it be
under authority of law or in exercise of executive power. Reasonableness and non-
arbitrariness in governmental action form the core of the entire Constitutional scheme
and structure. Therefore, it would not only be highly unjust and arbitrary but would also
acutely prejudice our rights under the Constitution and in equity if we are panelized for
the oversights of the SEAC and this Ld. Authofity.

Further, without prejudice, it would appear that in its letter dated 01.05.2017, the sole
concern raised by this Ld. Authority pertains to the validity of the license and no other
concerns in respect of our project proposal have been raised. At the risk of repetition, it
is submitted that renewal of license is a routine procedure and we had already applied
for renewal of the license within the validity period of the license, vide letter dated
20.02.2017, and the same now stands renewed up to 23.03.2025. 1t is further humbly
submitted that any inquiry into the validity of the license is beyond the scope of
jurisdiction of this Ld. Authority and the same has been reiterated by MoEF&CC in its
notification No. 22-154/2015/1A.11I (Enclosure ‘A’ with main reply). The Ministry, in no
ambiguous terms, has directed that to avoid duplication of work and to speed up process
of scrutiny, SEIAA/SEAC should only focus on thrust areas of environmental sustainability
and need not focus on other issues which are normally looked after by the concerned
State Government Departments. Furthermore, even this Ld. Authority itself, vide its
Memo No. SEIAA/HR/18/286 dated 17.04.2018 (Enclosure ‘B’ with main reply), has
done away with the requirement to submit a valid license for the purposes of granting an
EC. Therefore, it is submitted that an inquiry into the validity of license was beyond the
jurisdiction of this Ld. Authority and an observation on the same and the subsequent
direction to the SEAC was foul in law.
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It is further reiterated that while the SEAC recommendations also required for obtaining
Consent to Establish (‘CTE’) from Haryana State Pollution Control Board (‘(HSPCB’), the
requirement for the same was done away with by Central Pollution Control Board
(‘CPCB’) notification bearing No.B-29012/ESS/CPA/2016-17/2570 dated 02.02.2017
(Enclosure ‘G’ with main reply), which stated that there should not be any need to

obtain CTE and the EC shall suffice for building/construction projects mentioned at Sr.
No. 8(a) and 8(b) of Schedule of Projects in the EIA notification. The CPCB, under

Section 18(1)(b) of the Water (Prevention and Control of Pollution) Act, 1974 and
Section 18(1)(b) of the Air (Prevention and Control of Pollution) Act, 1981 has the power
to give direction of State Pollution Control Boards, including the HSPCB, and the State

Boards are bound by such directions. Our project concededly falls within category 8(a) of
the Schedule of Projects in the EIA Notification and it is apparent that in light of the
directions of the CPCB doing away with the requirement of obtaining CTE, we need not
obtain the same as the deemed EC sufficed as CTE.

In view of the submissions made in the reply/representation dated 24.01.2022 and also
made hereinabove, we implore this Ld. Authority to withdraw its final notice dated
23.12.2021, the same having been issued on erroneous, misconceived and misplaced
basis. It is further implored that this Ld. Authority may be pleased to acknowledge that
the project qualifies for deemed EC under Clause 8(i) read with Clause 8(iii) and in the
alternative, under Clause 8(ii) read with Clause 8(iii) of the EIA Notification.

Yours sincerely,
(/K} "’LJ& a‘@y -

Authdrized Signatory
Vatika Ltd.

Encls: As above
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The Chalrman,

State Environment Impact Assessment Authority,
Bays No.55-58, Parytan Bhawan,

Sertor -2, Panchkula, Haryana

Subject: Environment Ciearance for Group Housing Colony project at Sector-82 A,
Gurgaon, Haryana by M/s Vatika Ltd.

Re: Memo No.SETAA/HR/2021/1374 dated 23.12.2021.

Dear Sir,

We have been in receipt of memo dated 23.12.2021, wherein, while referring to some report of a
sub-committee shown to have been constituted by the State Expert Appraizal Committee
(SEACY) vide its 153" meeting, reporting that the construction at our site for Group Housing
Project in Sector-82 A, Gurgaon has been raised prior to the grant of the Environmental
Clearance (EC), it has been alleged that we are wilifully avoiding the proceedings to get finalized,
and that we have opted to procrastinate and drag proceedings on. Further, it has been alleged

that we have rendered ourselves liable for action for environmental compensation, penalty and

demolition besides legal action for indulging in purported violations.

At the outset, it is submitted that the alleged Report of the sub-commitice constituted by the
SEAC vide its 153 meeting is completely miscanceived, erroneous and misteading. A perusal of
the said Report would show that the facts have not been put in right perspective/order and have
rather been stated falsely. Further, certain material facts have not even been disclosed, despite

several representations made by us in respect of those facts.

Bereft of details, it is a matter of record that we have obtained License No. 22/2011 for
developing a group housing project on land admeasuring 11.218 acres in Sector-82 A, Gurgaon,
As a matter of routine procedure and at regular intervals, the license was renewed, with the last
renewal dated 15.08.2021 extending the vaiidity of license up to 23.03.2025. Intending to initiate
construction at the said site, we submitted an application for EC on Ministry of Environment,
Forest and Climate Change (MoEF&CCY) web portal on 12.10.2016 and the same was also
submitted to this Ld. Authority on 22.12.2016. The proposal was taken up in 147", 148" and
150" mesctings of the SEAC, held on 30.01.2017, 14.02.2017 and 07.04.2017, respeciively. After

UM UT g R0
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being fully satisfied that the proposal complied with all requirements as per ¢check [ist, the SEAC
rated the project with 'Gold Rating” and was in unanimity in recommending the proposal for grant
of £C by this Ld. Authority under EIA Notification 5.0. 1533(F) dated 14.09.2006 (EIA
Notification’) issued by MoEF&CC.

Meanwhile, in the absence of any conwmunication from this Ld. Authority or the SEAC for a period
of 45 days since receipt of the recommendations of the SEAC, we procesded under Clause 8(ii)
of the EIA Natification, taking it to be a deemed EC in terms of the recommendation of the SEAC.
We, vide letter dated 04.07.2021, even intimated this Ld. Authority of its bona fide belief that EC
is deemead to have been granted and further kept reguiarly submitting six-monthly compliance
reports since December 2017, all of which have been duly received and acknowledged by this Ld.
Authority.

Thereafter, much to our surprise, a two-member sub-committee, constituted by the SEAC, visited
the site on (2.06,2018, though there was no reason and/or occasion for the said visit, especially
when the EC was deemed to have been granted, as was being even acknowledged by this
Authority, before whom the compliances were being made by us including submission of six-
rmonthly reports, Further, it transpired that the recommendation of SEAC made on 07.04.2017 in
its 150™ meeting, was considered by this Authority in its 102™ meeting held on 20.04.2017 and
the Authority made an observation on the validity of license till 12.03.2017 and had directed the
SEAC to visit the site and report about any construction within 15 days, Here it may be noted
that renewal of license is a routing procedure and we had already applied for renewal of the
license within the validity period of the license, vide letter dated 20.02.2017, and the same now
stands renewed up to 23.03.2025. Surprisingly, the visit had been made by the sub-committee
after & period of more than a year from the date of the direction i.e. 20.04.2017, of this
Authority, even though 15 days time period had been stipulated In the said direction.

Furthermore, it had transpired that the repoit of the sub-committee contained certain erronecus
conclusions, even though we had sought to place on record the true and correct facts and status
regarding the construction. However, the SEAC referred the case to this Authority for further
action, and this Authority, desming the case fit for prosecution, though erroneously, issued a
show-cause notice dated 07.08.2018, which was duly replied to vide letter dated 13.08.2018,
inter alia, clarifying that construction at the site was only started after the 45 day time period
stipulated in the EIA Notification had elapsed, which consequently led to grant of deemed EC in
line with the recommendation and ‘Gold’ rating of the SEAC. It was also stated that we had bean
submitting six-monthly compliance reports as per the conditions of the SEAC recommendation.

However, thereafter the term of this Ld. Authority and SEAC lapsed and in view of the delay In
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acknowladging the desmed Environmental Clearance, we had to halt the construction work,

which remains as such, since 2019,

Evidently, the sole issue in the present case relates to the validity of the deemed EC under the
EIA Notification. We submit that the finding of the sub-committee that the construction at the
site was raised prior to the grant of EC, and subsequent finding by this Ld. Authority that we
have violated ‘Environment Law’ is false, misconceived, erroneous and misplaced and liable to be

rejected /nter alia, for the reasons as ensuing:-

i} It is @ matter of record that we had submitied an application for EC for 2 Group Housing
Project in Sector-82A, Gurgaon before this Ld, Authority on 22.12.2016, complete in ali
respects. The application was considerad by the SEAC and dlarifications were sought
regarding the Forest NOC and the Aravalli NOC. The Forest NOC along with clarifications
thereto, as well as the Aravalli NOC were duly submitted by us. Being fully satisfied with
the proposal submitted by us as well as the NOCs, the SEAC in its 150" meeting held on
07.04.2017, certified that the proposal complied with all requirements as per check list and
unanimously recommended to this Ld. Authority, for grant of EC, while rating the project
with ‘Gold Rating’. Later, it transpires that the recommendations were considered by this
Ld. Authority in its internal 102™ meeting held on 20.04.2017, and this Ld. Authority erred
gravely in making an observation on the validity of the licence till 12.03.2017 and
suggesting the SEAC to visit the site and report about any construction within 15 days.

Besides the submission that renewal of the licence is a routine procedure and we had
already applied for the renewal within the vaiidity period of its licence vide letter dated
20.02.2017, and the same was duly renewed and now stands valid upto 23.03.2025. It is
submitted that any inguiry into the validity of the ficence is beyond the scope of jurisdiction
of this Ld. Authority and the same has been relterated by MoEF&CC in its notification No.
22-154/2015/1A1I1 (Enclosure ‘A’), The Ministry, in no ambiguous terms, has directed
that to avoid duplication of wark and to speed up process of scrutiny, SEIAA/SEAC should
only focus on thrust areas of environmental sustainability and need not focus on other
issues which are normally looked after by the concerned State Government Departments.
Furthermore, even this Ld. Authority itself vide its Memo No. SEIAA/HR/18/286 dated
17.04.2018 (Enclosure 'B’) has done away with the requirement to submit a valid licence
for the purposes of granting an EC. In light of the directions of the Ministry as well as the
memo of this Ld. Authority, it is surprising that this Ld. Authority delved into the validity of
the licence when the same is the mandate of the Town and Country Planning Department.

Therefore, it is submitted that an inquiry into the validity of licence was beyond the
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jurisdiction of this Ld. Authority and an cbservation on the same and the subsequent

direckion to the SEAC was foul in law,

Further, irrespective of the observations made by this Ld. Authority on the validity of the
licence, it is humbly submitted that we were justified in procseding with a desmed EC
under Clause 8(iil) of the EIA Notification in terms of the final recommendations of SEAC,
The EIA Notification stipulates a period of 45 days from the receipt of the recommendations
of the SEAC within which the regulatory authority must convey its decision to the applicant.
In the absence of such communication, the applicant can proceed as if the EC sought for
has been granted or denied by the regulatory authority in terms of final recommendations
of the SEAC. It is submitted that in the Instant case the SEAC submitted its
recommendation to this Ld. Authority on 07.04.2017 and no communication was
forthcoming from this Ld. Authority or the SEAC. Thereafter, on 04.07.2017, after a period
of almost 60 days, we, vide our letter (Enclosure 'C’) addressed to this Ld. Authority, with
a copy mark to Director (New Construction Projects and Industrial Estates), MoEFRCC, New
Delhi, informed that they are proceeding with a deemed £C under Clause 8(iii) of the EIA
Notification in terms of the final recommendations of the SEAC. The letter was duly

recetved by this Ld. Authority and no objection to the same was made.

It is further submitted that the Hon'ble High Court of Kerala in the matter of Aneesh
Mathew vs. State of Kerala and Others; WP(C) No.6235 of 2018, the facts of which are pari
materis to this case, has been pleased to hold that after the expiry of 45 day time period
stipulated in the EIA notification, the applicant is entitled to a deemed EC in the absence of
any communication to the contrary being made to him by the statutory authority
concerned. The MoEFRCC too, vide its Memo No. 21-270/2008-IAII1 dated 19.06.2013
{(Enclosure ‘D7) has directed that the timelines stipulated in the EIA Notification shall be
strictly adhered to by SEIAA and SEAC while processing proposals for EC  for
building/construction projects. At this juncture, mention may also be made of other cases
where this Ld, Authority ifself in its wisdom, has expressed its agreement with this
submission. Vide respective memos issued in the cases of M/s Tulip Infratech Pvt, Ltd., M/s
Ninex Developers Ltd,, as well as M/s Agson Global Pvt. Ltd. (enclosed collectively as
Enclosure ‘E’), this Ld. Authority has been pleased to hold that project proponents may
proceed with deemed ECs in the absence of any communication within the 45 day time
pericd stipulated in the EIA notification subject to the conditions stated in the

recommendations of SFAC,
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In light of the authorities cited above as well as the view expressed by this Ld.
Autharity itself in other similar cases, the conclusion of the sub-committee constituted by
the SEAC and affirmed by this Ld. Authority that we ralsed the construction without a valid
EC, is not only erroneous and misconcelved, but also patently discriminates us from others
who are similarly placed and is thus afoul of Article 14 of the Constitution of India, It is 3
matter of record that in the present case, no communication was made to us much less
within 2 stipulated period mentioned in clause 8 of the EIA Notification and thus it is
submitted that we have been entitied to a deemed EC, in pursuance of which only we
started construction at the site. It may also be emphasized that while this Ld. Authority in
its 102™ mesting on 20.04.2017 had referred the case back to the SEAC with the direction
to visit the site and submit a repoit within 15 days, no visit was made to the site over one
year ahd neither was any communication made to us regarding the grant/refusal/abeyance
of the EC by this Ld. Authority or the SEAC. On the failure of the SEAC to visit the site
within the directed time, and in any case in the absence of the communication, it would be
unjust and unfair besides being in violation of the principles of natural justice, if we are

made to suffer for no fault of our own.

It is further submitted that the Ld. Authority ened greatly in averring that we have been
willfully avoiding proceeding and dragging the matter. It would rather appear that the
unfortunate delays in this matter have been caused inter alia, on account of the fallure of
the SEAC sub-comimittee to visit our site within the 15 day time period. In fact, much to our
surprise, the sub-committee visited the site on 02.06,2018, after a period of more than one
year since the direction of this Ld. Authority dated 20.04.2017. Thereafter, this Ld.
Authority issued a Show Cause Notice dated 07.08.2018 to us to which we replied swiftly
vide fetter dated 13.08.2018, Thereafter, the term of the then Ld. Authority/SEAC lapsed
on 20.08.2018. The Ld. Authority as well as the SEAC were only reconstituted on
30.01.2015 and in its 117™ meeting held on 18.04.2019, it was decided that the Chairman
of this Ld. Authority would take the final view of the matter at his own level. However, after
that the case was only taken up in the 130" meeting of this Ld. Authority held on
16.11.2021. Thus, from the factual matrix enunciated above, it would be erroneous to even
suggest that we had been procrastinating and dragging proceedings. Apparently, the
delays, if any, in the present case have been caused on account of the reasons menticned
above, which have been beyond our control. In fact we have been keen to complete the
project In a specific time frame as per the requirements of Haryana Real Estate Regulatory
Authority Act, 2016 and are rather being prevented from doing so due to the cbjections
ralsad by the Ld. Authority to the deamed EC.
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) Without prejudice to the above, it Is also submitted that, as per the provisions of the EIA
notification, we have been complying with all the conditions laid down in the
recommendation of the SEAC for grant of EC in its 150" meeting dated 07.04.2017. As
already submitted, we have been submitting six-monthly compliance reports (enciosed
collectively as Enclosure 'F1) at regufar intervals from December 2017 onwards as per the
conditions of the SFAC recommendations. It may mentioned here that while the SEAC
recommendations also require for obtaining Consent to Establish from Haryana State
Pollution Control Board before the start of any construction at the site, the requirement for
the samie was done away with by Central Poliution Control Board notification bearing No.B-
29012/ESS/CPAJ2016-17/2570 dated 02.02.2017 {Enclesure ‘G’), which stated that there
should not be any nesd to obtain Consent to Establish and the EC shall suffice for
building/construction projects mentioned at Sr. No, 8(a) and 8(b) of Schiedule of Projects in
the EIA notification. Our project concededly falls within category 8(a) of the Schedule of
Projects and thus we need not obtain Consent to Establish 'as the deemed EC sufficed for
the same. Mention may also be made to the fact that being an environmentally consclous
group and to make the project more environment friendly, we have even registered the
project at ‘Green Rating for Integrated Habitat Assessment’ (‘GRIHA") and has obtained 3-
star pre-certification on 07.11.2017 (Enclosure *H"). It is thus evident from our diligent
conduct in submitting the compliance report as well as going beyond the conditions of the
recommendation requirements in obtaining GRIHA certification, that we fully intended to
comply with all the environment laws and proceeded with the construction in a bona fide

manner on the basis of the deemed EC.

In view of the above mentioned submissions, which are though not exhaustive, we implore this
Ld. Authority to withdraw its final notice dated 23.12.2021, the same having been issued on
€rroneous, misconceived and misplaced basis. It is further implored that this Ld. Authority may
be pleased to acknowledge that the project qualifies for deemed EC under Clause 8(iii) of the EIA

Notification,

Thanking You,

Your Sincerely
For Vatika Limited

d Signatory

Authori

Encl; As stated above
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No.22-154/2015-1A.TX) 3
Government of India
Ministry of Environment, Forest and Climate Change

Impact Assessrent Division

Indira Paryavaran Bhavan
Jorbag Road, Aligan’,
New Delhi-110003

Dated: 10" November2013
OFFICE MEMORANDUM

Subject: Environment Clearance by State Level Environmental
Impact Assessment Authority/ State Level Expert Appraisal
Committee with special reference to buildings and
construction sector projects under Item & {(a) and 8(b) of
the Environment Impact Assessment Notification, 2006-
regarding. -

The EIA Notification, 2006 provides for Scoping of project as one of
the stages of the prior environmenta! clearance process, under which the
Expert Appraisal Committee(EAC) in the case of Category ‘A’ projects or
activities, and State Level Expert Appraisal Committee(SEAC) in the case of
Category ‘Bl projects or activities determine detalled and comprehensive
Terms of Reference (TORs) addressing all' the relevant environmental

- concerns, for the preparation of EIA and EMP report, so as to improve the

quality of EIA and EMP. Pursuant to streamlining the process of environment
clearance, the Ministry of Environment, Forest and Climate Change had
issued Standard Terms of Reference for different sectors inciuding bulldings
and construction sector projects.

2. It has been emphasized time and  again, in the past that ail the
relevant information relating to a particular project should be raised In one
g0, while consideration of the project for scoping and seeking piece meal
information during appraisal of the.project should be avoided. It has been
clarified that in appraisal of building and construction sector projects,
information relevant to environmental concern should only be raised,
However, it has come to the notice of the Ministry that the practice of
seeking piece meal information is still continued and every time some new
issues are raised, which directly do not pertain to environmenta concern,
while appraising the project, which result in delay in processing of cases,
particularly at the level of SEIAA and SEAC.

3. The Ministry is in receipt of information about delay in processing of
cases at the level of SEIAA and SEAC on account of (i) additional
information sought on issues not directly related to environment and {ii}

RN
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process adopted for listing such cases at the end of the quaue after
submission of information by the project proponents. In order to bring
uniformity in dealing with such cases across the country and to streamline
the process, it has been decided to follow the following procedure:

4, The requirement of environment clearance for buildings and
construction projects should focus on environmental concerns and avoid
duplication of efforts considering that such projects will be covered by the
lacal civic authorities and under the provisions of the relevant master plan,
building control regulations and safety regulations. The instructions issued
vide this Ministry’s carlier Office Memorandum No.21-270/2008-1A.111 dated
19" June, 2013 should be followed in letter and spirit,

(i) Timelines stipulated in the EIA Notification, 2006 shail be strictly
adhered to by SEIAA and SEAC while processing the proposals
for TOR/EC for the building and construction projects and
township. and area development projects. SEAC will make
appropriate recommendations within sixty days of the receipt of
the complete proposal from the project proponents. SEIAA shal
consider the recommendations of the SFAC and convey its
decision to the applicant within forty five days of the receipt of
the recomimendations. MoEF wilt regularly review the progress in
disposal of cases by SEIAAs with the view to ensuring meeting
of these timeiines.

(i)  In order to meet the stipulated timelines, to avoid duplication of
work, and to speed-up the process of scrutiny, SEIAA/SEAC
should only focus on the following thrust areas of environmenta!
sustainabiiity while appraising the 'Building and Construction’
and "Township and Area Development' projects.

a. Brief Description of the Project in terms of location and

surroundings.

b. Environmental Impacts on Project Land and its

surrounding developments and vice-versa.

C. Water Balance Chart with a view to promote waste
water  treatment, recycle, reuse and water

conservation.

d. Waste Water Treatment and its details including target

standards.

e.  Alterations in the natural slope and drainage pattern
and their environmental impacts on  the
surroundings.
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Ground water potential of the site and likely
impacts of the project,

hais]

9. Solid Waste Management during construction and
post construction phases.

h. Air Quality and Noise Levels; likely impacts of tha
project during construction and operational phases.

i Energy reguirements with a view to minimize power
consumption and promate use of renewal energy
sources,

j. Traffic Circulation System and connectivity with a
view to ensure adequate parking, conflict free
movements, Energy efficient Public Transport.

K. Green Belt/Green cover and the Landscape Plan.
1. Disaster/Risk Assessment and Management Plan,
m.  Socio Economic Impacts of the project and CSR.
n. EMP during construction and operational phases,

0. Any other related parameter of the project which
may have any other specific impact  on
environmental sustainability and ecoiogy.

5. In case, where additional information has been sought and the project
Propcnent is not in a position to provide the same during the appraisal by
the SEAC, and he can provide it on next date or on any date during the
meeting of the SEAC, he can submit the requisite information and his case
be considered for appraisal accordingly,

6. In case the additional information sought cannot be presented by the
project proponent during the same meeting days, and the Project Proponen:
can provide the requisite information before the next meeting, the case will
be taken up for consideration in the next SEAC meeting for appraisal. So
Cases In which additional information has been sought will be taken up for
appraisal in very next meeting scheduled after fillng of the requisite
information,

7. The Project Proponent approach the Ministry in case of Category ‘B’
projects by applying online for obtaining prior environment clearance in case
the SEIAA / SEAC of any State or UT is not constituted. The cases are
returned to the SFIAA / SEAC after ite reconstitution. It is clarified that the
date of online application to Ministry’s portal will be taken as the date for
deciding the chronology / senlority for that case by the SEIAAs / SEACs. 1&1/

B Page (2{3
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8. The SEIAA/SEAC need not focus on the other issues which are
normally looked after by the concerned local bodies/ State Government
Depariments/SPCBs.

This issues with the approval of the Competent Authority. Ri%/ ;
W Tl

(Satish C. Garkoti)
Scientist 'F’

To
1. Ali the Officers of 1A Division
2. Chairpersons/Member Secretaries of all the SEIAAS/SEACS
3. Chairman, CPCB .
4, Chairpersons / Member Seeretaries of all SPCBs / UTPCCs
Copy to:

1. PS to MEFCC

2. PPS to Secretary (EFCC)
3. PPS to SS(HKP)

4. PPS to AS(SK)

5.PS to 15 (MKS)

6.PS to 1S (BS)

7. Website of the MoEF

5. Guard File
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Subject:  Requirenient of licdnie for appraisal of constiuciion pre
It 175 coime 1o the notice that the gront of Heonse by the T and Co

Planning Depariinent takes lot of time aid the developes argimizstion e regurs

aponaise thelr projest proncsals without valid licesse, The applivaats we stheinting

Frrm-T, Formi-IA sird concepmial plan as per the sequirement 63 prosciibed fn the EIA

Podificution dated  14.09.20068  for soucking  environment

seancie. The  praject
puoiutteiis e oo advised 1o subiit copy of valid lizcase atorg with the application as
per the cheuhelist appeoved by BTIAA The matier las hoin caumined wid i has Boen
decided hat:

m The poject prapcsnent s 31 now submit laod ownership, credible document

showing the intent of 1he land ewnads to selt the land for the peges

insizad of valid Boense,

(i) The prodect proposent shall subimit a proof at ey have alicady made
appdication with the concerned departinent for giant of Hranse.

(i) Tt may, bowever churified thal the envivoiment cleznince granted for a project on
the baste of alove _id decument shadk becoma hrvalid ip eaze the actoal land for
the: praject sits turns ot 1o be diffeisnl from the land cosciderad at the Ume of
appicisal of project and mentioned in the Envipnent Cleiae letter,

..(iv) It is fwrther elarified thal - afler the goant of vahid leensfapproved Zosing
plardappuuved loy st plan, 5 thers is any change in the grean belt plan, watfic
cireulation plan, STP location plan, RWH plas, orientalion of bwlding then the
profeet provodent shall bove to seek revised envitomment clesrance befbre ofan
of develaprment an the project sitafiicensed area,

tHom as desited vide appeoved check-list shall be

(V) Resl, al) the doctmenisingioy

submitied by the agpli i, },q —
{4

el

!!.,nlmn 1
SE\L-\n, IfzrrJ usi

Chairman SEAC,

GOVERNMENT OF HARYANA
KERP HARYANA CLEAN AND POLLUTION FRED

—

ATy HIETY Lu"“\PﬁgB 65“



Ta, Diate: (4.07.2017
The Chainnan .
= . ¢ ¢ ; : T o,
State Epvironment Impact Asseszment Autharity, [
E '!r.l:-

Bays No.i- 33 - 58, Parytan Bhawan,

Pt Flewr, Seciar - 2, Panchkula, Haryana et

Subject: Enviromnedal Clearaice for Group Housima Colony project at Sector- 824 Disirial
: B & ¥ paa)

Gurgnon, Haryuag by M's Vatiles Lid,

Dhéar Sir,
Ve had applied for Envircumental Clearzincs of the above mentioned project online on

12.10.2010 and hard capies submitted to SEIAA Haryana on 27.12.2016 under catsgory fa of
E1A Netfication 2046, Our case hes been recommended by SEAC to SPIAA for grant of

i

Envirommental Clearanes in 150th SEAC mesting dated 07.04.2017.

We have also registered the shove s21d project for GRIHA rating with a thought of sustainahle

development in every aspect.

As the stipulated time period had pissed as per MoEF Notification dated 14092006, we
pesume that our case has bern ganted decined Enviroomental Clesrance and we are procesding

alseid a5 per norms applicable vide MoEF Naotification deted 14.09.2006 for such projects.,

Thanking you,
Yours sincerely,
For Vatika Ltd.
\)J
N
/
(Auhonzed Siguatoy)

Capy to: The Director {New Construction Prejects and Industrial £states), Minisiry of Envirciment Forest

& Climate Change, Indira Paryaveran Bhawan, Jorhag Foad, New Delhi 110003
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No.21 -ZT02008-14 117
Crmvorimant ol Tndia

Ninbstey of Enviseadcinl & Foroads

Daieds Jiiae 19, I3

OFFICE MEMORANDUNM
Subiject: Eavironmeat Clearance far huibdings and vreal eslate projects,

iy ol Cavirenmsing & [‘- ests vide OV sl THI22002 Bad vo wiiiuned o
ol e Ko Kasurire unn Noher, H
sians ol the Eovinsneont hmpact  Azcovonent

o

Coentiffice mnder e Ok

Commis-bon wopesicw the

Soddlication  (EIA), 2006, el W0 goanfing covirenment  chear gices Im

heildings, SEZ prajocts and the for 0 15' 35 under the OM dated 7.2.2013 relaad 1o high-
ince subanitecd i veport to the Minisiry,

vise huikinegg, The Copmiites b

2 One of the terws of refarence (TaR) of the aforesaid Comimittee wis 1o review e

requircnieat ol Lnnll‘\."m‘iu]l cledrwe for hillf(lll:ba ahd real estale p]-';LLE) o aveid
f|";\ilx.}t""'1 i 2 that such praiccts will be covered by the docal civie anthinetics
and under the prs s ot the rewvant masiar plan, building contesl reguiations and
saliiy regulations. The recompmcidaiaon of the Commitice o 1his ToR Bas been accorled

and the Fellzving has et devide

d.’

wafl be '\l"n.lm adhzicd to l‘\'

Timelines stiputiead in the Fla Nuetiflestian, 2004 g

SEIAA and SEAT while freccssing the pripusa!s for TORJEC Tor the Bulding
wd cunstruction projects and wonship and area derelopinent progects, SEAC will
Mieke appererae reseaicidaions within siyy davs of the receipl of the
complete projpesal from the project proponents. SEIAA shall coneider the
recomimensations of the SEAC and convey its decizion 10 the applicant wihin
farty fru, d:;,'s ol the rec:.',at ol the recarwendations, MoBF will regularly redicw
the progress in dl‘-[‘*“‘“l of casss by SEIAAs with the vicw to ensiring meeting of
thase tmu[

i With the vicw to avaading 4o'zy in processing of propnsats prajoo Branonents
showdd provide corplone infonaation at the first instance only while sebiwiiing
documents for TORBEC so i3l the pracessisg of propisils s nat held up in the
shsenee of requisie dotn il neangicie propasals nor ttlyving with the ehieck -list
should nar be aicepizd by te SETAASSCAC,

iii. In erder to meet the stipudzizd umelines, 10 ayvaid duplicaion of viark, snd 1o

: —up the pesicess ﬂ{ SCrtling, SEIL\NQE.\C may only focus on the fullon. ing
: &y while ap_\.mnw the Building and

(.L“H!,’l':{.'i'r-'_"i\' ad T .,.M pand Arca Dcx'u spment’ projects,

a. Briel Deseviption of the Projectin leons of lacation aod Surrcbadings,
b, Environmental Imi_uuh on o Project Laad aad iy saecund

e ~'{.1uj'.'li'll BiE g vico-vaisa,

1z
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il Warrer Beliice Chort st 0 Vica b Prosicid wasto walcl e ingiil
fena el reeese aiid worer Cossin sy,

. Wiste Water Treatment and its doadls mcloding Lirger 20 anban e

¢ Shoatioas G e npeferad stope sod deainage pattern gl thoir
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envivonnie el iy s o the sirtoundings.
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Sobd Waste Mamagenient during coastrociion dmd posd Cossiriciion

1
P,

h. Al Quality and Noke Levelst Binels ampouis of the prodect Juring

. ConntFLL e ed v Eola] phees.,

b Fonergy dvamiiemeinis with @ vicw to mbeimise pever comsnsnniong iad
Pl el Peas ] Cied gy sauives,
Traffic Chraidation Systenr and connechivin with a vicn o casire
weguizie ki, omilhol e mosanents, Facigy ofTiciem Publie
Isinmart, ‘

k. Green Beli/Greeen cover and the Limdacape Plan.

| Disaster/Risk Assesoment and Managoneat Plan,

. Suele Reonemic Impets of e project and CSR.

1, ENMP during consimeton and operational phaises,

o Amy other related prisocier of the project which may have any oiher

spCHE Bgact on cnviseinild Sestainabitity and eoodogy
The SELAASEAD nccd non frass on the oilier issacs which are nimially leebed

wiivr by the conccnmd loal bodivs: Sae Govanmment Depirinent s/ SPCs,

iv. eive of alage peadency ina Stde and in ense the cancerncad State Goseient
locis bt thore s 8 necd tor another SEAC, the State O criment sy
: seind the propie b o Mol for seliing upd notifving uncther SFAC

)
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may censbler the sone,
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State Environment lnpaet Ascessment Authority, Haryana,
Bays No.53-58, Prayatan Bhawan, Sector-2 Punchiuia.
Teleplons Na, 1 72-2765232

é‘a’)

e \‘\ o

Rage; f69

1,5

Soubiec

T Aci-2005 and (rz

SELAARTIHR/2017/ 7T Y Dated 7 -1} -2, 5

Sh. Sauiahh Siogh

# House No. 151, Block-3,

Nahiar Maobw Patti, Village Mosana,
Tehsil Safidon, strict- Jind.

Transfor of RYL application ws 3(d) & S(5) ol RTT Act, 2005- $h, Swurabh in: gh
H Foese Nu, 151, Block-5, Nabar Mobu Putti, v fillage Munag, Tehsil Safidan,

Distvicts Jiud.

This is with refrrencs to your spplication = d 071120017 2iin rg infnreraton vador

e n""_'[.“"l i vide keter do. DEHACTTF N,

s by SPIO, Er

6% 0172462 ated 15112017, seoning I ion ander RTE Act, 2008,

The infarmaticn desired vide apgticatinn and wvailable in the rercrds is as prdere

Desired Information Reply

R amy

Envivonment Clearancs for the Copy of letrer attachad a3 annevre-1,

Group Housing Complex naimely
“Minex City™ at .sour ~76,

GUIg ], Haivzea darad

(6 DR 2014,

Bovironmen Clezrance far “Tuli Coay of letter attached as annevwre-?
P ik

Homes™ Grovp Hovsing project at
Foctor-69-70, Gurgaca, Haryoa
dated 15.03.2016.

()

Enviranment Cleararcs for
provosed commercial Warehoosing
Praject, at village- Kisliresu,
aonepar, Haryana daied

27.09.2016. i

Copy of letfer atarked as arnexire-3,

|
|
i
i
i
i
|
i
I
{
;
1

-

\

W e
[)\gl— O'ﬂ 3 t'l
EIAA, .Har'y GETH

A
L

H
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Froim
Membor Scorctaey,
St FEaviren it Tiigecl Asse ssmeil Altherdly,
Harvava Baws Noo 332380 Paryatan Bhasan,
[Forst ey, af=20 i bk,
[
s WNiey Desadonaes Limitzed,
1||_ ol Ofice: $U20 s '
-‘)‘.km'n.;ul"ﬂi" H "!(1 E\l':--lj
NMamo, Niv SEIAAZHRA el & Pater ¢ 68Tty
Subject: Envicowment Clearance for the Group Howsing Complex nanmely *
' Ninew City™ at Sector-76, Gurgaon, Haryana.
Plecse refer 10 the sebpect mdivaied above, T s formed it vour
Fefr e Faiwair ¢ m:mi!]f’ decined Dnviionmenial Clearance of |‘Jl'(l_j\lkll and reconmmnendatiog
of SEAC was Lken up R cosideation in the 73™ mecting of SEIAA held on

FROT2014. Hvs Found tha the SEAC In its 74" miceting held on 20.01.2013 abserved
Lt the projoct proponent had clafmcd decinad envireamental cdedcsnce of their projec
g the coiynittee 18 nol requircd 10 re-appraise this cose at this stage in view of the

affibiwvitfrepreacniation of the propect poponent claming that the company considers the

wnettid clearanee deemad ta bnve boen preated oy per the MOBF GO Netification
datedd 14,089, 2006,

This cose was exainined in the light af clarse (i§i) and (iv) inder Para no. 8 of EIA
Notfieation duied 14092006, 11 vay ohserved that the project proposal wualifies {or
decmed appraval alter 45 ¢oys e HLO3201T as the SEAC in it mecting held on
MO03.200 1 had recommended this cise for Enviioumenial Cleqiance by imposing

stipuiaiivis amd 10 decsion on the reeommendaion of SEAC woas conveyed 10 the

vl prepeoont wiiin a poiod of 43 days s presoribed I the NotiBeation, Hewa o

|2
-~

ihe

SEAC wis nassferced 1o MOPE GO Tor considadion as per parg 4 (4} of FlA

o dated TLOR 2006 aad sebiegquent amendiment bub oo decision on U

recemiembation of SEAC v ov cony cyad o the project prapanent within 45 days,
Accordmgly the Authority decided to accept the recommendation of SEAC that

the progoct progosal quilifics for Jeamed cleaiinee as chiimed by the project proprneit

irod al s siog

/.
b
r . i/K\ \ - - ;I' "f:_\,)‘ /—P‘f

Qqn s

abreea s ab ol praect 18 not e

LS R D L, PR
I :‘:‘CLIC\\ll_\'__

SEIAA, Harszia,

Al
ot

o as that the Tenm of e SEJAA tipecd on 200042001 and Lhe recommendation of




Stute Envivonmicat hinpact Assessment Authority, Horyana,
Bayvs Nn 53-58, Prayatn Bhawan, Secior-2 Panclikula,

Telephone No. 0172-2565232

S N SEIAAMRS20167 - ! Daote: 1503 2016

428 Tulip Infialech Pyt Lid.
Regd, Office: 127 Fleor, Indra Prakash Building,
T Harashamba Readl Mow Delhi- 110001,

Subject: Envivonmental Clearance for “Tulip Homes™ Group Houstug Project,
al Jector-69-70, Gurgaon.

Pledae refer 1o your reprcsentation dated 07.12.3015 claiming deamed
ervircameral clewance for it project in conti3st te the reconnmendations of SEAC and
0 review the decision, in ressect of the caplivned project was taken ap for consideration
in the g8 meciing of SEIAA held on 29.02.2016. The detailed examination of the
ceprescastion manifests that SEAC in itg 557 Meeting held on dated 09.03/10,03..201 |

nud recommended the project for civironment clenrance afler due appraisal and

crisileration of events, The recommendations for grant of Enviranmental Clearance to
the praject had been send 1o SEIAA on 14.03.207 1,

However, due to procedimal eovsliaints ie termination of tenue of SEIAA. the
project of the project propotent could not be considered by SEIAA for Enviroument
Clearanee as observed by SEAC. The project proponent submitted an undertaking that
they stasted the construciion on 15.07.201) afier the expiry of four months from the date
of reccsmendation for BC of their project proposal by SEAC considering their caze as
feuned cleared case as per para § of EIA Nelification dated 14.09,2006 but an the
vty the SEIAA decided to roconimend this case to PS Enviranment Haryana for
mitinting Jezal action against Project Froponenl for starting construction  without

shiaising prior environmerdal elesrance as per preseribed procedure of MOEF GOIL
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The case of other Developer i Més Ninex Developers, of sime acena have hemn

breisght it the light by the project proponcal whicein the claim of M Mipex
Devedepars that their prajeet Pevpwesal wpislifies for decmed elcarance an Per parn 8 (i
and iv) was acepiad by SEIAA urder sivilar errcianstanees, thus they cia’t be Pt uinder
the harmier of disciimination in viedaton o i fundamental rights. ATl the aspevts hove
Been brought into light hy project progontnt and whereby claimed deeined approval of
caviroumental ciearance by harping upon MOEF GOl Notification dared 14.09.2006
cuupled with case of Ninex Developer and recommendations of SEAC obsorved vide
55" meiting dated 14.032011,

This esse has been examined in the light of clanse (1i5) and (iv) under Para no, 8 of
EIA Notification dated 14.09.2006 and on the sbmissions detailed vide representation
dateg 7™ December, 2015, 1| has been observed that the project proposal gualifiey for
desmned approval after 45 Giys fom 14.03.2011 as the SEAC in its meeting held on
09/10.03.2011 had recommended this case for Enviromnental Clemiance to SETAA [or
grant of Envirormental clearance bul no such decision on the recommendation of SEAC
had been epoveyed by SEIAA 1o the project proponent within the stipulated peticad,

In view of the above the Authority agreed to review ifs decision taken in 79"
meetmg lield on 09.01.2015 and decided that the project proposal qualifies for decied
¢clearance after the expiry of 45 days of recammendation of SEAC dated 14.02.2011] for

granting environment clearance to (he project;, in view of para no. § (iii and ivy of EIA

MNuotitication dated 14,09.2006 and also decided that the project proponant shall cunply

with the conditions as stated herein in the recammendation of SEAC of 55 meeting

held an 0571003 2011,
2
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State Fnvironment fmpact Assessment Auihority, Haryana,
Bays No 3558, Proayatan Bhawan, Sector-2 Panchkula,

Telephone No. H172-2565232

. . . . Y os Al s
Mo N SELAAI 0 6 63 2 Dute: 0 1- 93~ A4 ¢

L
Aprem Glot 20 Pat Lid.
JAC 210 0 1225, 07 Doar, DEE Tawer
AT Bacrda N Defhi- T2 S,
Suhject; Eoviroument Clearance for proposed Commercia)l Warehousing

Project nt village- Kishrora, Sonepat, Haryana.

Plesse refer to the subject indicated abave. It is inforioed that your ieguust
For deeined clediance wn the baziz of NGT order passed i this cose was taken up for
considuiaion in the 96% mecting of SEIAA ficld an 22.09.2016. 11 was obsirved that the
SEAC in ks 72 wccting held on 270220102 had recoununended  this case for

anvitemiont cledataice bl no dedisiog was eonverad o you within 45 days, Ti was

chservad that the projost propase!t gundifies for deemad cleaunce as por the provision
presciioed in opass B (i) of BIA muiilication 14092006 as no decision was
comeranicoled o the Praopect Propancint within 45 deys of veconmendation of SEAC,
IFvoes aceordingly, decided thar the project propesal qualifies for decid
cleasmnie in vy ol paca o B (10 and v of EIA NotGlication dated 14092006 subjoa
1 st ceaepliabee of fmpossd condtion as deted in the recomaniendation of SFEAC of

T neeting held on 27012 201 2
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Dated: 22,01.2018

: T 902689777
To o £ L2477 700

£l D iy

Dr. A Mehrotra (Advisor)

Ministry of Environment, Forest and Climate Change N
Northern Region Office

Bays No. 24425 Sector -31-A

Dekshin Marg, Chandigarh-160 030

Sub: Proposed Group Housing Colony Project located at Village Shikhopur, Sector-824,
Gurugram, Haryana by M/s Vatiks Ltd, Submission of Six-monthiy Compliznce I\erurt -
- Dec 2017,

Dear 8ir,

With reference to the above mentioned subject, we are hereby submitting Six-monthly

Compliance repart for Dec 2017 in both hard as well as soft coples.

- We hope the above report mects your requirement.

\':'3.. /‘? *
Thanking You 0}
For M/s Vatika Ltd,
N
(Authorized Signatory)
Virender Dhar

General Manager
Email; virendharf@vatiksgroun.com
Mab no.: 9810566938

CC: ﬁ Chairman, Haryana State Pollution Control Board, C-11, Sector-§,
Panchkmla, Haryana — 134 109. :

2. State Environments] Impaet Assessment Authority, Bay No, 55-58, Prayafan
Bhawan, Sector-2, Penchkula, Harvana ~ 134 151, ' _
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Dated: 30.05.2018 F 9147700
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To

Dr. A Melirotra (Advisar)

Munistry of Enviromnen!, Forest and Climate Change
Northern Region Office

Bays No. 24-25, Sector -31-A

Dakshin Marg, Chandigarh-160 030

WAL AR Jr_gn_l.'liihul]

- Sub: Proposed Group Housing Colony Project located at Viliage Shikhopur, Sector-824,
Gurugram, Haryana by M/s Vatika Ltd. Submission of Six-monthly Compliance Report -

June 2018,

Dear Sir,

With reference to the above mentioned subject, we are hereby submitting Six-monthly
Compliance report for June 2018 in both hard as well as soft copies,

We hope the above repart mests your requirement,

Thanking You : r ‘Eﬂl LA
For M/s Vatika Ltd. ‘ IC d'a,id
r{ed%,)\ J\‘tb\/
S R\
N \)\\\L\/\/
{(Authoijzed Signatory) '
Virender Dhar

Asst, Vice President
Email; viyendhar@vatikasroup, com

Mob no.: 9810566938 W’ @
s, 1%, oo B

CC: 1. The Chairman, Haryana State Pollution Cg{g@!?(ﬁ‘e}ﬁ%&@f@,ﬂasecmr_ﬁ’
Panchkala, Haryana —~ 134 109, \‘\g‘ A4 SegtOf—ﬁ,

N27 State Environmental Impact Assessment Authority, Bay No. 35-58, Prayatan
Bhaswan, Sector-2, Panchkula, Haryana — 134 151,
| _ I fPmReseiveg
. u;%ﬁa:m@aﬁuuﬁwm _.
A O Emitiien] Foizss & Chats Crargs ¥
T G TN e Regional (‘)fﬁ&e '
T Chandigarh
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' V ?E_ Vatiks Limited
' alald falkaTronle; 4th Buer

creating lasling value Sushait Lok, Pase | Bfoch A
Mehraull - Gugann fnerd
Gurasn 1270412, Haryana
144

1 8H4a777
- Dated: 12.12.2018 : f}ﬁ:g;lﬁm :
To : .
Joint Director (S) e
Minjstry of Eaviranment, Forest and Climate Change
Northem Region Office
- Bays No. 24.25 Sceior -31-A
Dakshin Marg, Chandigarh-160 030

L1n

Sub: Proposed Group Housing Colony Project Jocated at Village Shikhopur, Sector-824,
Gurugram, Haryana by M/s Vatika Ltd, Submission of Six-monthly Compliance Report -
Dec 2018. - _ '

Dear Sir,

With reference to the above mentioned subject, we are h'eraby submitting  Six-monthly
Compliance report for Dee 2018 in soft copies. ' '

We hope the above report meets your requirament,

Thanking You .
For M/s Vatika Ltd. . /fﬁ E’D‘t‘on o s
w8 ﬁgﬂuﬁl panchkuid
- . B,

Celiy

¢

%

{Anlyorized Signatory)

Virender Dhar ) AL I . }' % (R
Asst. Vice Presidet | \\.\)/

Email: Virendhar@vatikaemup.com _
Mob no.: 9810566933 I femReceived
| ViAW, W A A e
CC: 1. The Chairman, Haryana. %@m&%&%ﬁ ?ZBoard, C-11, Secter-6,
Panchkula, Haryana — 134 1087 ‘
anchkula, Haryang 1¢ SE/Chandgan

2. State Euvironmenta) Impact Assessment Authority, Bay No. $5-58, Prayatan
Bhawan, Sector-2, Panchlkala, Haryana — 134 157,

N YRR 5467
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Dated: 28052010 NI T
PI‘D T _-;...'._.-f__.-n.r.n-wr:‘l
Joint Director (&) _
Ministry of Environment, Fore.t and Climate Change
Northern Region Offjce
Bays No, 24-25 Sectay -31-A
Dak:hin Marg, Chandigach-160 030

Sub: Propased Group Housing Colony Project located at Village Shikbopur, Seetor-824,
Gurugram, Haryana by M/s Vatila Ltd. Submission of Six-monthly Compliance Report —
dunc 2019,

Dear Sir,

With reference 1o the abave mentioned subject, we are berchy submi fting Six-monthly
Compliance report for June 2019 in saf; copies Including monitoring reports Ambieat Ajr,
Ambient naise, water analysis, sail report and DG sef SV ESIONS,

We hope the ahove report meets your requiremeny.

Thauking Yon

For M/s Vatiks Lid.

;g’:.ﬁ-;‘-:_w_rezldlli-%@@oup.C.sj.m ,,f:%@ﬁﬁrﬂ it
g - . . PPttt ,_-/!,I-zs A TIAR
Mob-no.: 9810566938 v Gt POt Leula

w ! C‘p Paﬂc
C-11, SEee,
CC: 1. The Chairman, Haryana State Pollution Contro) Board, C-11, Sector-g,
Panchkula, Hoaryana - 134 109;

Z. State Environmenta) Impaet Assesement Authority, Bay No. 55-58, Prayatan
Bhatvan, Sector-2, Panchku la, Haryang — 134 151,
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Dated: 20.12.2010

Ta
Joint Direclor (S}
Ministry of Environment, Forest and Climate Change

ated at Village Shilkkopur, Sector-82A,

Northern Regioy Office
on of Six-monthly Complinnce Report -

Bays No. 24-25, Sector-31-4
Dakshin Marg, Chandigarh-160 030
Sub: Proposed Graep Housing Colony Project foe
Gurugram, Haryana by M/s Vatika Ltd. Submissi

FLEL

¢ hereby submitting Six-monthly
& moniloring reporls Ambient Alr,

We arn

Dec 2019,
Dear Sir, _
With refercnce 1o the above mantioned subject,
Compliance report for Dec 2019 in soft copies inclodin
ater analysis, soil report and site photographs.

Ambient noise, w
We hope the sbove report meets your requirement,

Thanking You
For M/s Vatika 1td.

\s”
(Aunthored Signatory)
Virender Dhar
Asst. Vice President

Arendhar@vatikagroup. com Q‘\'{M :
_ >/ /19
aryana State Pollution Control Bosz, C-11,  Sector-6,
No. 5558, Prayatan

Emaii:
Mob no.: 9810565938

T 1 The Chairman, H
Panchkula, Haryana - 134 109,
2. State Environmental Impact Assessment Authority, Bay
Bhawan, Sector-2, Pauchicula, Haryana - 134 13].
R T
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Dated: 17.07.2020
To
Joint Darcctor {8)
Ministry of Environment, Forest and Climsle Chunga
Northem Region Office
Bays No., 24-25, Sectar -31-4
Dakshin Marg, Chandigarh-160 030

Rigistared (ffice

il Wi
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Seisdiars dod, Phase ) Bl A
Meloayhi - Gur”aur. T
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Sub: Proposed Group Housing Coleny Project Jocated at Village Shilthopur, Sector-834,
Gurugram, Haryana by M/s Vatika Ltd, Submission of Six-monthly Compliance Report -

June 2020,

Dear Sir,

With reference to the above mentioned subject, we are hereby submitling Six-monthly
Cornpliance report for e 2020 in soft copies including monitoring veports Amibient Alr,

Ambient noise, waler analysis, sojl repait and site photographs.
We hope the above report meels your requirement.

Thanking You

For M/s Vatika Lid,

ized Signatory)

e
Virender Dhar o Ao L

Asst, Vice President
Emuil: virenghar@vatikagroup.com
Mob no.: 8810566938

CC: 1. The Chairman, Haryans Staic Pollution Control Board, C-11, Sector-6,

Panchikula, Haryana — 134 109,

2. State Environmental Imipact Assessment Authority, Bay No. 55-38, Prayatan

Bhawan, Sector-2, Panchkula, Haryana — 134 151.
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Dated: 02.12.2020
To

Joint Director (§)

Minisiry of Enviroianent, Fore:( and Climate Change

Northern Region Office

Hays No. 2425, Secter -31-A

Dakeshin Murg, Chandigaili-160 030

Sub: Proposca Group Housing Colony Projclct located at Village Shikhopur,

Page 80

|

PoReasiaed 05rs
Vit 3 L
Viail:g Fri e, 417, Frean
Sicha dok Phaed S
BEEL ol « G s B f
Gttt L0007 Mo
INEA
P4
Fa5imMady wo

- i . -
E e Zostib it rain

4
N "'-'_'-’—Ililafl_ifil\rl'l (11T

Sector-824,

Gurigrant, Haryana by M/s Vatika Ltd. Submission of Six-monthly Compliance Report —

Dec 2020,

Dear Sir,

With refeience o (he abgve mentioned sobject, we are hereby  submitting Six-monthly
Compliance report for Dec 2020 in soft copics including monitoring reports Anthient Alr,

Ambient noise, water analysis, soil teport, DG emission & naoige and site photographs.

We hope the above Leport meets your requirement,
Thanking You

For M/s Vatika Led,
v
(\é\fx e
{Authorized Signatory) y Cona e
Viender Dhar T IEURDI T
Assaciate Vice President

Emaii: vi uzdhar@v&[ikagmug.com

Mob ne.: 9810566938

CC: 1. The Chairinan, Haryara State Pollution Contrs) Beard, ¢-11, Seetor-6,

Panchkula, Haryana — 134 109,

2. State Environmental Impact Assessment Avthority, Bay No. 53-58, Prayatan

Bhawan, Sector-2, Panchkuls, Haryana - 134 151,
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Vﬁiika ' Planning & Coordination-INFRA Vatika <planning.infra@vatikagroup.cony
e

Submission of six monthly EC compliance report - Group Housing Project

5 meseanes

Tht, May 27, 2021 at 1:4% P\

To: eccompliance-nro@@gov.in
Cerhspeh@hry.nic.in, sefaa hry@gmail.com, "Planning Oept., Vatika" <virendhar@vatikagroup coms>

Sub: Proposed Groap Housing Coleny Project located at Village Shikhopur, Sector-82A, Gurugram,
Haryana by M/s Vatika Ltd. Submission of Six-monthly Campliance Report — June 2021.
Dear Sir,

With referance to the above-mentioned subject, we are hereby submitting a Six-manthly Compliance report
for June 2021 in soft copies including monitoring reports Ambient Air, Ambient noise, water analysis, soil

repart, DG emission & noise and site photographs.
We hope the above report meets your requirement.

Thanking You
Shieg Prakash Tiwari

Planning & Coordination Dept.
DID 455 M: 91.95809500909

Vatika Limited | Unit No.-A-002, Ground Floor,
Blaock A, Vatika INXT City Center, Seclor-83, |
Gurugram 122012, Haryana, INDIA

T 9142449177777 | F 91.124.4177770

= June 2021 six monthly EC compliance report_GH project TH.pdf
~ 3257K
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v
iﬁ'ﬁ{}ka Planning & CoordinationdNFRA Vatika <planning.infra@vatikagroup.com>=

Submission of Dec¢ 2021 six monthly EC compliance report - GH at Sec 82A,
Gurugram
INGELENE)
Shrae Tiwari <shreatfwari@vatikagroup. coim> Mon, Dec 20, 2021 at 12:12 PM
To: ecoompliance-nroglyav.in .
Ce: hspeliibhry nic.in, sefaa-21 enviihry.govin
Sub: Proposed Group Housing Celony Project located at Village Shikhnpur, Sector-R82A, Gurugram,
Haryana by M/s Vatika Lid. Submission of Six-monthly Compliance Report — Dec 2021,

Dear Sit,

With reference to the above mentioned subject, we are hereby submitting Six-monthly Compliance report for
Dee 2021 in soft.copies including monitoring repotts Ambient Air, Ambient noise, water analysis, soil veport
& site photos. DG emissinn & noise monitoring could not be carried out due te ban on the operation of DG
sets.

We hope the above report meets your requirements,
Thanking You

For M/s Vatika Ltd.
Shree Prakash Tiwari

Flanning & Ceordination Dept,
D10 455 M: 91.9560950099

Unit No.-A-002, Ground Floor,

Block A, Valtika INXT City Center, Sector-83,
Gurugram 122012, Haryana, INDIA

T 911244177777 | F 91.124. 4177770

_JJ Dec 2021 EC compliances report TH.pdf
= 3722K
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Dated: 22.01.2018 _
To .
Dr, A Melwotia (Advisor)
Ministyy of Enviranment, Forest and Climate Change ' e
Northein Region Office |
Bays No. 24-25, Sectar -31-A
Dakshin Marg, Chandigah-160 030

Sub: Proposed Group Housing Colony Project located at Village Shikhopur, Sector-524,
Gurugram, Haryana by M/s Vatika Lid, Subniission of Six-monthly Compliance Report —
Dec 2617, '

Dear Sir,

With yeference o the above mentioned subject, we are hereby submitting  Six-monthly
Compliance repart for Dec 2017 in both hard as well as soft copies,

- We hope the above report meets YOUT requireiment.

Thanking You
For P/s Vatika Fitq,

2 9 s
Q\\ :
(Audn)r guatory)

Virender Dhar

General Managar

Biail: virendhar@vatikagroun. Caill
blob po.: 9810346938 '

CC 1 The Ci‘skms‘m Hearvone Sinte Polintien Conteod Joarvd, C-11, Savtor-s,
Panchlnla, Heryann — 334 162,




SIX MONTHLY COMPLJANCE (Dec 2017)

Project — Group Housing Colony, Sector — 824, Viilage Shikehpur, Gurugram

Ref: 150'" SEAC MoM dated 07.04.2017

PART A-SPECIFIC CONDITIONS:-

Constructions Phase - 12% construction work completed

Specific Conditions

Status

.

“Consent For Establish® shall be obtained from
Haryéna State Pollution Control Board under Afr and
Waicr Act and a copy shall be submitted to SEIAA
Haryana before the start of any censtruction work at

site.

As per CPCE letter no. B-29012/ESS/CPA/2016-
1712570 dated 02.02.2017 regarding grant of
consent under the Water Act 1974 and Alr Act
1981, point no.iii there should not be any need to
oblain  Consent Establish for Building/
Construction projects/Arca develnpmnent projecis

to

and township projectd which are mentioned at
saial no. 8(a) & 8(b) in EIA notificalion, 2006,

. A first aid room as proposed i the project repert shall

be provided buth during construction and opes ational
phase of the praject.

First Aid facility bas been provided,

Adequale drinking water and sanitay facilities shall
be provided for construction workers at the site.
Provision should be made for mobile toilets. Open
defecation by the laboures is strictly prohibited. The
safe disposal of wastes/ waste water generated during
the cotstruction phase should be ensured.

Adequate drinking water and sanitary facility has
been provided. Wastewater & solid waste is being
disposed off safely,

. Al the topsod excavated during constroction aclivities

shall be stored for wse in horticultnielandscape

develapment within the project site.

Top soil removed is stored at one place and will

be vsed for development of landscaped area.

The project proponent shall emsire that the building
material required  during  coustriction  phaze s
propetly stored within the project arca and dispozal of
conalpuction wiste should not oreate any adverse
effect on the neighboring commnumities and shonld be
dhsposed of after (aking neccsiary precantions for
geneval safety and heajth aspects of peaple, anly in

approved sites with approval of competent anthority.

Building conslruction materials are stored in
designated arca within project prcinises. The
Excasaled soil which is gued for fertility is being
sicwed at site for develojunent of landscaped area

without  creating any  adverse effead on the

ngighborng communities.

- Consiruction spails, incloding bitumipons matedal

Guide lines are bcing;iriclly followed. Copy of

and other hazardows materials, et not be allowed to

oround  water lest repot of nearby aiea s

Page 1 of 10




contaminate watercourses aind the diinrp sites for such
material must be cecured so that they should not Jzach
into the ground waier and any hazardous waste
geneialed  during coustruction phase, should  be
disposed off as per applicable rilas and wotms with
fecovary approval of the Nayasa State Pollution
Control Board,

enclosed as Arnesare — | Capy of s} test reporr

enclosed as Anneure — 2,

- The Diesel  genevator seis o be used  during

construction phase shall be of ultra low sulphur diesel
type and should conform te Envirenment (Protection)
Rules prescribed for air and neise emissjon standards.

Diesel Geneator Sels indalled are of enclosed

type.  Stack emission paimmeisis are within in

permissible limits, DG stack emission & noke

monitoring report attached as Annesure - 3 & 4

rexpoctively.

. The diesel required for opersiing DG sels shall be

stored in underground tanks and if required, clearance
from Chicf Controller of explosives shall be taken.

At present sgnall amonnt of di
on day to day consauption basis. Cleaiance fram
Chief Controller of explasives will be obtained as

esel is being stared

per the norms for bulk storage.

Ambient Noise fevels shall eouform to the residential
standards both during day and night. Incremental
poflution loads on the ambient air and neise quality
shauld be closely memitored  during  eoninlruction
phase. Adequate measwres should be taken to reduce
ambjent air - pollutfen and  noise  level  during
canstraction phass, $o as to conform o the stipulated
resicdential slandards of CPCBAMoEF.

Ambient Air and ambient noise monitoring

carvied out at site which Is enclosed as Annevure

-5 and Annexire — 6, respectively.

Sprinkling of water through tankers is being

pracliced on unpaved areas to suppress the dust

generation.  Loose  constriction  materials  are

covercd with tarpaniin/plastic sheets,

10

- Fly ash shall be used as building material in the

coustraction as per the provisions of Fly Ash
Notification of September 1999 aid as amended on
271 Augnst 4103,

Fly Ash mixed construction material is being

used based on availability.

Storin water eontrol and its re-nse as per CGWDB and
BIS standards for varions applications should be

ensied.

Storm diainage system will be developed at site

fer the control of rainfall runalf and gravnd witer

recliarge,

Waler demand during consticiion shiall he redieed
by use of pre-imixed concrete, curlig agents and

other best practices,

Ready wix concrete and hessdan clath s being

used to conserss water,

i3.

n view of the scvare copstraing i vwater supply

angmenialion i the region and susizinability of
walel tesmurces, the developer will snbanit the NOC
from CGWA specifying water extraction guantities

and avwrace  from HUDA/  utility  provider

Waler a~wurance for the project received from
HUDA alresdy submitled to SEIAA. Copy

gniclosed herewith as Annexnee — 7,

P

[
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indicating source of waier supply and quantity of
water witly deiails of ntended use of water — potabie
and non-potable. Assarance Is required for both
construction and opesation stages sera ately, It shali
be submitted to the SEIAA and RO, MOEF,

Chandigarh before the start of construciion,

Roof must meet preswiptive requiramcnt as per
Energy Conservation Building Cade by using
appropriate thermal insulation materia).

ECBC nonns aie taken into desig, Project hag
bean awarded 3 Star” GRIFA Pre-Certification,
Copy enclosed herewith as Annexure - 8.

Opague wall must meet prescriptive requiteinent as
per Energy Conservation Building Code which is
propased to be mandatory for all air conditioned
spaces while it s desiable for non-air-conditioned
spaces by use of appropriaie thermal insulation
material to flfill reguiresent.

ECBC nerms are taken into design. Praject has
been awarded <3 Star” GRIHA Pre-Certification.

The approval of the counpetent aothority shall be
obtained for structwral safely of the building on
account of earthquake, adequacy of five fighting
equipments, ¢te as per National Building Code
including protection measures from glitering ete.

The strustures bave besn structurally designed as
per prevailing 1S codes, NBC For the dead load,
live load, wind lead and selsmic load and their
combmation with net bearing capacity of
30T/sqm. Structure certificate already submitied,

Ovelexploited groundwater and impending severe
shorlage of water supply in the region reguires the
developer (o redraw  the water  and SRy
copservation plan. Developer shall reduce the
overall footprint of the propased  development,
Project proponent shall incarpocate water elficiency
fsavings measures as well as water reusefiecycling
within 3 months and before stait of causiniction to
the SEIAA, Haryana and RO, MOEF, GO,
Chandigaih,

Delajls  already submitted at the time of
appraisal,

The Project Tioponent as staied in the prepasal shal)
canstruct total 10 rain water havesting pits under
eapansion for rechargirg the ground water within
the project presvises. Rain water harvesting pits shall

be designed to make pravisions for silling chomber
and removal of flocting matter before cotering
hagvesiing pit. Maintenance budget and persans
respenisible for maintenance muost be provided, Care
shall also be taken that contaminated witer do not
cnter any RWH pit,

10 rain water harvesting pits are proposed for
crnstruction with facility fo de-silting chamber
for removal of floating matiss before entering

harvesting pit,
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19.

The project prapaent shall provide for adequaie fire
safely measives and equipiienis as requived by
Harvana Fire Seivice Act, 2000 and instructions
iscued by the Jecal AntharinyDirecto sie of fire from
ume to time. Further the projeut proponent shall take
NCCCRyY pannission regarding fire satety scheme/

NOC from competent Authority as required.

Will Te adhered fo. ]

The project proponent shall obtain acurance from
the DHBVN for supply of power befiore the siart of
construction. In no case project will be operational
salely on genarators without any power supply fiom
any extemal power utility,

Copy of Power assurance enclosed as Annexare -
g

2%

Dedail calewlation of power load and ultimate power
load of the project shall be submitted to DHBVN
under intimation 1o 8FIAA Haryvana beiore the start
of consiruction, Provisions shall be made for
electrical infrastruchure in the project ares,

Copy already subinitted based on which Power
asswrance to the project has been provided by
DHBVN.

| ]
[

shall  not  raisc

The
consiruction  in
Nallah/water course and shall ensure that the natural

Project  Proponent any

the natural  land  depre.cion/

flow from e Nallahfwaier cotrse is nod ohsdructed.

There is no Nallal water couise within the

project area,

The Project Proponeut shall keep the plinth level of
the building blocks sufficiently above the level of
the approach road to the Project, Levels of the other
areas in the Projecis shall also be kept suitably so as
to avoid flooding,

The piinth levels of the building block are
designed  as  per prior approval of
HUDA/Director Genayal Town and  Country

Planning Chandigarh.

the

Conslruction shall be camied out so that density of
population does not exceed noms approved by
Divector - General Town and Country Planuing
Departnient Haryana.

Is being adhered as per zoning plan.
g P gp

|
Ln

The Project Proponent shall submit an affidavit with
the declaration that grownd water will not he used for
coistruclion and only heated water shewld be nsed

for Conslrtion,

Affidavit already suhmitted. Treated waste waler
from HUDA STP is heing used for construction.

The project proponent shall not cut any existing free
and project landscaping plan should be modified to

include those trees in green area,

The picject area is devoid of any trec.

The praject pioporent shall provide 3 meter high

Lairicade aroond the project arca, dust screen for

Is being adhered. Site phoiographs enclosed as
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every flooy abwve the ground, praper sprinkling and
covaring of stoved imaterial to restrict dust and air

potlution during construction.

Armevure — 10,

The  Project  Proponent  shall  cossiruct  a
sedimentation basin in the lower level of the project
site to trap polluiant and other wasies during raive.

Sedimentation tank provided at the lower level to

trap pollwant and rainwale

“roned T dewing rains.

The Project Frapement shall provide Proper Rasia of
ploper width and proper stienglh for the project
befure the start of canstruction.

15 being adhered
=

The project propenent shal) ensare that the U-value
of the glase is Jess than 3,177 and maximum solar
heat  gain  co-efficiant s (.25  for  vertical

Feneslrafion.

ECBC norms are taken in

fo desigin. Project has

been awarded 3 Star' GRIHA Pre-Certification.

Copy enclosed herewith as

Atnexure - 3.

The project praponent shall adequately  control
construction dists like silica dust, non - silica dust
and wood dist. Such dusts shall not spread outside
praject praises, Project proponent shall provide
respiratory profective squipment to all conslraction
workers,

Construction materials are

caversd with tarpanlin

cloths and wader sprinkling s being done on

regular  basis.  Noge

mask  provided  to

Caonstriction workers involved in such activities

[
b

The praject proponent shall develop complete civic
mfrastucture of  the  Group Housing  colony
mchiding intemal roads, green belt development,
sewerage line, Rain Water recharge arrangeiments,
Starm water  drainage  system,  Solid  wasle
manageient site and provisiem for treclintent of bio-
degradable waste, STP, water supply line, doal
phimbing line, eleclric supply lines ete. and shall
offer potwossion of the units/flals therealter,

Will be adhered 1o

33.

The project proponent shail provide one refuge area
till 24 meter and ons (1l 39 meter as per National
Building Code. The project proponwnt shall not
convert any 1efuse area in the habitable space and it

should not be sold out/c mnmercialized.

Will be adlicied to as per WRC,

34,

The project proponent shall provide fire contro)
voom and fire ofticer for buikling akove 30 meter as
per Natiosal Building Code,

will be adlicizd to as per N

RC.

The project propesient shall oliain permissien of

soil before the slart of con~Iruciion.

Femmissson of Mines and Geolagy Deypartiment for

excavation of soil ohtatiied.
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36.

The project pz'-::pohcm shall szek specific prior
approval from concerned local Authority/HUDA
regimding provision of stonn ds sinage and sewrage
systein dncluding their integration with external
services of HUDA/ Lacal Authorities beside other
required services before taking up aisy coostruction

aclivity,

Approval fiom concerned local Authoring/HUDA
vegarding  provision  of storn drainage  and
sewerage system inciuding their integration with
extermal services of HUDAS Local Awhorities
will be obtaliied as per the stage of comsiruction

weork,

The project proponent shall submit the copy of fire
safety plan duly approved by Fire Department before
the start of constraction.

Copy of the same will be provided as and when

lecetved,

38.

The project propenent shall discharge evcess of
treated wasle water/storm water in public drainage
syslemn and shail seck penmission of HUDA before

the siart of construction,

Petmission for conncation of diainage & excess
treated sewerage netwark outfall to public drain
& sewer line respectively will be obtained from

HUDA.

]

The praject preponent shall mainiain the distance
between STP and water supply line.

Will be adhered 10 as per nonns.

40.

The project proponent shall ansure that the stack
height is 6 meter wore than the highest tawer.,

Stack height for DG sets will be provided as pper
CPCB noms.

41.

The project proponent shall ensare  structural
stability to withstand carthquake of magnitude 8.5
Richtey scale.

Structures are designed as per relevant earthguake

Zonle,

Part B General Conditions

Specific Conditions

Status

)

The  praject  propenent  shall  enswe  the
colimilments made in Ram — 1, Fom — 1A,
EIA/EMP and other documents subitted to the
SEIAA for the proteudion of envireiment and
praposed envitonmental safegoaids are complicd
with in letter and spirit, In caze of contadiction
between two or more dominends on any point the
rucst enviranmentally friendly comuiitmen on the

praponient.

Praposed enviroumeaidal safeguards are camplied
with in letler and spiril.

The project proponent shall also subenit six
ronthly reports on the status of compliance of the
stipulated  EC conditions  inchiding  results of

manitored data (both in hard copies as well as by e-

We are herchy snbiitting six monthly compliance
reports both in iard as well as in sefl copy.
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mail} 1o the nothern Regional Office of MoEF,
HSPCB & SEIAA Harvana.

iii)

STP outlet after stabilization and siack eqiveion
shall be menitored monthly. Other wivironmental
paranmelers and graen belt shall be mioastored on
quarierly hasis. After every 3 (ihreg) memths, the
project proponent shall condnet enviranmenial
andit and shall take comective measvre, if required,

without detay, .

Will be adhered to,

iv)

The SEIAA, Haryapa reseives the right to add
additional  safeguard mwatives subsequently, if
found necessary. Environmental Clearance granted
will be revoked i it is found that falee infomsation
has been given for getling approval of this project.
SEIAA reserves the right to revoke the cleaance if
conditions stipulated are not mplomerted 1o the
satisfaction of SEIAA/MoEF.

Nuoled

v}

The project proponent shall not viclate any judicial
ordeys/prosouncements  issned by any  Court
/Tribunal

Noted

vi}

All other statutory clearances such as the approvals
for storage of diesel from Chief Controller of
Explosive, DFire Departmient,  Civil  Aviption
Department, Forest Conservation Act 1980 and
Wildlife {protection ) Act, 1972, Forest Act, 1927,
PLPA 1900, cte shall be obtained as applicable by
project proponents from the respective amtharities
prior to construction of the project.

NOC from Civil Aviation departrocnt, Depariment
of Forest & Aravalli NOC obtained and is
enclosed herewith as Annexure ~ 1) & 12
respectively. All other approvals will be abtaimed
as and when required.

viD)

The project propanent should infonm the public (hat
the project has been aceorded EC by SEIAA and
copies of the cleaance lettar are available with
HSPCB & SEIAA. This should be advertised
within: 7 days from the dale of iswie of the
cleaiance Jetter at least n two local nesvspapers that
are widely cireulaled in the region and the cony of
the samc should be forwarded to SETAA Haryana,

© A copy of Envirtuunent Clearance conditions shall

also be put on project prasenant’s web site for

public awareness

Our case for BC was recommended by SEAC to
SEIAA for giant of EC in the 150" SEAC
mecting dated 07.04.2017, But no letter from
SEIAA wis issaed 1o us Thereafler, we have
submitted letter fo SEIAA vide Jotter dated
04.07.2017, intimating that the stipalated time
petiod as per clanse 8 condition (i} & (iv) of
MoFTF MNotification dated 14.09.2006 lad patasd,
we arg proceading ahead with the project as per
the norms applicable vide MollF Notification of
14.09.2006. Copy enclosed as Annexure - 13,

viil) Under the provisions of Envircmment {Protection)

Act, 1986, legal action shall be initizied against the

Noted.
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Project Proposent 1110 wis found (hat constri o
of the project has been sivied bafore ahitaming

prigr Envivonmental Clea: aiice.

X} Any appeal against this Envircomeinizl ©lomanee
shall lie with National Graen Tribunal, it prefeiied,
within & period of 30 days as rescribed under
seclion 16 of the Mational Green Tribimal Act,
2010.

Nated

B

The project propenent shall put in place Corporale
Environment Policy as menticned in MoEF, Gol
OM Na. I-11013/1/2006-1A 11 (1) dated 26.4.2012
within 3 period.  Latest  Carparate
Enviranment Palicy should be submitted 1o SEFAA
within 3 months of issnance of this letter.

months

Envitonment pelicy of company enclosed as
Annexure [4,

xi) The fund car marked for envircument proteciion
measures shondd be kept in sepaiate account and
shenld net be diverted for other purpesss and year
wise’expenditure shall be reported (0 the SEIAA /
RO MoEF, GOl
Environment Audit.

wder ules  prescribed  for

Being a residential project, the envirauonental
proteclion measwres such as canstruction of stemn
draiiage, raimvater harvesting strudiure, sewage
frealment plant, DG stack, Ire safety muasures,
seisnic design of  building, developrment  of
landscaped area etc along with enviroumental
monitoring is an mtegial part of the project,
therefore no separaie account is being maintained,
however year wise expenditure can be worked out
based on billing heads and the sune will he
repunted. Expenditure on labour sanitation, safety
& environment protection mensures so far on the
project i Nov 2017 s enclosed harewith as

Annexure - 15,

of Forest Depmlment, Haryana Notificalion no
SO 121/PA2/1900/S 4797 dated 28.11. 1997,

xii}) The project proponent shall ensure the compliance -

Will be adhered to,

xtii) The project proponent shall encire thai no vehicle
during  conslructionfopesaiion  phase  enter  (he
project premises without valid ‘Pollution Under
Control” cetificate fom coinpeient Autlworily.

Vehicles with valid  Pollution Under Conirol
catificale are allowed daring the construction
File with copy of PUCs of vebicles

bringing ¢onsiruction material is being maintaine]
pey o ™

phaze,

Al site.

xiv) The  project respoesible  for

cempliance of all conditions in Enviranmental

praponeit s

Clearance lelter and profect progenent can oot

absolve himzelf Merself of the tespapsibility by

shitting it to any conlracior engized by project

Nated,
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praponeit,

xv) The  project  proponent  shall fresh

se there s

Erviroumental cleaiance if at anv s

cliange in the planning of the praposed project.

Naoted

Vi) Besides the developerfappiicant, the vesponsibility
to  eusure  the
Safegumrds/conditions
Environwnental Clearance letier shall atsn lie on the
lvenseellicensees  in the
liconse/CLU has been gianted by the Town &
Counlry Planning Department, Haryvana.

compliance  of  LEnvirounental

Imipeased it the

whise  haiteMatnies

Being enniplied

xvii}The project proponent shall upload the status of
compliance of the stipulated EC conditions,
ncluding resulis of monitored dafa on their website
and shall update the same periodically. 1t shall
simttltaneonsly be sent to the Regicnal Office of
MaliF, the respeciive Zonal Office of CPCR and
the SPCB. The criteria poliviant levels namely;
PM25, PMIO, SOx, NOx, Qzone, Lesd, CO,
Benzene, Ammonia, Benzovyrine, arsenic and
Nickel. (Ambient levels as well as stank emissions)
or critical sectoral paameters, indicaied for the
project shall be mopitored and displayed at a
conveident location near the main gate of the
compaity in the public domain.

Compliance repart of the stipulated EC conditicns
is being sent to RO MoEF and HSPCRB office.

xviii})  The environmental stateinaint for each fnancial
year ending 31" March in Form-V as is wandated
to be sibmilted by ihe project propenent (o the
HSPCB tho
Environment (Pralection) Rules, 1984, as amended
subseyuantly, shall alzo be put on the website of the

Panchkola  as  picsciibed  under

company along with the statug of complianee of the
EC ceaditions and shall senl to the
respective Regional Qffices of MoEF by e-mail.

a'=a e

Will be adhered to.

_;'ix) The praject proponent shall coaduct envirerment
andit at every thiee meanihs witerval and thereafier
correvted mensures shall be taken witheut any
Dwlaits  of and
the

chivircnmehtal  awdit

delay.

coiTective mewures shal ke sobimitied in

Will be adhered to,

xx) Corporate Environment and Socizl Resoonsibility

CSR policy of campany enclosed herewith as
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C(CSER) shall be Jaid down by the prosie ].J'I'C.'].":."I'tc"{'ll
(2% shall be carmarked) as per guidelines of
MoLF. Gol Office Memoranduin Ne. J- 11013431/
2006-TA N dated 18.052012 and Ministry of
Corporate Affairs.  Gol  Notification  Dated
27022004, A sepavate awdit stateinent shall be
subwmifted in the compliance. Envivoniment refated
work  proposed o be  executed  under  this
espousibility shall be undertaken simultancousty.
The project proponeut shall select and prepare the
list of the work for implementation of CSER of its
own cholece and shall submit the same before the
start of construction.

Armiexure - 16,

Q\T
o




Annexure

Annexure 1 - Ground water analysis report
Annexure 2 — Soil report

Annexure 3 — DG stack emission analysis report
Annexure 4 — DG Noise monitoring report
Annexure 5 — Ambient Air monitoring report
Annexure 6 ~ Ambient noise monitoring report
Annexure 7 - Water Supply assurance from HUDA
Annexure 8 — GRIHA 3 star Pre-certification
Annexure 9 - Power assurance from DHBVN
Annexure 10 ~ Site Photos

Annexure 11 - NOC for height clearance from AA!

Annexure 12 — Aravaili NOC

Annexure 13 — Letter to SEIAA considering deemed EC

Annexure 14 — EHS Policy
Annexure 15 — Expenditure on EMP

Annexure 16 — CSR Policy
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Ta
Iifs Vatika Lia,
4% Flocr Vatika T niangle, Suslant Lok-1,
Block-4, M.G. Road,
{rgeon - 122002
Tel;- 0124-4177777
Memo Mol 65 35 Dated: Go /< )j‘é
Subi water supply assuranee for Group Housing Preject “Tranqnil Height’ on fand
measuring 11218 Acres Vill Shﬂ\ohpur See-824 of Gargaon Mancsar
Complex 2031 M/s Vatika Ltd.
Ref:- Your application dated 30.08.2016.

With referciice to the cited subjeet the dr'mk.'mg waler for Inbour is available at
Boosting Staven Sec-16 & Basal WTP, Gurgaon. You can take the drinking water from thesc
plaits.

The regular waler supply of 136 KLD for domestic porpose and 15 KLD for labowr
drinking purpose will be given after campletion of water supply line which will take ane Vear of as
per availability of clearance of land..

;:}CEC&IfIlVE' ENGINEER,

HUDA, DIV NQ. ITI,
C,UR GAON

\:_“.e""
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Valig Lid

Triangle, 4 Flcor,
Susnant Lok, Phase-|, Black-A
idshrauli- Gurugrara Road,
Gurugram-122002,

aNo. Gh. 437 1 Drg.-PLC Dated 5432518

o

ERgeY Aszsurance Certificate of DHBVN for Uitimate povw E
Project ‘Tranguil Heights” being developed b\ " Gtiks
measuring 11.218 Acress al village-Shikhopus,
urhan complex, Gurugram, Haiyana, License Mo, 22 of 2091 i
my DTCP Haryana oi dated 24/3/2011valid upto 73 3 7617

Referencs your ketter Mo, \/altka-“nfr a/NH 8/14/001 dzizd 207112078,

Itis hereby assured that the power requitercent of teds 7 2 0o 41008
shall by conslaved from the nearsst sub-station at the lme of act & cRCE A AL
DHEVN nomns. Hawever, the voltage level of the supply will Be 330y 1o Tzoiar !

Sectar-115, Curuaram.

\

~Lfn}r ﬁui"ld TR e
U‘p CiIL{V DHB”.‘I LETS
C.o -

r"

Tha XENOP DE . DBV, Banesar,
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Annexure - 10

SiTE PHOTOGRAPHS
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3m high project boundary wall



Water sprinkling for dust suppression



Page 1)1@?;

Sand & aggregate covered with tarpaulin sheet

Construction vehicle covered with tarpaulin sheet



Dust screen cover along scaffolding
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Construction workers with PPE



Silent DG sets
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Vehicle PUC certificates
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EHS Policy displayed at site
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Safety signage's at site



Assembly area at site
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Fo Ohjection Cortificate fov Befghe Clenrcrce
FoThis NOC s issued by Airports Aunthority of Tndia (A&l n putsice ol espansibility confeucd by and as per ihe
proasions of Govl, of India (Ministry of Civil Avisizn) order GSR7S) {E) dated 30th Sep. 2015 for Safe and Regular

Airuiaft Operations.

2. This office has no ohjecion to the crmstruction of the proposed st lute as per the following details:
NOCID - PALM/NORTH/B/092116/172802
Apphizant Name® - [ Virender Dhar _
Site Addresy* © |Residential Group Housing Colony, Village-Shikohpur, Sector-82 A, Gurgaon)

[Chasra No. 57, 5871, 3972, 60, 61, 147, 148, 149, 156, 152, 153, 154, 155, 1584
[57min, 162, Village Shikohpur/Gurgaon,Delhi, Delhi

Sl Conrdinatest 76 57 37.402-28 23 11.513, 76 57 42.233-28 23 18.673, 76 57 43,753-28 23 14.553]
76 57 47.93-28 23 15,36,
[Site Flevation i mos AMSL o 237,19 M
submitied by Applicant®
Permissible Top Elevation in  [373.69 M
ntrs Above Mean Sea
Level(AMSL)

“As provided by applicant _
3. This NOC is subject to the termis and conditions as given below:

a Permissible Top elovation has been izsned on the b3z of Site comdinates and Site Elevalion submitited by Applicant,
AAT neither owas the rosponsibility nor authenticates the canocingss of the site conedingies & site clovation piovided by
the appticant. I at any stage it is established that {he actual data 1 dtfferent, this NOC will siand nult and void and action
wifl be falien as per law. The office m-charge of the concemed aerodrome way nfle action under the Adreadt

{Demotinen of Ohetrtction covisi by Buildiegs wvd Trecs cic) Rules, 1694

b The Striictuee height (ine heding eny sopeistructiare) shall be caleulared by subt-acting the Site clevation in AMSL fecm
the Peomizsible Tap Elevation in AMSL fe. Mevimum St e Height = Permissible Top Elevat o mines (9 Site
Ele e,

€. The tse of the NOC 15 fiber subject 10 the provisions of Secuon 9-A of (the Indian Alrcialt Act, 1934 and any
G s e un e fress time fo tme kg dhe Aircat (Denskyon of Obsiasion ceval by Building

it Tieox ete Y Rubes 168

Ao Mo e DUTV Anterca, lighting aresters, staim, e Bl

Kind skl pesfoctabave the Pen. faeible Tem Elev:t = of 373 .4¢
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¢ Only use of il fired or eleciric fired fumace is permissible, within 8 KM of the Aerodiome Refeience Paint,

£ The certificate iy valid for a pevind of 5 years from the date of its issue. If the eonsiruction of stmeture/Chinviey is not
comimenced within the peniod, a fresh "NOC® from the Designared Officer of Airports Authority of India shall be
obtained. Howcver, if condmction wivk has cosimenced, onciime revaliditicn request, for a paiod not exceeding 8 yeuls
from the date of tssue of NOC in respect of building/siructure and for a period not exceeding 12 years from the daie of
issue of NOC in respect of chimney, may be considered by AA)L The date of completion of the Siructure shiowld be
intimated ko this office.

g- No light or a combination of lights which by reaxan of its intensity, configuration or colour may canse confusion with
the aeronantical ground lights of the Airport shall be installed at the site at any time. during or aiter the construction of the
building. No activity shall be allowed which may affect the safe operations of flights

h. The applicant will nat complain/claim campensation against aircraft noise, vibrations, dainages ete. caused by aivo aft
opéaiions at or in the vicinily of the ajrpart.

L. Bay markings & night lighting with secondary pawer supply shall be provided as per the guidelines specified in chaptey
6 and appendix 6 of Civil Aviation Requircinent Serics ‘B’ Part I Section 4, available on DGCA India website:
www.dgoa.nic.in

J. The applicant is responsible to obtain all other siatutory clearances from the concemed authorities mncluding the
approval of building plans. This NOC for height clzaraices is to ensure the safe and regular aircraft aperaiions and shall

nel. be nsed as dr_\cumen_t for any other purpesefilaim whaissever, including ownerslip of land ete.

k. This NOC has been issued wr.t. the Civil Airports, Applicant needs to seck separate NOC from Defence, if the site lies
within their jurisdiction.

L Inease of any dissrepancy/interpretation of NOC letter, English version shall be valid,

m. In case of any dispute w.r.t site elovation andfor AGL height, 1on elovation in AMSL shall srevail,
y I o3 r }

Chaimnan-NOC Commiltes

Region Name: NORTH

Addressr General Manager Alrports
Authority of Indfa,  Repional
Headguarier, Naorthern Region,
Operational - Offiees,  Gurgaon
Road, New Dethi-1 10637

Emall TD: poc nrd®eaiaero

Contact No; 01 1-25633551

JTF T g WHRTET B A foesf-110003 TTATH © 24632950

=TIV AL o T o I ER R ) S 1. £l T : 5w
R Gadi Bhewan Satlziing Arrd, e Delhi- 147003 - Phong: 24532950
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Cop{,f to:

1. The Chief Executive Officer, Delhi Interaational Airport, New Uddan Bhawar, LG Alrport,
" Terminal-2, New Delhi-110037. _ : '
The Disti. Town Planner, HUDA Complex, Sector-14, Gurgaon, Haryana.
3. Guard File. : '
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sue of Oearsnce under Aravelli Notificatcn (S0 319 (B}, dated
7.5.1992 for Residential Group Housing Colony “Tranguil Heighis” total
land measuring {11,218 acres), falling in the revenue estate of village
Shikohpur, Sector- 824, GQuigaon,

IO faun OT A wE w E aRed

EEC R L O TCE I B G Tt i s i e e o
AlETAHI0), M-I 4 39 @ T, qemr & Rdfe ail ) iy B e B
ST AT, PE-2ET AT WA 90 /78 B

i

aEe @ fedle el oy el adar g

31.01.2017 S0 FeE B B oae
U ETEEE GG B 2161 ,M0%0 T 06.12.2016 AN AT TR ¥
e e el s 1 sad SRS 57(0-18-0), 58(0-13-0), 59/2(0-11-0),
6012-5-0),  61(1-14-0),  (47(2-0-0), 148(1-8-0), 143(0-12-0),  150{2-0-0),
152(0-8-0), 153(0-8 0), 154(0 5-0), 155(0 13-0), 156(1-9-0), 157,1(0-8-C),

162(2-4-0) A v 17 M 1o Fear o fazaid dug ety sede acar B
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£ P PN R YL A W, oy _
Y dEdEEN R R T B TN lssue of Clearance under

Aravalli Notification (5.0 319 (G}, dated 7.5.1992 for Residential Group Housing Colony
"Tranguil Heights” total land mieasurinig {11.218 sores), falling in the revenue estate of
village Shikohpur, Sector-82A, Gurgaon w1 24 FAIAT H Eﬁl&? AmiE =8 2)

By. Conservatoer of Forests, Gurugram :1 '3‘-Tq“}l %‘Péﬁ?PS[ E-E, U3 R

2648-3110 fH 29.11.2016 & E1U [ ?" fep Applicant made 3 request in

connection with land measuring 11.218 Acres having Rect No./Killa No. 57, 58/1, 53/2, 80,

61, 147, 148, 149, 150, 152, 153, 154, 155, 156, 157/1, 162 Applicant M/s Vatika Limited

located at village/city Gurgaon district Gurgaon made a proposal to use this fand for

Residential Group Housing Colony. S1I% SRIfdd &I &) 3T TR affEdaa sl

% | It is made clear that ;-

A) As per records available above said land is not part of notified Reserved Forest, protected
Forest under indian Forest Act, 1927 or any area closed under section 4 & 5 Punjab Land
Preservation Act 1900,

B} [t is clarified that by the Notification No. 5.0 8/P.A/2/1900/S 4/2013 datzd 04-01-13
whole Bevenue Estate of Gurgson is notified ufs 4 of PILPA 1800 and S.0
81/PAS2/1900/8.3/2012 dated 19-12-12 /s 3 of PLPA 1900, The area is however not
recorded as Forest in the Government record but felling of any tree s strictly prohibited
without the permission of Divisional Forest officer, Gurgaon,

C) If approach is requived  from  Protected Forest by the user aeency, the
clearance/regularization under Forest Conservation Act 1980 will be required without
prior clearance from Forest Departiient the user of Forest land for approach road is
strictly prohibited. M/s Vatika Limited. whose land is lacated at Village Gurgaan
Pistrict Gurgaon must obtain czarance as awpplicable under Forast Conservation
Act, 1980,

D) As per the records avatlable wilh the Forest Department Gurgaon the area does not fall in
areas where plantations were raised by the Forgst Departiment under Aravali projr:-ct.

£) All other statulary clearances mandated under the Envirorment protection Act 1936, as
per the notification of Ministry of Envirorment and Forest, Government of India dated
(07-05-1932 or any other Act/OQranr shall be wbtained as applicable by the project
praponéants from the concernad authoriticos.

F) The project proponent will not violate and Judicial Order/Direction issued by the Hon'ble

Supreme Court/High Courts.
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Ta, Date, GAOT 2017

The Chanian

State Environment Inmpact Assessmient Authority, ‘ :]‘:‘1 o

L P I TP
Bays No.:- 55 - 58, Parytan Bhawan, € et
st Floor, Sectar - 2, Panchkula, Haryzna i

Subject: Envionmental Clewrance foir Group Housing Celony project at Sectore 824 Dixlrig
Curgaon, Haryana by M/s Vatika Lid.

Dear Sir,

We had applied for Environmental Clearance of the above mentioned project online on
12.10.2016 and bard copies submitted to SEIAA Haryana on 27.12.2016 under catepory 8a of
EIA Nofification 2006. Our case has been jecommended by SEAC to SEIAA for grant of
Emvironmental Clearance in 150th SEAC mesting dated 07.04.2017.

We have also registared the above said projest for GRIMA rating wiil a thought of sustainable

development in every aspect.

As the stipulated time period had passed as per MoEF Notification dated 14.09.2006, we
preswune that our case has been granted desinied Bnvironmental Clearancs and we are procezding
alizad as per norms applicable vide MoEF MNaotification dated 14.09.2006 for such projecis..

Thanking you,

T v e Y g
Yours sincerely, e

.v“':gi':'if HLERe _._f:‘\
b:-':!"«J _,“_“{.-’)
: ! A o kT

For Vatika Lid.

(Autlmmd Signatary)

Copy to: The Director [New Construciion Projects and lndistrial Estates), Ministry of Enviromment Forast
& Clirnate Change, Indira Paryzvaran Bhavan, Jorbeg Road, New Dethi 110003
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~7 Environment, Health and Safety Policy
watlka Document | Revision Number | Revision Date Date

(RN

iy

We believe all employces in the Com pany are environment conscious and contribute to
preseiving nature as well as danger-proofing our own respective work areas, All of us
are responsible for conducting safe and environmentally sound operations,

Policy Intent:

Vatika Limited is committed to environmental affairs leadership in all of its business
activilies.

Policy:

The Group has had long-standing corporate policies of providing a safe and healthful
work place, protecting the environment, and conserving energy and natural resources.
They have served the environment and owr business well over the vears and provide
the foundation for the following corporate policy objectives:

+  Provide a safe and healthy workplace and ensure personnel are properly trained
and have appropriate safety and emergency equipment.

« Be an environmentally responsible neighbor in the communities where we
operate, and act promptiy and responsibly to correct incidents or conditions that

-endanger health, safety, or the environment. Report them to authorities promptly
ant inform affocted parties as appropriate.

- Conserve natural yesources by reusing and -recycling materials, purchasing
recycled materials, and using recyclable packaging and other materials.

+ Develop, manufacture, and market products that are safe for their inlended Lse,
efficient in their use of energy, protective of the environment, and that can be
reused, recycled or dispased off safely.,

«  Use development and manufacturing processes that do not adversely affect the
snvironment, including developing and unpraving operations and technologies
to minimize wasle, prevent atr, water, and other pollution, minimize health and
safety risks, and dispose off waste safely and responsibly.

+  Ensurc responsible use of energy throughout our business, including conserving
energy, improving energy cfficiency, and giving preference to renewable over
non-renewable energy sowrces when feasible.

Confidential Document 114




Annexure - 15

EXPENDITURE ON LABOUR SANITATION, SAFETY & ENVIRONMENT PROTECTION MEASURES

{Till Nov 2017)

$.No. | Particulars | Expenditure (Rs in Lakhs)
1 Medical checkups/First Aid and medicines 0.4%
2 Sanitation facilities 525
3 Safety accessories, training & House keeping 5.00
4 Green belt/ landscape plantation 1.00
S Dust s'uppression through water.sprink[ing, wind 3.60
breaking wall/boundary, tarpaulin covers

6 Environment monitoring 0.60

Total Expenditure (Rs in lakhs) 15.93
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CORPORATE SOCIAL RESPONSIBILITY POLICY
VATIKA LIMITED

Company has formulaled a Corparaie Social Responsibibly Conimitlee under the provisionts of
Serdion 135 of the Companies Act, 2013 and Companies (Corparale Social Resnansibitiy Policy)
Ruies, 2013.

Compeslilon of Committee
Coiporale Sadial Respansibility Comnilies campriszs following board membars:

(A) Mr. Anil Bhalla
{B) Mr. Gaulam Bhaila

Functions of CSR Committee

a) Formulate and updale CSR Palicy, for approval by the Board of Direclors,

b} Apprave projecls that are in line with the CSR palloy of the Company.

¢) Pul monitoring mechanisms in place to track the progress of each projscl.

d} Recommend the CSR expenditure to the Board of Dirsclors

&) Me=t at feasi twice a year to manitor CSR palicy and review the mogre 3s made.
1) Any olher maller direally or indirsclly related to CSR compliance’s

CER Projecis, Prograrame and Aclivities

Company shall undertake such projecls, programs and activities which are falling within the
purview of schadute Vil of the Act and as may be ameanded by minisiry from time to timne.

Modalities of execution of CSR activities
Conipany may undertake CSR aclivilies as it own or hvough any or ail follawing agencies:

* A registerzd trust, sociely or seclion 8 companies provided surh eulity is established by the
COiany.

* A regisiered bust, saciety of sedion 8 campanies which is not established by the coOmpany
Pravided it shall have an establishad track recond of thres years in unhertaking sinvlar proecis or
prografms and aclivities to be undedaken by these entilies are thass which are specilied by the

COMIany.

Corruttes Meinbers of the Cornmiltes will evaluats the viability of propasals/ programs for CSR
iniliatives and report the same fo the Board,

The CSR Committez will submit repar to the Board. The report would indicate:

- Detalls of programaclivity undertaken during the peind

* Details of oullay, budgeted vs. aciual, and ressonas of vanance

s Actigvement or impscl recorded in the so0ety due to such TSR knlialives

' Board wilt do periodic reviews and comimuricate ils obssrvations to the C8R Conanillea

The TSR Policy shal be piared on the Conpany's Welsile,

Annuat Report on CER Aulivities shall be prepared and be alached with Company's Board R s
CSR Expanditure

CER e pendilurzs shalt he as renuired under Sechion 135 of the Companiss Act, 2013 and
Connpanies (Corporale Social Responsibitity) Rules, 2014,

CER expenditire will incnde gll 2xpzidingie, direct and indirect, incun=d by the Company on CSR
Programmes undertahen in accardancs wilh the ansioesd CSR Plan,

Pa%eé'1 30
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CEMTRAL POLLUTION COMTROL BOARD
WA, W U ST GPE R W e

RIS T OF BIVIRGHANENT, FOREAT & (LPRATA SHALSE A0VT, OF it

No. B- 29012/ESS/CPA/2016-17/ 9 SAC _ February 2, 2017

Ta,

The Member Secretary, : _
All the State Pollution Control Boards / Pollution Contro! Committees

( As per List Attached)

Sub: Grant of Consents under the Water {Prevention and Control
of Pollution) Act, 1974 and Air (Prevention and Contro! of
Poliution) Act, 1981, and charging Consent fees thereon. ‘

Sir / Madam

This has reference to the subject matter relating to streamliining the
modallties of consent mechanism which has been dlscussed with SPCRg

/PCCs in earlfer meetings and conferences,

The matter was also deltberated at the 175t Meeting of the Board of
CPCB held on 21st December, 2016 and it has been decided thar the
following modified mechanism for granting .of consent to various
categories of Industries / projects may henceforth be followed :

. For White category of industries, there i§ no need ts5 obtain
Consents. Information to concerned SPCB is sufficiant.

Comblned Consent for Establishment & Operation can be issyed
to Green category of industries irrespective of their sizes ie
large/ medium/ small. In such cases, the industry shall submit
an undertaking regarding expected date of start-up. of production
and intimate the SPCB/ PCC atleast 15 days in advance before

start-up of commercld! production,

There should not be any need to obtain Consent to Establish for
Bullding / Construction Projects / Area Development Projects and |
Township Projects , which are mentioned at serial no. 8(a) and -
8(b) of Schedule of Projects In EIA Notification, 2008, For such
projects, Environment Clearance shall suffice subject to the
condftion that there should & permanent member from SPCH in
the State Level EIA Autharity to represent the views of SPCB,

il

L;\ | d - Contd...2/-
T 'vfEw v’ ol et TR, e 11005

Parivesh Bhawan, East Arjun Nagar, Delhi.110030




Copy for kind information to :
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Further, all the projects requiring Environmental Clearance either
from ‘State Level EJA Authorlty or MoEFCC may be exempted
from obtaining the Consent to Establish, Such projects may be
directly granted cTo subject to EC and installation of pollution
control devices, o

It has brought to the knowfedge ‘of CPCB that SPCBs/PCCs have
adopted different definitions for MSMEs and have different
consent fee structyre. 1t Is requested that definition of MSME
given under the MSME Act, 2006 be adopted and accordingly
-consent fee structure be rationalized. '

All the SPCBs ;/ PCCs are requested to initiate action In the matter .
~accordingly, . L ' '

- Yours faithfully

G

e —

(A.B. Akolkar)
Member Secretary

The Jolnt Secretary & Head - CP Division

Ministry of Environment, Forest & Ciimate Change
Indira Paryavaran Bhawan

Jor Bagh Road , New Delhl .

fe.

[~ =, -y '?
el
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T | The Member Secrafary 1< | The Member Secrelary ]
Andhra Pradesh Poltution Control Besrd Agsam Pollutlon Cantrol Board
A-3, Prayavaraang Bhavan, . Bamunimaldan,
Industrial Eslale Senath Nagar, - _ Guwahatl - 781 021
Moogapat, Telangana 500018 (Hyderabad) Asgam
. _ .
3 The Member Secretary 4 | Tha Member Secrefary
Aruniachal Pradesh Pollilion Contrel Board, Bihar State Peliutlon Conlrof Board
Department of Environment & Farests 27 Floor, Beltron Bhavan,
Oflice Compley, Jawaharlal Nehru Marg,
P-Sactor, Hanagar 701 $11 Shaslr Magar,Patna 800 023
Arunachal Pragesh Bihar
5 The Member Secrelary 8 | The Member Secratary
Chhallsgarh Environmeant  Conservation GGoa State Pollution Conlrol Board
Board, Dempo Towers, 19 Floor
H.No. 1, Tilak Nagar, EDG Fiaza,
Shiv Mandgir Chowk, Palto .
Main Road, Avant) Vibar, Panajl ~ 403001, Goa
Ralpur - 421 001 .
7| The Member Secretary : 8 | The Member Secretary
Gujarat State Pollution Contro| Board Haryana Slate Pollution Control Besrd
Paryavaran Bhavan, _ Flol No. C ~ 14, Sector 6,
“Seclor-10-A, Gondhi Nagar-382010 Panchkula, Haryans
Gujarat
8 Tha Member Secretary : 110 | The Member Secretary
Himachal Pradesh Stale Environmental Jammu and Kashimir State Pollutlon Contro!
Profechion ’ Board '
and Pollufion Contrel Board Sheikal-ul-Alam Campus,
"Paryavatan Bhavan” Raj Bagh, _
Phase - ll, Below BGS Behind Govi. Silk Fastory,
New Stimla — 171009, Himachal Pradesh Rajbagh, Srinaar 190 008
11| The Member Secrefary 12 | The Member Secratary
Jharihand Stats Pollution Gonlrof Board Karnataka State Poilullon Control Board
T.A. Divislon Bullding (Ground Floor) - # 48, Parisara Bhavan
HEG Dhurwa, Ranchi— 834004, AN and 5" Fioor, Chureh Strest
Jharkhand - Bangalore ~ 860001, Karnataka
13 | The Member Secretary 14'| The Member Secretary T
Kerala State Pollution Conlro! Board Maharashtra Stata Pollulion Gontrol Bozrd
Plameodu Junclion Kalpatary Point, 3¢ 8 4% Flpar
Pattom Palace P.Q, " | Slon Matunga Scheme, Road No. B
Thirwvananthapuram - 655004, Opp. Cine Planet Cinema
Kerala : Near Slon Circle, Sion {East)
: Mumbal - 400022, Maharashira
16 | The Member Secretary 16 | The Member Secretary
Manipur State Pollution Control Board Madhya Pradesh State Poliulion Control
Lamphalpat N Board .
Jmphal - 795004, Paryavaran Parisar
Meanipur E - 5, Arera Colony
: Bhopai - 462 (118, Madhya Pradesh
17 | The Member Secrelary 18 | The Member Secretary
Mizoram State Poliution Control Board Meghalaya Stale Pollution Contro! Board
M.G. Road, Khalla "ARDEN" Lumpyngngad

Aizwal-796 001, Mizoram Shillong - 793014, Meghalaya
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18 | The Member Secretary 20 | The Member Secretary
Nagaland State Poliution Control Board Orissa State Poliution r“on{rol Boam‘
“Signal Point, Paribesh Bhawan T
Dimapur797112, AT118, Nllakantha Nagar
Nagaland Unil ~ VIIl, Bhubaneshivar ~ 751012, Qrissa
21 | Punjab State Pollution Control Board 22 | The Membar Serratary
Vatavaran Bhavan Ra)asthan Siate Polluticn Control Board
Nabha Road 4, Paryavaran Marg, Institutional Area
Pafiala - 147001 Jhalana Deongarl,™
Punlah Jalpur .- 362004, Rajasthan
23 | The Member Secrelary 24 | The Member Secrelary
Sikkim State Pollution: Control Board Tamii Nadu Stale Poilution Control Board
Department of Forest, Environment & No, 100, Anna Salal
Wildlife Management ' Guindy,
Govt, of Sikkim Chennai ~ 600032,
Dearatl, Gangtok, Sikkim Tamit Nadu

25 | The Mamber Secrelary 26 | The Member Secretary

' Telangana State Polution Control Board Tripura State Pollution Conlrof Board
A-3, Prayauaraana Bhavan, Vigyan Bhavan
Industriz! Estata Sanath Nagar‘ Pandit Nehru Complex .

Moasapet, Gorkhabasti, P.O: Kunjaban, Agariala
Telangana 500018 (Hyderabad) | West Tnpura 799008

27 - The Meniber Semelary 28 | The Member Secrelary

Uttarakhand Envirenment Protaction 1 Uttar Pradesh Siate Pollution Gontrol Board
- and Pollution Control Board PICKLP Bhavan .
-Paryavaran Bhavan 3 Flogr, B - Block

E-115,. Nehru Colony.. Vibhuti Khand, Gomti Nagar

Dehradun-248 001, Ultaranchal tucknow — 228 010, Uttar Pradesh

29 | The Member Secretary a0 | The Mumber Secretary

Wasl Bengal State Pollution Control Board Daman, Diu & Dadra -
Depariment of Enviconment, Gavernment & Nagar Haveli Pollution Control Commiites
of Weslt Bengal Office of the Dy. Conservatot of Forests
Paribesh Bhavan Moli Daman,

Building No, - 104 Daman - 386220

Black — LA, Sector - ))), Salt-Lake Clty

Kelkala - 700 088, West Bengal. .

31 | The Member Secrelary 32°{ The Member Secretary .
Pondicherry Pollullon Gontrol Commiltee - { Chandigarh Pollution Control Commntee
Deparlment of Science Technology and Additiohal Town Hall Bullding‘
Environmeant 2% Floor
3t Floor, Housing Board Building Seclor 17 - C
Anna Nagar, Pondicherry — 605008 Chandigarh - 180 017

33 | The Member Secretary 34 | The Exzcutive Engineer

Delht Poilutton Control Committes
4% Flaor, ISBT Building,

Public Warks Deparlment
UT, of Lakshadwaep

Kashmérs Gate Delhi=t10-006

Kavaraltl—882555-Lakshadweep
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® Realstered Office
Va 1 a Vatika Limited
. . Yatika Trfangle, 4th Roor
creaing lasting value ' Sushant Lok, Phase }, Block A -
: Mehrauli - Gurgaon Road

Gurgaon 122002, Haryana

- HOIA
Dated: 13.08.2018

To
- Member Secretary

State Environment Impact Assessment Authority
- Bays No.:- 55 - 58, Parytan Bhawan,
1st Floor, Sector - 2, Panchkula, Haryana

a,%‘ ‘\.-:,
¥ pueh®
Subject: Environmental Clearance for Group Housing colon¥ ro

T 9144177777
FOLIMNTING
t mfo@vatikagroup.com

wwwvatikagroup.com

Proféct on land measuring

11.218 acres at Village ~ Shikohpur, Sector-82A, Gurugram, Haryana by M/s

Vatika Ltd.
Reference: Show cause notice vide Memo No. SEIAA/HR/2018/874 dated 07.08.2018

Dear Sir

We refer this to above mentioned subject and your show caunse notice dated 07.08.2018. In this
regard we would like to aﬁpraise following facts for your kind consideration related to the

project:

1. That License no. 22 of 2011 for developing 2 Gronp Housing.on 11.218 acres in Sector
82A of Gurugram was granted to us on 24/03/2011. Acquisition of certain area of Sector
dividing road of 82A & 82 comnecting our Group Housing was challenged by farmers '
against HUDA in Punjab & Haryana High Court vide CWP No. 21572 of 2011 and due
to this we were not in a position to plan any development work or get our building plan
approved till Feb 201 7. Therefore, we divided the development/ construction work in two
Phases i.e. Phase -1 involves construction less than 20,000 sq m and Phase -2 fresh EC &
construction on complete area. We also applied to DTCP for exchange of 5.125 acres of
Group Housing license land with our plotted colony for proper connectivity and better
services as permitted under DTCP Policy dated 15/07/2015 (copy of DTCP Policy &
correspondence for migration/exchange of land enclosed herewith as Enclosure - 1 & 2

respectively).

2. That we applied for EC basis Conceptual Plan on 12/10/2016. The SEAC in its

150t

meeting dated 07/04/2017 recommended the case for grant of EC with a Gold rating,
Thereafier till end of June 2017, we had no written communication from SEIAA/SEAC
regarding our case for grant of EC, hence vide our letter dated 04/07/2017 we informed

i% § ,J/ ) Pagelof2

CIN: U74899HR1998PLL054821
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vatika:

creating lasting value

all concerned about our decision to proceed ahead with development/construction work
as required under EIA notification 2006.

3. That we also submitted six monthly compliance reports as per General/Specific
conditions attached with SEAC recommendation for grant of EC to our case dated
07/04/2017. Subsequently we also applied and obtained 3 Star Green Rating for
Integrated Habitat Assessment (GRIHA) Pre-Cemﬁcauon rating for this project for
ensunng sustainable development (copy enclosed herewith as Enclosure — 3).

It is requested that we may be allowed to apply afresh for EC of complete area compnsmg both
phases, once exchange of 5.125 acres land proposal is approved from DTCP Haryana and tili
then we undertake that we shall not cross the construction Limit as specified in Phase -1 of our

project.
Thanking You,

For Vatika Limited

s
(AuthoFized Signatory)

Encl: As _staied above

- Page2of2



GOVERNMENT OF MAHARASHTRA

Tel. No; 22855082 No. ENV-2013/CR-39/7C-3
Fax No.; 22025946 . _ Environment Department
' ' ' 217- Annex. Mantralaya .
Madam Cama Road, Mumbazi - 400 032

Data: 29/06/2013
‘ To' . .
Member Secretary, Member Secretary,
State Expert Appraisal Committes- State Expert Appraisal Commitiee-Il
Department of Environment, o Deparimenl of Environment,
15" Floor, New Administrative Building, . : 15" Floor, New Administrative Building,
Madam Cama Road, Madam Cama Read,
Murnbai — 400 032, Mumbal — 400 032,

The Hon'ble High Court of Judicature at Mumbal has passed arders in various Writ Petitions {namely
W.P. No. 1916/2012 filed by Vardhaman Devalopers Ltd. W.P. No. 2809/2012 filed by Nahur Vivekanand
Co-op. Hsing Soclety Lid., W.P. (L) No. 47072013 filed by Saumya Buildcon. W.P. No. 854/2013 filed by
Tridhedu Ventures) granﬂng refief to the redevelopment projects for residantial buildings by allowing them
to the extent of construction upto 20000 m". The developer has to give an 'undertaking that he will not
exceed the conslruction beyond 20000 m2 without first obtaining Environmental Clearance.

‘Racently, the Hon'ble High Court in order ditd. 21.08.2013 in W.P, (L) 852 filed by M/s. Vision

Developers, has made the Rule sbsolute in the orders passed in the above mentioned matters and

_direcled the Municipal Corporation to consider the Petitioner's application for further Commencement
Certificata for building B upto 19000 m2 on the Petitioner filing an undertaking to the Hon'ble High Court.

- The order passed by Hon'ble High Court did. 05.03.2013 in W.P. No. 470 of 2013 filed by M/e.
Saumya Buildcon Pvt Ltd. Vs U.D.1. & Ors. that the consiruction upto 20000 m2 cannot ba treated as a
viclation and cancellation of the Stop Work Order issued by the Department of Envircnment, was
communicated to the Secretary, MoEF, Gol, for clarification vide |etter dtd. 20.04.2013, which is still
awaited.

‘In view of above developments, the State Level Expert Appraisal Committees (L.e. SEAC- & 1I) ara’

directad to appraise the applications of tha Project Proponents by considering the rellef granted by the:

“Hianble High Court in different Wit Petitions mentioned above henceforth, Resldentlal projects wherain™ .

SBhliiruction Bslow 20000 m2 hag bieen initiated shall not be treated us viclation. This Is subject to further
ortérs of the Hon'ble High Court.”

(Valsa R Nair Singh)
Secretary
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ENCLOSURE -]

From

Additional Chief Secretaxy to Govt. Haryana
Town & Country Planmng Department.

To :
The Director General,
Town & Country Planning,
Haryana, Chandigarh.

Memo No, PE-51A/2015/DGTCP/210 Dated: 15/07/2015

SUBJECT: =~ PoOLICY FOR REORGANISATION OF BOUNDARIES OF LICENCED COLONIES THROUGH
EXCHANGE OF LAND AMONG LICENCES IN A RESIDENTIAL SECTOR,

In the recent past, proposals have been received by Department regarding
reorganisation of colony boundaries in a sector to enable better planning of the licenced land in the
sector without affecting the net area under such licences, The matter has been deliberated in detail
for the purpose of formulation of policy parameters for uniformity in decision making and
transparency in the process to deal with such cases. Accordingly, in exercise of the powers
conferred under section 9A of the Haryana Development and Regulation of Urban Areas Act,
1975, the Governor of Haryana is pleased to prescribe the following policy parameters to enable a
decision in such cases.

2 INCEPTION: For the purpose of grant of licence under the Haryana Development
and Regulation of Urban Areas Act, 1975 the ownership of land is a pre-requisite. Accordingly, in
arder to avail seniority of licence application for group housing and commercial use; as soon as
any private developer is able to aggregate such pocket of land, as required under the prescribed
norms, howsoever, irregular the shape of the pocket may be, a licence application is submitted in
this office. Eventually, when most of the pending licences are granted, at times, the need for
reorganisation of colony boundaries within the sector may be felt. This policy aims to prescribe

% detailed policy parameters to address such situations, wherein, the proposal for reorganisation of
boundaries is primarily aimed at better planning of the sector/licenced colonies, without affecting
any change in the net planned area of the various colonies. Thus, instead of treating the original
boundaty of a colony as fait-accompli, this policy would enable reorganisation of boundaries for
better planning and more efficient use of scarce land resources without following the tedious
process of de-licencing and re-licencing; in case the licencees/developers are willing to abide by
the terms and conditions of this policy. .

3 FEES AND CHARGES: The fees and charges as per followmg shall be recoverable
from all applications received under this policy:

. At the time of application under this policy: Scrutiny fee at prescnbed rates for the entire
licenced area falling under all licences for which reorganisation of boundaries is proposed.

. After grant of in-principle approval: The following fees and charges shall be recoverable
before grant of final approval regarding reorganisation of boundary of licenced colonies:

a. Difference of licence fees and conversion charges, at current rates, for the affected area,

- where the land use is proposed for a higher order usage. For example; if the area earlier
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licenced for plotted colony is now proposed to be used as part of group housing or
commercial colony (or, similarly, from group housing to commercial colony), the
difference in licence fees and conversion charges at current rates shall be recovered.
However, it is clarified that in case site is designated for lower order usage, e.g., from
group housing or commercial colony to plotted colony, no such difference of licence
fees and conversion charges shall be due for refund.

b. Administrative charges against transfer of licence, to the extent upto which the change
in land schedule of respective licences get affected.

c. Administrative charges against ‘Policy for change in beneficial interest’ dated
18.02.2015, to the extent upto which the change in beneficial interest gets affected. For
example; in a specific licence, in case the ownership of land for entire licenced area, say
x’, lies with ABC Ltd. and after reorganisation 0.4x from the original land gets
excluded and same area i.e., 0.4x of XYZ Ltd. gets added to the land schedule; then, the
administrative charges against ‘Policy for change in beneficial interest” shall be levied
on the 0.4x area of such licence at the rates prescribed under said policy.

It is however, clarified that no IDC/EDC shall be recoverable from the applicants
under this policy.

4. APPLICATION UNDER THE POLICY: Any two or more developers, who have
obtained licence(s) for development of colony(ies) in the same sector intend to seek reorganisation
of boundary of their respective licenced colony through exchange of licenced land, may jointly
apply to the Director alongwith following documents from each developer:

i. Board resolution of the developer/company(ies) specifically resolving for such
reorganisation of licence boundaries under this policy.

ii. Board resolution of the developer/company(ies) nominating the authorised signatory to
submit such application alongwith necessary documents to the Director.

iii. In case the land owners are separate from the developer(s), a NOC from such individual
land owner(s); and/or Board resolution in case of land owning company (ies) also needs to
be submitted.

iv. The existing as well as proposed land schedule for each licence.

v. The existing as well as proposed boundary of each licence marked on the copy of sectoral
plan as well as shajra plan.

vi. Scrutiny fee at prescribed rates for the entire licenced area falling under all licences for
which reorganisation or boundaries is proposed.

vii. For each licence, the net areas as per follows be provided;

a. The net area (and land schedule) being retained, from the original land schedule, for
the original purpose, for which licence was earlier granted.

b. The net area(s) (and land schedule) being proposed to be excluded from the land
schedule alongwith the uses now proposed to be assigned to such pockets.

c. The net area(s) (and land schedule) being proposed to be included in the land schedule

alongwith the earlier prescribed use of such pockets.
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viii. The status regarding creation of third party rights in the colony.

ix. An undertaking to the following effect be submitted:

a. There are no changes proposed in the net planned area of licenced colonies from
that approved earlier.

b. No third party rights have been created in the respective colony(ies). Else, in case
third party rights stands created, an undertaking regarding seeking objections
from the allottees through public notice as well as notice under registered cover, as
per detailed procedures and proforma prescribed by the Director.

c. To abide by the terms and conditions as prescribed by the Director for such
purpose.

5. EXAMINATION OF REQUESTS UNDER THIS POLICy: All such requests received by
the Director under this policy shall be examined on merits and upon such examination, the
Director may direct the developer(s) to furnish/comply with some all of the following
requirements, as applicable, in a period not exceeding 60 days:

i.  Freshland schedule as per reorganisation of boundaries.

ii.  Fresh LC-IV agreement and bilateral agreement alongwith replacement bank guarantees,
if any.

iii. Fresh layout-cum-demarcation plan in case plotted colony is involved. Upon its in-
principle approval, objections/suggestions shall be invited as per the prevailing policy
before its finalisation.

iv. Revised demarcation plan in case of all integrated projects to enable approval of zoning
plan.

v.  Demand draft for the amount, as demanded by the Director under this policy.

vi. Registered collaboration agreement between the developer and land owning
individuals/companies for the affected areas.

vii. Clear the outstanding EDC/IDC dues as specifically directed by the Director.

viii. In projects where third party rights stand created, objections on the reorganisation of
boundaries shall be invited from the allottees through public notice as well as notice
under registered cover as per the detailed procedures and proforma prescribed by the
Director.

ix. An undertaking to settle all the pending/outstanding issues, if any, in respect of all
allottees.

X.  An undertaking to be liable to pay all outstanding dues on account of EDC and interest
thereon if any, in future as per orders of the Director.

xi.  Original licence and schedule of land.

xii. An undertaking that notwithstanding the reorganisation of boundaries and inclusion of
new land owners/entities, the developer shall continue to be solely responsible for
compliance of the provisions of the Act/Rules as well as terms and conditions of the

licence.



Page 142

6. APPROVAL/REJECTION ORDERS: Subject to the compliance of the terms and
conditions as laid down in the in-principle approval to the satisfaction of the Director, the
necessary approval may be allowed. In case of failure of compliance of the prescribed conditions
within the prescribed period, the in-principle approval shall automatically lapse and the scrutiny
fees shall be forfeited. The applicants may, however, resubmit their request along with fresh
scrutiny fees, which shall be examined afresh, on merits.

7. SPECIAL DISPENSATIONS: (i) Depending upon the specific requirements on case-to-
case basis, the Director shall be free to add any further condition at the time of grant of in-
principle approval or with the final permission, as deemed fit.

(ii) The policy parameters as above shall be implemented with immediate effect.

(iii) Any exchange of land involving HUDA and carried out in the interest of HUDA at the
instance of HUDA /Department shall continue as per the present practice and no approval under
the present policy shall be required in such cases.

(iv) Any subsequent proposal for transfer of licence or change in beneficial interest shall be

examined and considered under the prescribed policy and after recovery of prescribed

fees/charges.
Sdy/-
(Arun Kumar Gupta)
Place: Chandigarh Secretary
Dated: 15t July 2015 For: Additional Chief Secretary to Govt. Haryana

Town and Country Planning Department
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600 122, 002, Haryona
The Director General . WOA
Town & Couniry Planving, Haryana o p—
Sector - 17, F L1770 |
Chaﬂdim 2 infn@.mmom

OG0T

Subject: Exchange of Licensed area / partly Heense land from License no 113 of 2008 an
71 of 2010 plotied residential colony in sector 81-85 (L.C-1143) to License No. 22
of 2011 dated 24.83.201] for group’ housing project at Sector — 82 A Gurgaon
being developed by Vatika Ltd. _

Ref, : Policy dafed 15.07.2015 for Ra-o;ggg;@gog of Boundaries of L1censed Colonies
through exchange of Iand among licenses in Res:denﬁg Sector.

Dear Sir, -

‘We refer this to our application dated 13.10.2016 w.r.t re-organization of Boundaries / exchange
of license land of License no 113 0£2008 and 71 of 2010 plotted residential colony in sector 81-
85 (LC-1143) to License No. 22 of 2011 dated 24.03.2011 (L.C-23889) for group housing project

“at Sector — 82 A Gurgaon under Policy dated 15,07.2015 for Re-organization of Boundaries of

Lwensed Colomes through exchange of land among licenses in Residential Sector.

We wish to submit that the department has granted us hcense beanng Heenseno 113 of 2008, 71
of 2010, 62 of 2011, 76 of 2011 and 66 of 2014 for development of residential plotted colony
measuring 477.206 acres in sector 81 to 85 Gurgaon. Accerdingly the layout plan of the same
was approved vide drgno DGTCP 4651 dated 11 06 2014, : ‘

The department: bas also granted us lcense no 22 of 2011 for development of group housing -
project on land measuring 11.218 Acres in Sector ~ 82A Gm‘gaon which is adjacent to our
residential plotted colony as mentioned above. Both the pm;ects are being developed by Vat:ka
Limited only.

For proper integration and regularization of boundaries of the said oolony, we wish to exchange
an area measuring 5.125 acres from our existing platted colony of land measuring 477.206 acres
(LC no. 1143) to our group housing colony (License no. 22 of 2011 dated 24.03.2011 (LC No.
2409). Copy of approved layout plan of the plotted colomy duly highlighted, exchange plan -
alongwith revised land details are emlosedﬁor your ready rcference please.

‘We wish 1o inform that we have already paid scrutiny charges amounting to Rs. 8,00,000/-
(Rupees Eight Lakh Only) vide our letter dated 24.11.2016 (Copy enclosed). However we will
pay the balance the statutory charges applicable as per clause no 3 of the pohcy dated 15.07,2015 -
as and when dcmanded by the department. _

(I HIP4855R 19981005481




We hereby undertaice;
i) That there is no change in the net plarmed are of Heensed colonies'from that approved
earlier, '

-1} That we not created any third party in respect of arca being exchanged in ﬂ:er‘said colonies,

iif) That we will abide by the terms and conditions as prescribed for such purpose in the policy
dated 15.07.2015. : .

It is requested that the permission for exchange of license Jand of License 10 113 of 2008 and 71

of 2010 plotted residential colony in sector 31-85 (LC-1143) to License No. 22 of 2011 dated
24.03.2011 (L.C-35353) for gronp housing project at Sector - 82 A, Gurgaon may be granted vs at
the earliest. : '

Thanking You,

Your Sincerely
For Vatika Limited.

er Dhar ' .

Gen. Ma HAgCT (Planmng & Cooxdination
virendhar@vatikagroup.com

Encl: As stated above.

T L
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| AREA DETAILS EXCHANGE OF LICENSE LAND Page 145

TOTAL LICENSEDAREA ~ =11.218 ACRE
3M 477.206 ACRE PLOTTED COLONY-

=R TABADLA WITH TOWNSHIP

218 ACRES

B+ D]+ [E] =1

 LICENSE LAND EXCHANGE PLAN FOR GROUP
HOUSING PROJECT 11218 ACRE
IN SECTOR 82-A, VILL-SHIKOHPUR
GURGAON, HARYANA .

DATE 1 04-01-2017
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Dffice of Senior_Town Planrer, Gurugram
DrpartvENT OF TOWN & COUNTRY PLANNING, HARYANA
SECTOR-14, HUDA CoMPLEX, 3RD FLOOR, GURUGRAM
Ter+ Fax: 0124-2305872

E-mail: stp3gumgramtcp@gmaﬂ

Memo No. :STP(G)/2017/
N I

TO _ | " R tbdrarearranvany ?“ @
%he Director, / )>-
Town & Country Planning, Haryana,
SCO No. 71-75, Sector-17C, Chandigarh
Subject: Migration of partly licensed land measwring 5.125 acres from Licence No.

113 of 2008 and 71 of 2010 granted for residential plotted colony in sector-
81.85, Gurugram to Licence No. 22 of 2011 dated 24.03.2011 granted as
independent Group Housing Project in Sector-82A, Gurugram Vatika
Limited.

Reference:  District Town Planner (P), Gurgaon memo no. DTP(G)2017/7722 dated

01.08.2017 - & DTCP office memo no. LC-3535-JE(BR)-2017/2580 dated
09.02.2017. ,

The Circle office has examined the report received vide memo under

reference and the comments are as under:-

1.

As per report of DTP(P) Gurugram, the Department has granted licensed to Vatika
Limit?bd bearing licence no. 113 of 2008, 71 of 2010, 62 of 2011, 76 0of 2011 and 66
of 2014 for development for residential plotted colony measuring 477.206 acres in
Sector-81 to 85, Gurugram, the layout plan of same was epproved vide drawing no.

DGTCP 4691 dated 11.06.2014.

The Department has also-granted licence No. 22 of 2011 for development of
independent Group Housing Project on land measuring 11.218 acres in Sector-824,
Gurugram, which is adjacent to the applicant residenpial plotted colony as
mentioned above. Both the projects are being developed by M/s Vatika Limited.
The land proposed under migration is shown i red colour and Group Housing
icence is shown. in green colour on. the copy of appmved layout plan/sector plan
(copy enclosed). ‘

The applied iand falls in khasra no. 132 min, 133, 134, 135, 151 (past of licence

113/2008 and khasra no. 55, 56 min, 58/2, 59/1 min (part of licence no. 7172010,

total area 5.125 acres land in Sector-82A of village Shikohpur, District Gurugram.
The revenue documents have been checked by DTP office and total verified land
comes out to be 5,125 acres having following ownership details is as under:-
i) M/s Pagasus Infrastructure Pvt. Lid. 3.375 acres).
ii) M/s Sarwad Builders Pvi. Yid. share Mis Blossom -Properties Pvt. Ltd.
(1750 acres). '
However, the land ownership documents and the collaboration’ agreement
may be examined in detail at the Directorate to ascertain the ownership of
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various applicants and the technical/financial capability for development of
- the colony: T
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4. The applicaut land was pat of the already licensed colony measuring 477.206 acres
being developed by Vatika Lid. The site is being migrated to independent Group
Housing project measuring 11.218 acres adjacent to plotted colony to have better
planning and integration of services. The existing Group Housing site is

approachable from 12 m wide service road alongwith 60 m wide sector dmdmg
road of sector 82 & 82A as well as 24 m wide internal circulation road.

5. No HT line passes through the site. However, GATL, pipe line passes through the
site as shown on the approved layout plan of plotted colony. _

6. As per proposed area for migration ;was part of plotted colony. The area meastring
5.125 acres include:-

)= '17 nos. of plots (category-I) for which status regarding 3™ party right may
, be ascertained at Diréctorate level.

H) 3059 sqm under 12 m /15 ; internal road,

iij) 8478 sq m under UD (undetermined use).

iv) 2405 sq m under green and GAIL pipe line.

v) * No community site of plotted is affect.

7. As per report, the applied land has also been marked in red colour on approved site
plan of Group Housing alongwith status of construction at the site of Group
Housing. A present only tower-A of approved group housing site is under

construction at site. The part applied for migration is ‘contiguons fo the already

 independent Group Housing licence. However, area norms regarding 20% of Group
Housing Component, fact/situation may be verified at Directorate level.
Keeping in view the above facts, a decision in the case may be taken. Ore

set of documents received from District Town Planner (P), Gurugram is  sent
- herewith for necessary action please.

DA/Aszbove. é ¢/
) ' Senior T lanner

Gurugram Circle, Gurugram
Endst. No. §TP (G)/2017/ Dated

A copy is forwarded to the District Town Planper (), Gurugram w.r.t. his
memo no. 7722 dated 01.08.201 for information & necessary action.

Senior Tovwn Planner
Gurugram Circle, Gurugram
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o District Town Planner, Gurugram (Planning)
” DEPARTMENT OF TOWN AND COUNTRY PLANNING
HUDA Office Complex, Sector-14, Gury gram, Tel No.: 0124-2320573

E-mail: dip3. gurugram.tcp@gmail.com

Memo No; DTP(G) /2017 /7 P29
Date..oivivirrennarninnnn i l 9! 2 g ] q_

To
Senior Town Planner,
Gurugram,

. MIGRATION OF PARTLY LICENSED LAND MEASURING 5.125 ACRES FROM
LICENSE NO. 113 OF 2008 AND 71 OF 2010 GRANTED FOR RESIDENTIAL
PLOTTED COLONY IN SECTOR 81-85, GURUGRAM TO LICENSE NO. 2% OF 2011
DATED 24.03.2011 GRANTED AS INDEPENDENT GROUP HOUSING PROJECT N
SECTOR 824, GURUGRAM-VATIKA LIMITED.

SumpECT:

Ref DICP office memo no. LC-3535-JE(BR)-2017/ 2580 dated 09.02.2017.

: On the-subject cited above, it is to inform that DTCP, Haryana, Chandigarh .
vide letter under reference has sought report on the application of Vatika lmited for
Migration partly licensed land measuring 5.125 acres from license no, 113 of 2008 and 71 of -
2010 granted for residential plotted colony in sector 81-85, Gurugram to license no. 22 of
2011 dated 24.03.2011 for group housiﬁg project. in sector 82A, Gurugram under re-
organization of boundaries and in concurrence migration of license policy dated 15.07.2015
and 18.02.2016, respectively, The same has been examined & detailed comments with this
office are as follows:-

The Department has granted licensed to Vatika Limited bearing license no.
113 of 2008, 71 of 2010, 62 of 2011, 76 of 2011 and 66 of 2014 for development of residential
plotted colony measuring 477.206 acres in Sector 81 to 85, Gurugram, the layout plan of
same was approved vide drawing no, DGTCP 4691 dated 11.06.2014. ’

. The Department has also granted Zicense no. 22 of 2011 for development of
independent Group Housing project on land measuring 11.218 acres in Sector 824,
Gurugram, which is adjacent to the applicant residential plotted colony ‘as mentioned
above, Both the projects are being developed by M/s Vatika Limited. The land proposed -
under migration is shown in red colour and Group Housing license is shown in green
colour on the approved layout plan/ sector plan {copy enclosed). |

The applied land falls in khasra No. 132min, 133, 134, 135, 151 (part of
Hicense 113/2008 and khasta nog. 55, 56/ 2min, 58/2, 59/1 min (part of license no, 71/2010)
total area 5125 acres land in Sector 82A of village Shikohpur, Disl'rict'Gurugram. The
revenue documents have been checked by this office and tota] verified land comes out to be
5.125 acres having following ownership details:-

ST P ey ot ke AR R . b = e = e omgme cmes v e e

1. M/sPagassus Infrastrucutre Pvt Ltd (3.375 acres} o
2. Sarwad Builders Pvt Ltd Share M/s Blossom Properties Pvt. Etd. {1.750 acres)

L L e w0 MR e e e T we e e reste e
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However, the land ownership documents and the collaboration agreement may be
examined in detail at the Directorate ta ascertain the ownership of various applicants and
the technical/ financial capability for development of the colony.

The applicant land was part of the already licensed colony. measuring 477.206

. acres being developed by Vatika Limited. The site is being migrated to independent Group

Housing Project measuring 11.218 acreg adjacent to plotted colony to have better planning

- and integration of services. The existing Group Housing site is approachable from 12.0 mir
- service road alongwith 60.0 mtr sector during road of sector 82 & 82A as well as 24.0 mir

internal circulation roads. As per fleld inspection No HT line passes through the site
however, GAIL pipe line passes through the site, which has already been shown on the
approved layout plan of plotted colony

As the proposed area for migration was part of plotted colony. The area
meaguring 5,125 acres include,
1. 17 nos of plots (Categor}r -I) {for which status regarding 3+ party nght may be
ascertained at the level of HQ.
-5059.0 Sq mir under 12.0.mtr /15 mtr internal roads,
8478.0 Sq mtr under U.D (undeterrﬁj:led use).
2405.0 Sq mir under green and GAIL pipe line.
No comumunity site of plotted colony is affected.

S SN

The applied Iand has also been marked in red colour on épproved site plan of
G.H. alongwith status of construction at the site of G.H., Afpresent only tower A of
approved group housing site is under congtruction at site. The part applied for migration is
contiguous to the already independent Group Housing__ Ilicense. However, area norms

regarding 20% of Group Housing component, facts /situation may be verified at the HQ.

The detailed report as above alongwith site marked on approved layout plan of
the colony as well as sectoral plan and approved site plan of Group Housmg and detailed

site plan are hereby forwarded for your information and further necessary action please,

. f
DA/As above, - - _ - \)
Di-striqc—t\fcgm Planner,
) Gurugram
Endst no. DTG)/ ‘ Dated

- A copy of the above along with Annexures are also forwarded to the
Director, Town and Country Planning, Haryama, for information/ necessary action,

|

/

District Town Planner,
Guru gram



Page 51

e
YRR, [HAM |
a3 ' 5’
Director General Town & Country Planning,
Haryana, Chandigarh
EAL YA , /D2 fe1i e /,/,
fawg Migration of partly licence land measuring 5.125acres from
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Directorate of Town and Country Planning, Haryana
SCO No. 71-75, 2=d Floor, Sector-17 C, Chandigarh, web site: tcpharyana.gov.in
. Phone: 0172-2549349; e—maﬂ M@ﬂmgggm

To

. Deputy Commissioner
Gurugram.

Memio No. LC-3535-JE(BR)-2017/  £S°8Y Dateq: 0§-62-201F

Subject: Migration of partly licence land measuring 5.125 acres from
: licence no. 113 of 2008 and 71 of 2010 granted for residential
plotted colony in Sector 81-85, Gurgaon to licence no. 22 of 2011
dated 24.03.2011 for group housing prOJect in sector-B2A,

Gurgaon- Vatika Ltd.
- Itis t'ﬁ'ormed that Vatika Ltd. has applied for migration of partly
licence land measuring 5.125 acres from licence no. 113 of 2008 and 71 of 2010
granted for residential plotted colony in Sector 81-85, Gurgaon fo licence no. 22 of
2011 dated 24.03.2011 for grotip housing project in sector-82A, Gurgacn. While
sending a copy of the schedule of land you are requested to verify ownership of
the land and forward the report-in this regard to enable a final decision on the

licence application.

DA/ As above. i
) (S.K. Sehrawat)
: District Town Planner (HQ)
For Director, Town and Country Planning,
Haryana, Chandigarh
Endst No. LC-3535-JE (BR)-2017/ Dated:

' A copy is forwarded to Vatika Ltd., Vatika Triangle, 4% Floor,
Sushant Lek, Phase-I, Block A, Mehrauli-Gurgaon Road, Gurgaonl122002 for
information please.

-~ {S.K. Sehrawat)

District Town Planner (HQ}

For Director, Town and Country Planning,
Haryana, Chandigarh
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| ~
0 vatikar

Vatika City Cantral Corporate Office
S04, Sector & Vatka Limited
. ) Ambala Cry 134003 Vatika Triangle, 7th Floor
creating iast!ng value Hatyana, INDIA Sushast Lok, Phase, Blogk A-

T 917714090700
F 91.171.4080777

Mehrati - Gurgaon Road
Gurgaon 122 002, Haryana
IKDIA

S T L4417 77
F 911244177 700
: E info@vatikagroup.coms
wwwyatikagroun.com
November 24, 2015

To,

The Director General
Town & Country Planning, Haryana
Sector-17,

e Chandigarh. -

Subject:  Migration of partly license land from license no. 113 of 2008 and 71 of 2010 plotted residentia)
colony in Sector 81 tc 85{LC-1143) to license no 22 of 2011 dated 24.03.2011 for group housmg
project at sector-82A, Gurgaon being developed by M/s Vatika Ltd.

5

Dear Sir, -
In continuation to our letter dated 4.10.2016 with regard toi subject cited above.

In this regard please find enclosed the following; P
a} Scrutiny Fee: demand draft no. 054341 dated 11.11. 2016 amounting to Rs. 8,00,000/- ( Eight, Lakh
Only) issued in foavor of director Town and Country Planning, Haryana towards Scrutiny fees,
b) 1G1
¢) Copies of Jlarmabandi, Mutation, Sazra Plan
d) Balance Sheet :
It is requested that the permission for transfer/ m:gratlon of licence area may be granted to us at the earliest

-~ L

Thanking You, BTt

.-/",‘:.q.:". - | "-.L_:r_- b
Yours Sincerely,

For M/s Vatika L:m:ted : -: m“ g ?/\1} "} )’é

Viney Guilati
Senior Manager (Licensing & Land Management)
Mob - 9888085601

Email— vinevgulati@vatikagroup.com

Psred O \.uice Vo gf . LT .
;\ ;;.;_,,;\ LiMIITE S it Mart th, 2015 is

bt ] ” 3‘-3“ "f‘h I oy ‘

S '-mmfl_c.g( _

Registered Office

Vatlka Limited ’
Flat No.621-A, éth Floar
Devilia Towers, 6, Nehru Place
Hew Belhi 110079

INDIA

CIN: U74895DL 1908PICO04773
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~7 |
vatika ' e

, ; Yatika Trianote, 4th A
creating lasting valus Susnttol, Fase | ok
L Mehzauli - Gurgasm Road
Date; COctober 4, 2016 . . . Gurgaon 122002, Karyana
: WOl

ral
The Director Genhe T NIM447771T7

Town & Country Planning, Haryana ' s
Sector-17, E info@vatikagmup.com
Chandigarh

W vatikagroup.com

Subject: i;ﬁigrai:ion of partly ticense land from License no 113 of 2008 and 71 of 2010 piotted
residential colony in sector 81-85 {LC-1143) to License No. 22 of 2011 dated 24.03.2011 for
group housing projact at Sector - 82 A Gurgaon being developed by Vatika Lid.

"Dear Sir,

We refer this to poficy dated 15.07.2015 and 18.02.2016 issued by your office w.r.t reorganization of
boundaries / Migration of License from existing license to any other licensed projects,

We wish to submit that the department has granted us license beanng licensé no 113 of 2008, 71 of
2010, 62 of 2011, 76 of 2011 and 66 of 2014 for development of residentia! plotted colony measuring
477.206 scres in sector 81 to 85 Gurgaon Accordingly the lavout plan of the same was approved vide
drg no, DGT CP 4691 dated 11.05.2014. .

The department has also granted us license no 22 of 2011 for development of group housing project on
land measuring 11.218 Acres in Sector —~ 82A gurgaon which 'is‘adjacc_ant to our residential plotted colony
as mentioned above. Bath the projects are being developed by Vatika Limited only.

For proper integration and.regularization of boundaries of the said colony, we wish to migrate an area
measuring 5.125 acres from our existing plotted colony on land measuring 477.206 acres (LC no, 1143}
to our group housing colony (License no. 22 of 2011 dated 24,03.2011 {LC No. 2408). Copy of approved
tayout plan of the plotted colony duly highlighted alongwith rev!sed land details are enclosed for your
ready reference please. :

We hereby undertake that we will pay all the statutory charges applicable as per clause no ‘D’ and ‘E’ of
the policy dafed 18.02.20.16 as and when demanded by the department. Also we undertake that we will
“de-license equivalent area within our existing group housing colony if the area is beyond the apphcable
area norms / sector area limit viz 20% of sector area.

It is requested that the permission for transfer/migration of license area may be granted to us at the *
earllest.

Thanking You, T ST
Your Sincerely - R . 9 7 ’ >

For Vatika leited o 1_3) IJ[ }-E,

m B alia
Ma a ing irector

_\,_N\c.i Q\.s C-}H-D'\t-c._cp ‘:\}.bo\:e .

CIK: U74890HR1998PLIDS482¢
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Vatlkaw : | ;egs::“r;:dam

] . - . oY m‘rﬁ A
creating lasting value o burvi o)
_ g , Medrk - Gmgaon foad
wt Gurgaon 122002, Haryena
i A
‘W ‘-"d:” . .
' T 0IMAT7 777
i F 9112017770
11.07.2018 T ‘ £ Ifo@enikagroupoen
Yo, WirwNatikagroup.am
The Director
-Town & Country Plaaning, Haryana
Chandigarh.
Subi: Exchange/ Swapping of Licensed area-/ pastly license fand from License no i13 of 2008
. ' and 71 of 2010 plotted residential colony in sector 81-85 {LC-1143) to License No. 22 of,
! f : . 2011 dated 24.03.2011 for group housing project at Sector - 82 A Gurgaon being
devefcped by Vatika Ltd,
Dear Sir,

in Continuation to our letter dated 20.06.2018 & 04.10.2016 for grant of Migration. of partly license on
area 5,125 acres from license no 113 of 2008 and 71 of 2010 granted for residential piotted colony in
sector 81 to 85, Gurugram €6 license no 22 of 2011 dated 24.03.2011 for group housing pro;ect in

sector-82A, Gurugram

In this regard we are si:bmitting herawith revised layout plan after incorporating exchange of land for
area measuring 477,206 acres for Scrutinisation and approval piease. It is requested that the permissfon
for transfar/migration of license area may be granted to us at the earliest

. Thanking You,

Yours Sincerely,
For M/s Vatika Limited

Deputy General Manager {Planning & Coordination)
M_ob No - 09888085601 )
Email - vineygulati@vatikagroup.com

O: 74808 RT994PE 154821
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AREA DETAILS BXCHANGE OF UCENSE LAND
LICENSE NO. 22/2011 S
| TOTAL LICENSED AREA . _=11.218ACRE
AREA EXCHANGED FROM GROUP HOUSING™
| TO PLOTTED COLONY PROJECT 1= 5.125

BALANCE AREA OF G.H. [B] 6.093

AREA EXCHANGED FROM 477.206 ACRE PLOTTED COLONY
TO GROUP HOUSING PROJECT

LICENSE NO. 71/2010  [D} 2.1875 |

LICENSE NO. 113/2008  [E] 2.9375
- TOTAL 5125

PROPOSED SITE AFTER TABADLA WITH TOWNSHIP

| 81+ [D1 + [E] = 11.218 ACRES

LICENSE LAND EXCHANGE PLAN FOR GROUP
~ HOUSING PROJECT 11.218 ACRE

et IN SECTOR 82-A, VILL-SHIKOHPUR
ot N GURGAON, HARYANA

739

DATE T 10040018
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AFFIDAVIT

I, Virender Dhar, Authorized Signatory of M/s Vatika Limited, having its office at Unit No. A-002,
INXT City Centre, Ground Floor, Block A, Sector 83, Gurugram- 122012, in regards to Group
Housing Colony project, area measuring 11.218 acres, located at Sector 82A, Village - Sikhopur,
Gurugram, Haryana, by M/s Vatika Limited., do hereby solemnly affirm, declare and undertake as
under:-

1. That application for Environment Clearance (EC) of the Project situated at Sector 82-A,
Gurugram, Haryana was submitted online on 12.10.2016 at MoEF & CC Portal vide
‘Proposal no. SIA/HR/NCP/59619/2016° (Hereinafter referred to as a “Project”).

2. The Project was considered in the 147th, 148th, and 150th State Expert Appraisal
Committee (SEAC) meetings held on 31.01.2017, 14.02.2017, and 07.04.2017
respectively, and in its 150th meeting, SEAC recommended the Project with Gold Rating
to State Environment Impact Assessment Authority (SEIAA) Haryana to grant the
Environmental Clearance for the above referred project.

3. The Project was considered in 102" SEIAA meeting held on 20.04.2017 and during the
meeting it was observed that License was valid till 23.03.2017 and referred back the case
to SEAC, with suggestion to visit the Project site to verify any construction or violation
and to submit its report within 15 days.

4. That, when no written communication in this regard was received from SEIAA/SEAC
after 20.04.2017, and the stipulated time period had passed as per MoEF & CC EIA
Notification dated 14.09.2006, we submitted an intimation letter to SEIAA, Haryana with
a copy marked to the Director of (New Construction Projects & Industrial Estates) MoEF
& CC, New Delhi vide letter dated 04.07.2017, that it is a case of deemed grant of EC as
per the above said notification and we are proceeding ahead with the Project.

5. That, as per EIA notification of 2006, we are submitting 6 (Six) monthly EC compliance
reports to SEIAA, Haryana State Pollution Control Board (HSPCB) and regional office
of MoEF & CC Chandigarh.

6. That, the SEAC sub-committee was formed on 07.06.2017 and visited the Project site on
02.06.2018, almost after one year and took the site photographs, and reported that we
started the Project work prior to the grant of EC.

7. That, by June 2018, the built-up area constructed at the project site was }3}070 sq m.

. Page 10f2
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8. That no construction work was carried out at the project site after June 2019, till that time

about 18,800 sq m of built-up area was constructed.

9. That due to change in the conceptual design & profile of the project land, as per the
exchange proposal approved in-principle by DTCP, Haryana, we had demolished two
towers and hence as on date the built-up area at the project site is only 10,500 sq m

approximately.

/

nent

VERIFICATION ~ The contents of the above undertaking is true and correct to the best of my

knowledge as per record & nothing has been concealed therein.

Place: Gurugram
Date: 11.07.2022

Adve aiuﬁy .
olar
Distt. Gourt; Btirugram ﬂ-¥r.) India
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Date: July 05'", 2022

TO  perwrnitee )""M

The ChaismeSERE /State Pollution Control Board , SE1 pA , D™ fappentesl Ly r361)
HL‘“BG—‘I"& State Polluhon Contig\ [Raasch (RES vench Oﬁwu)

HS5 11 DC [cm:plex, Meamesan |

Arwough &
Subject: The compliance of the Committee cnnstltuted’{\lGT Order in 0.A. 215/2022 and
Action Taken Report of Haryana Pollution Control Board.

This is pursuant to NGT Complaint No. 215 of 2022, whereby the attached order as Annexure
1 was made on 12.04.2022, seeking formation of a committee comprising of SEIAA Haryana,

State PCB and District Magistrate, Gurugram.

It is pertinent to mention at the onset that the first time ever |, the complainant in NGT
Complaint O.A. 215/2022 have been contacted by the committee thus constituted was on
July 04", 2022, on my phone no +91-8800780473 from phone no. +91-9891115555 by a
certain Mr Sandeep Singh identifying as an officer of Regional office of SPCB, Gurugram and
a committee member. This call made at around 11:30 AM after the committee had already

visited the project site.

That the only hearing | have been given so far was on July 04'", 2022 at 11:30 AM and that too
only over the phone as mentioned above at which point the Chairperson was dismissive of
some of my submissions and had already made up his mind regarding the violations or absent
thereof on part of the developer Vatika Ltd.

Prior to July 04'™, 2022, | received no notice of appearancein the matter before the committee
in any form whatsoever. And that an May 24'", 2022 over email, copy of which is attached
here as Annexure 2, | had sought an update from the concerned agencies departments or
offices of the committee members regarding its constitution and compliance thereof with the
NGT order to which | did not receive any reply.

It is not that justice should be done but it should also be shown to be fairly or impartially

done, and in the same breath the conduct of the committee should be such that none of the
parties involved nor any 3" party should have doubts about its fairness, since a greater public

interest is at stake here,

The issue here is about the public interest at large and the environment, and the same should
not be taken lightly or without due accord to procedure, whereby | should have received

W
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advance writing notification of constitution of committee and its members, a date for site
visit being where all the concerned parties could be present alongwith according opportunity
for written and oral examination and submissions of parties and facts, It 15 for this reason
sufficient time of more than 2 months was granted by NGT which as of now has be rendered
fruitiess by the procedure followed by the committee,, putting any outcome to question

regarding fairness and comprehensiveness.

That | therefore seek an in person hearing before all the committee members and request a
second visit to the site by the committee in my presence and that of other witnesses that |
would like to bring forth / be present for a fair review of the violations as illustrated below,
with a record of the said meeting and my attendance in the same being marked along with
minutes of the meeting being supplied to me and if the chairperson deems fit/allows then an
audio/video recording be made of the said meeting and/or site visit for perusal of NGT / Apex

Court at a later date.

That at this juncture | have pleaded an in person hearing whereby | am being accorded the
same today, the July 05" 2022 by only one of the committee members namely Mr Sandeep
Singh ata short notice of less than 24 hrs, to make my submissions, while | am of the concern

that the committee may either tone down or overlook the extent of violations of the builder
- Vatika Ltd, | request the committee to hold a thorough and fair view of the situation, without

rendering anything amiss.

| further request as already mentioned earlier as well a meeting with 2-day advance notice
(over email) and a scheduled site visit if to be made urgently t hen on the same day.

It is therefore my following submissions with regards to violations other than those already
presented before NGT in the complaint along with evidence where possible and suggested

mode of verification.

' SN | Violations Evidence Verification
| 1. | There areonly two towers approved inthe project by | Google Earth | Site Visit
' TCP, however mining/excavation work had been | Image reqd in
| done for construction of 5 towers of which 3 towers | (Annexure 3) | presence of
‘ areon licenced land and 2 towers are on land beyond complainant
. the licenced land viz Towers A, B, C, D & E. That all
’ the 5 towers have a combined common basement,
thereby they are part of the same project — Vatika
Tranquil Heights
2. | Ofthe 5towers 2 were constructed upto 8'" floor and | RERALC Site Visit
a third tower was constructed upto 11'" floor without | Report of reqdin
prior EC as on 30'" Nov 2021. March 2019 presence of
(Annexure 4) | complainant
3. Of the 5 towers the remaining 2 towers had | Site Site Visit
basement constructed and raised to ground level | photographs | reqdin
with all foundation work completed. {Annexure 5) | presence of
complainant

ot



| Builder made false declarations at various points in

its EC application as enumerated in the NGT
complaint and previously to Haryana SPCB, SEIAA
and CPCB in communication of December 2021 EC

| Application contains an approved site plan and a

different unapproved plan basis which soil testing

was done from other parcels of land beyond the site.

Documents
and SEIAA
Wehsite
(Annexure 6)

Page 1@5

Examination |
ol F€

Application |

Timestamped | Onsite

|5 Bullder had commenced construction prior 1o
| ' making EC application. And that this is public | discussions interviews of |
knowledge available onvarious public forums and to | on public residents !
a number of allottees of the project and residents | forum living nearby. |
near the site. Any report made stating otherwise by accompanied :
any agency or authority or relied upon here needs to | with site
_ be verified for authenticity, context, content and photographs
| " intent. Copies of Email from Builder alongwith site | on the forum
! | photographs and Demand Notice to Allottees already | (Annexure 7)
| put before NGT.
| 6. Project’s EC Application on SEIAA website is showing | SEIAA Online
status as - ‘Delisted’ and yet the entire demolition | Website
work is not completed. (Annexure 8)
"7 The demolition work of any construction done | Copy of Onsite
without EC approval was not undertaken by the CPCB's interviews of
i builder voluntarily, rather demolition started in | direction to residents
: March 2022, after numerous complaints made by me | SEAC/SEIAA living nearby.
‘ since Dec 2021 to various agencies and after | dated 31%
| receiving notice from such agenciesin 2022. And that | Dec 2021
| such demolition in not completed rather ongoing. (Annexure 9)
"The developer with disregardto environment may be | Investigation, monitoring and

| 8.

| dumping debris generated through demolition at a

site not duly allocated for the same by Haryana SPCB,
unless maonitored.

certification from Haryana

SPCB required

As a complainant and one of the necessary parties in the matter, | plead once againto look
fairlyinto the violations and conduct another site-visit in my presence on an urgent basis, so
that the committee may be able to provide a comprehensive and fair assessment to the NGT.

Yours Sincerely,

prosd
Aashish Sardana

Contact: +91-8800780473
Email: aashish.sardana@gmail.com
Address: Flat 7€, BB-Block, Janakpuri, Delhi - 110058
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AMNEXURE - 4

Item No, 03 {Court No. 1)

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

(By Video Conferencing)

Original Application No.215/2022
(LA, No. 65/2022)

Aashish Sardana Applicant

Versus

M/s Vatika Ltd. & Anr. Respondent(s)

Date of hearing: 12.04.2022

CORAM: HON’BLE MR. JUSTICE ADARSH KUMAR GOEL, CHAIRPERSON
HON'BLE MR. JUSTICE SUDHIR AGARWAL, JUDICIAL MEMBER
HON'’BLE MR. JUSTICE ARUN KUMAR TYAGI, JUDICIAL MEMBER
HON’BLE PROF. A. SENTHIL VEL, EXPERT MEMBER
HON'BLE DR. AFROZ AHMAD, EXPERT MEMBER

Applicant: Mr. Uday Bedi, Advocate

ORDER

1. Grievance in this application is against illegal construction in
Village Sikhopur, Tehsil and District Gurugram by M/s Vatika Ltd,
Gurugram. According to the applicant, the prgject in question requires
Environmental Clearance (EC) for which R-1 itself filed an application on
12.10.2016. Though EC was recommended, it has not yet been granted,
as shown by the website. Thus, according to the applicant, ongoing
construction of the project without prior EC is in violation of Notification

dated 14.09.2006.

2. In view of averments made in the Application, we find it necessary
to require a joint Committee comprising of SEIAA Haryana, State PCB

and District Magistrate, Gurugram to undertake visit to the site, interact



with the stakeholders andd give o report to this Tobunal Based on facts
found, the statutory regulators may take remedind aetion in the matter 11
the Commuttee hinds that conatructiion s going on without reeosite 0
on such fact beng venlied, the Distncl Magstrate may ensure that
further construction does not takes place. State PCH will be the nodal
agency for coordination and compliance. An action taken report may he
furmished within two months by email at judicial-ngtigov.an preferably
n the form of searchable PDF/ OCR Support PDF and not in the form of

Image PDF.

List for further consideration on 22.07.2022.

A copy of this order be forwarded to SEIAA Haryana, Statc PCB

and District Magistrate, Gurugram by email for compliance.

The applicant may serve a set of papers on SEIAA Haryana, State
PCB and District Magistrate, Gurugram and the project propenent and

file affidavit of service within one week.

I.A No. 65/2022 is of a formal nature and will stand disposed of

in view of order passed on merits.

Adarsh Kumar Goel, CP

Sudhir Agarwal, JM

Arun Kumar Tyvagi, JM

Prof. A, Senthil Vel, EM

Pages167
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i Alroz Ahiad, 15M

April 12, 2022

Original Apphication No, 2 15/2022
(LA, No. 65/2022)
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M Gmail Aashish Sardana <asshish.sardana@gmall.com>

Follow-up on NGT Interim-Order dated 12.04.2022 in O.A. No 215/2022

Aashish Sardana <aashish sardana@gmail com> Tue, May 24, 2022 at 11:19 AM
To: degrg@gov.in, sameersrow@hotmall.com, commgrg@gov.in, salna-21 anv@hry.gov.in, kaushalsanjaev@hry.nic.in,
hspcbho@gmail.com, hspeb@hry.nic. in, hspcbms@gmall.com

Cc: adegrg@hry.nic.in, ctmgrg@gmail.com, rbaskar@ignou.ac.in, bishisarila876@gmail.com, ccb.cpcb@nic.in, secy-
moel@nic.in, msch.cpeb@nic.in, adaba cpeb@nic.in, hspebeoardination@gmail.com, hspcbsolidwaste@gmail.com,
hspcbsee 1 @gmail.com, see2hspeb@gmail.com, Uday Bedi <uday.bedi@outiook.com>, Anita Sardana

<anila k. sardana@gmail com>

Hon'ble Sir(syMa'am(s),

It is brought to your kind attention that the operalive part of the NGT Inlarim Order (attached here) dated 12.04.2022 in O.A.
No. 215 of 2022 with regards to the Vatika Tranquil Haights, Sector 82/82A project Is -

*_..a joint Committee comprising of SEIAA Haryana, State PCB and District Magistrate, Gurugram to undertake visit

to the site, interact with the stakeholders and give a report to this Tribunal.”

"If the Committee finds that construction is going on without requlisite EC, on such fact being verified, the District
Magistrate may ensure that further construction does not take place. State PCB will be the nodal agency.for
coordination and compliance.”

"An action taken report may be furnished within two months by emall”

As dlearly reproduced above -

1. Haryana PCB is the nodal agency appointed for formation of a joint Committee comprising of SEIAA, Haryana PCB
and District Magistrate Gurugram.
2. Further, this commitlee
o must visit the project sile.
o interacl with slakeholders
o ascertain whal is going on at the project sile and its current status, etc as that with regards to EC

o report to the Tribunal
3. It is the responsibility of the District Magisirate to halt any work in progress at the project site. if it is being carried on

without EC.

| would like to point out that since the order dated 12.04.2022 and lill date, | - who is one of the stakeholders and the
complainant in O.A. No. 215 of 2022 have not been called upon for any interacticn by the sald committee that was to be
formed nor am aware of any such committee having been formed by the agencies listed above in the said matter.

Further, as per the photographs attached here, there has been construction and demolition work ongoing at the project site
which to my best of knowledge is being undertaken without due monitoring by any agency listed/entrusted by the NGT in its

aforementioned order.

And finally, there is sludge and debris accumulating at the project site which is being disposed-off in a manner (without due
meonitoring) that may only further deteriorate the environment - if not at the instant site then elsewhere.

It is the onus of the agencies mentioned above to provide delalls of how and/or accompanied with photographs the debris
from the project site is being disposed-off and an undertaking thal this is being done under their monitoring.

As per the sile piclures altached -

» On the date of 12.04.2022 - there were 5 lowers at the project site where Tower A was constructed lill Floor 11, Tower
B till fioor B, Tower C till floor 8, Tower D basament with work ongoing for 1st Fleor and Tower E basement with work

ongoing for 1st Floor.
» On the dale of 24.04.2022 - of the above towers Lhe top 4 lloors of Tower C were razed while the remaining structures

were as is.
« On the date of 20.05,2022 - of the above towers the 6 floors of Tower C had been razed and the top floor of Tower B

was razed.

| await intimation from the committee thus formed for interaction with me, so thal | may apprise it fully of the facts of the
case.and the harm being done by the Project / its Proponant lo the environment.

| fear that the project site may not be restered in full manner and the demalition is being carried out in such a manner that
the builder may once again commence reconstruction without EC as soon as heat is tumed away from it for its iregularities
and illegalities, as it has done in the past in ils other projects.

Further, | fear that all work at the project site on the other towers (A, D & E) has not halted.

https://mail.google.com/mailiu/0/?ik=8db7 1c6832&view=pt&search=all&permmsgid=msg-a%3Ar1 5025558606902452598simpl=msg-a%3Ar1502... 112



53 AM Gmall - Follow-up on NGT Intarim-Order dalad 12.04 2022 in O.A. Na 21572022

Pagéq170

Also | take this opportunity lo once again bring lo the kind allention of tha commillas and SEIAA that a complaint in this
regard was also raised before CPCB in December 2021 on the baais of which SEIAA was directed by CPCB o lake
appropniate action against the bullder and apprise me of the same,

This letler from CPCB to SEIAA dated 31 12.2021 is also attachad hera for rafarance and any communication from SEIAA-
Haryana or HSPCRB in this regard is also slill awailed al my and.

Yours Sincerely,
Aashish Sardana

+01-8800780473
Flal 7E, BB-Block, Janakpuri ,Delhi - 110068

P.S.. Uist of officers of the agencies (or iheir offices) marked in lh|s email -

1. Commissioner Gurugram (Shri Rajeev Ranjan)

2. DC Gurugram / Districl Magistrate (Shri Nishant K. Yadav)
3. Add; DC Gurugram (Shri Vishram K. Meena)

4. Chairman, SEIAA (Shri Sameel Pal SROW)

5. Member, SEIAA (Dr. R. Baskar)

6. Member Secretary, SEIAA (Shri S. Narayanan)

7. Chief Secrelary, Haryana (Mr Sanjeev Kaushal)

8. Office of Chairman, HSPCB (Shri P. Raghavendra Rao)

9. Office of Member Secretary, HSPCB (Shri S. Narayanan)

5 attachments

Site Plc - dtd 20-05-2022.jpeg
198K

Site Pic 1 - did 24-04-2022 jpeg
252K

Site Pic 2 - dtd 24-04-2022,jpeg
222K

aB NGT - 215 - 2022.pdi
91K

4 CPCB-dtd-31-12-2021.pdf
425K
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ANMEXURE -4 (oMLY THE Pageﬁ‘%

/ X HARER HARYANA REAL ESTATE REGULATORY REPOR'|
# AUTHORITY GURUGRAM
- = GURUGRAM - s g e it -

New PWD Rest House, Civil Lines, Gurugram, Haryana B £ G g W0 g qaam 'ﬂ‘w:._— L
" COMPLAINT DETAILS !
e o |
S. No. | Particulars Details j’
L i e [
1 Complaint number 497/2018 1

ol Complainant Aashish Sardana N i
3. Respondent M/s Vatika Limited o
i, [4 " TDateofsite visit 18032019 - R
SR ST T A— bl il r
'S.No. | Particulars [ Page No. o r
' |
1. Report - 1-7 ) T ' f
2. | Attendance Sheet (Annex-A) | 8 ) " |[
'3.  |SEAC & SEIAA meetings |9-17 T .
copies (Annex-B) |
4. |[Site photographs {Annex—fj 1_8_3H1_ T I

L L

303808
Engineer Executive

Emall ; hareragurug;ra.m(«ml com, reragurugramiigmail.com, Webalte : www.harera.in
An Authority constituted wnder section 20 Lhe Real Estare (Rrgulauun and Development) Act, )U Ity
Act No. 16 of 2016 Passed by the Parliament
o (e a6 frw) sy, 20166 s 20 s ey mrftsres

ver i whww o e 2011w s simw 16
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= W H ARERA HARYANA REAL ESTATE REGULATORY
: AUTHORITY GURUGRAM
“=2 GURUGRAM . e sysiver fPraras sty gom-

New PWD Rest House, Civil Lines, Gurugram, Haryana ) S g e e, g et

In the complaint case of Mr. Aashish Sardana Versus M/s Vatika
Limited.

It is in reference to the appointment of local commissioner on dated
27.02.2019 in the complaint case of Aashish Sardana Versus M/s Vatika
Limited, the Hon'ble Authority has directed me to visit the site of project
and submit the physical status of the project and dispute w.r.t. environment
clearance of the project.

The complainant and senior executive litigation in person on behalf of
respondent were informed on mobile phone and through email on
11.03.2019 to be present at site on dated 18.03.2019 at 11:00 AM.

Sh. Aashish Sardana complainant was present during inspection on
18.03.2019 and Ms. Radhika Verma senior executive litigation in person on
behalf of respondent was also present during site inspection on 18.03.20109.
In addition to the above other two representatives (Sh. Vikas Sharma on
behalf of complainant) and (Sh. Vipin K. Marya on behalf of respondent)
were also present during site inspection.

The attendance sheet duly signed by both complainant and respondent
representatives is attached herewith as annex-A.

The detailed reimrt of site visit is discussed further: _
1. Details of project:

S.No. | Particulars _ Details

y B Name of project Tranquil Heigh;:s o
2. Nature of project ~ | Group Housing |
3. Lécation of project Sector - 82A

4. Name of developer M/sVatika Limited
5. RC no. ' 359 0f2017

Email : hmrmmpﬂnﬂwnaﬂ.mm. re rugnnﬂm l.com, Wabsite ; www.harera.in
An Authority constituted under section 20 u:ﬁgl state (Regulation and Development] Act, 2016
- ActNo. 16 of 2016 Passed by the Parliament o
o A ity firers) afefone, 20184 wm 20k zorby wftyry mefkverver

e ot e nfier 20 1 B aefePowy v 15
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6.  RCvalidity [30.04.2021 -
'7. | Areaof project [ 11.218 Acres
'8. | Area of project registered | 22646.293 sqm (FAR) _
| (phase I)
9. Whether project is new or | Ongoing -
ongoing
| e
i 10. DTCP license no. 22 of 2011
[ 11. Name of licence holder Shiv Ganesh Buildtech Pvt. Ltd. &
{ others, C/o Vatika Ltd.
2. Details of license:
S.No. | Licence no. | Date of issue of | Licence Remarks
licence renewed up to '
s 220f2011 | 24.03.2011 23.03.2019 Expired
3. Details of towers:

The project consists of two towers as fof]qws:

S..No. Tower Name No. of Floors to be casted
1. Tower A Ground + 39
2 Tower B Ground + 8
4. Details of complainant unit:
| S.No. | Particulars Details ' o 1
1. Tower Tower-B J

Emall : hareragurugram@gmail. com, reragurugram@gmail.com, Website : www harera.i
An Authority constituted under section 20 the Real Estate {(Regulation and Devulopmmu?&r:t:ramﬁ
Act No. 16 of 2016 Passed by the Parliament
et (v st freew) e, 201660 v 200 st iy ity I

e ot e e 20 § G P veie 16
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2. [Unitno |72 ]
r& ~ |Floor | Seventh '
4. Type | 4 BHK + Servant (Type D) o
\ E 5. 7 | Super area 3335sgft =

5. Physical status of project: ,
The physical status of project is checked during inspection on the basis of
site plan provided by respondent and described in detailed as further:

Physical status of project “Tranquil Heights”

| S. No. | Description Tower A Tower B Remarks
1. RCC Structure Complete Complete
' upto 10t | upto 8% floor
floor ' ]
2, Brick Work /| Partially Partially
Block Work upto 7t floor | upto 4t floor
3. Internal Plaster | Notstarted | Not started

4, External Plaster Not started | Not started

L 'Electrical Conduit | Partially . | Partially
upto  10% | upto 8% floor

floor !
6. Flooring Not started | Not started
7. Doors and | Not started | Not started

Windows

8. Electrical Wiring | Notstarted | Notstarted

Emall : hareragurugram@gmeil.com, rugram@gmail.com, Website : www.harera.in
An Authority constituted under section Zﬁm Estate (Regulation and Development) Act, 2016
Act No. 16 of 2016 Passed by the Parliament o
st by st Sowow) afborr, 2011 Beir wrm 208 arbur iy wvrer
o o v e 201 G rfidiery wsoiw 16
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Kitchen —[t\_'(u'—k [ Not started Not started
top, flooring, wall
tiles) )
Bathroom |
A. Floor/wall |Notstarted | Not started
tiles :
B. CPVC/UPVC | Not started [ Not started
fittings
C. Sanitary Not started | Not started
wares '
(11, | wall Putty Not started | Not started
12 Internal Painting | Not started | Not started
13. External Painting | Not started | Not started
14. Plumbing Not started | Not started
15. . | M.S. Railing
A. Balcony Not started | Not started
B. Stairs Not started | Not started
16. Lift Door .Stone | Notstarted |Not started
Cladding o
17. | Lift Lobby Floor | Notstarted | Not started —
18. | Lift Not installed | Not installed
19. Main Stairs Only Only
’ concrete concrete
steps steps .
20. - | Fire stairs Only Only
' concrete | concrete
steps steps ]

Emall ; harer gram@jgmail. com, reraguru ail.com, Website ; www. harera.in
An Authority constituted under section 20 the Real Estate Regulation and Developmenr.] Act, 2016
Act No. 16 of 2016 Passed by the Parliament
v (efowr v ouny) sfifver, 20183 vier 204 s wiser mtweey

o v ey ity 2018 s v 15
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Basement Q_Oniy | only .
structure structure
L ) - work | work i
22, RCC Water | Notstarted | Not started
storage tank on
" | terrace -
23. | FireFighting  |Notstarted | Notstarted
24. |EWS | The work is not started. -
(Economically
Weaker Section)
| v |25, Community The plan provided by respondent doesn-'t
. Building show the location of community building in
the project.
26. Swimming | The work is not started.
'. Pool
| 27. STP  (Sewerage | The work is not started.
Treatment Plant)
28. Underground | The structure work of underground tank is
Water Storage | progressing.
Tank , '
29, Solar Energy | The work is not started.
Panel _
30. Gensets | Gensets are not installed till now.
31. Internal Roads The work is not started.
32. |Street Light The work is not started.
33. Rain Water | The work is not started.
Harvesting _
34. Landscaping The work is not started.

Emall : hareragurugram@gmail com, reragu : .com, Webslte : www.harerain
An Authority constituted under section 20 the Real Estate (Regulation and Dmlopmenﬂ Act, 2016
Act No. 16 of 2016 Passed by the Parliament
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35. Boundary Wall | The work is not started. -
36. Entrance Gates The work is not started.
" 137. 7| Storm Water | The work is not started. o
Drains
38. Water Supply | The work is not started. ]
Lines | N~
39. Sewer Lines The work is not started.

Fourteen number of photographs captured during site inspection are
attached herewith as annex-C.

6. Observations:

During site inspection, it is observed that the construction of third tower is
also progressing on the project land which is not approved in the plan
provided by respondent.

7. Environment Clearance:
The respondent was asked to provide the letter regarding environment
clearance of the project but, they have provided a copy of minutes of 150"
meeting on 07.04.2017 held by State Expert Appraisal Committee (SEAC)
wherein at sr. no. 150.20 this project has been recommended to State
Environment Impact Assessment Authority (SEIAA} for grant of
environmental clearance under EIA notification dated 14.09.2006. M/s
vatika Itd. has provided a photocopy of their letter dated 04.07.2017
~ addressed by them to The Chairman, SEIAA for environmental clearance of
their project in reference to SEAC recommendations dated 07.04.2017.
| Except the above two documents no other document has been provided by
the promoter. However, the complainant has provided the copy of 102nd
meeting of SEIAA held on 20.04.2017 wherein the project under reference
has been referred back to SEAC for site visit and verification of various

Emall : harsragurugram@gmail.com, rulgurug:n:@gmﬂil com, Webaite : www, harera.in
An Authority constituted under section 20 the Real {Regulalion and Dcvchpmcn‘:'l Act, 2016
Act No. 16 of 2016 Passed by the Parliament
vy ([ vowey aity o) oo, 20 166w 200 s i il /""
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compliances. Another copy of minutes of 153 meeting of SEAC held on
07.07.2017 is submitted wherein a committee has been constituted with
the directions to submit the desired site report within 15 days. Since the
promoter has not provided any copy of environmental clearance so far
thergfore as on date no environmental clearance has been issued by the
competent authority for this project. Copy of meetings are attached
herewith as annex-B.

8. Conclusion: i .
Respondent were misbehaving and not co-operating during site inspection
but the site was inspected and it is concluded that the physical progress of
the project is as follows.
1. The physical progress of the tower-B in which unit of complainant is
located is approximately 25-30 percent.
2. The physical progress of overall project is approximately 20 percent.

As per the documents provided by respondent and complainant it is
concluded that no environmental clearance has been granted to M /s Vatika
Ltd. by the competent authority till now.

[ )

03.30\1
Engineer Executive

Emall : hareragurugramggmail.com, reragurugraméigmail.com, Wobaite : www.harera.in
An Authority constituted under section 20 the Real Estare {Regulation and Development) Act, 2016
Act No. 16 of 2016 Passed by the Parliament
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. ~ ATTENDANCE SHEET
" |DayAndDate " " |Monday, 18032019
Complaint Number 497/2018 -
Complainant Mr. Ashish Sardana
: Respondent M/S Vatika Ltd. e
" COMPLAINANT T
S. No. Name Mobile No. r'Signat_thl?eF_m
L | hasnih Sondenc | 30D F80473 ,s:a,.:lw
5 [ yieas Shmer® | Apigedied _ﬁ/ .
! ‘ B
RESPONDENT
S.No. Name Mobile No. _Shig_néar”é
I | RADHTUA Vermg | 77/086 355 |
QI

Vipin K- Maxyx

Emall : hareragurugramfigmail.com, re rugramisgmall.com, Website : www. harera.in
An Authority constituted under section 20 the Estare (Repulation and Development) Act, 2016
Act No. 16 of 2016 Passed by the Parliament
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Tranquil Heights, Vatika Group, Sector B2A, Gurgaon

List ppdeted Janumny 21 2021 165 | Posts U | Ve “dimee
Prewess 1 0 130 f4d 145 40 14 4R IR Pies Filer

AL

Filiwond ba S - M
Bl S PME U AE AM

Re : Tranquil Helghts, VirTka Group, Sector BZA, Gurgison

' Finally soma acton on the slla
PN

SaharMa
Serwor Mpmiber

Jowm Diate s 2009
Posty B4}

anita 7943 §

Soarch lar prajects, bulder, locaktios and topics

Start hscusso

Pusi Reply

Have any questions or thoughts aboul this?
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[F ) C,ummenq[ Custs I 1 s
hupue 3 209E 2217 AW 1482
Re : Tranquil Helghts, Vrilia Group, Sector 824, Gurgaon
Thanks ESalvorHarding,
This is good news indeed. | am stlll awalting for foundation demand for Tower E.
Lasl egied Augus! 3 2016, 0920 AM. Reason: User fagging.
[ ue || r.mmt” Gunu]u "
Aograt 3 2016 0330 AM 1453
Re : Tranquil Heights, Vatika Group, Ssctor B2A, Gurgaon
' Work is going on al good pace, The chellenga Is Vallka's attilude towards bank loan and alse the high prics that we booked al. |
“ hope the quality will justity tha prcs.
amilgup
Wamber
Joun Dalle: Aug 2011
Posts 428

Last pctod Augiisl 3 2016, 09:25 AM Ronson’ lormatting
‘ Like ;I_l':.nml-_nlr] I - ﬂul:ll_] a Fwi

R1d54

Avgue & 2018, 9735 AM

P R : Tranquil Halghts, Vatika Group, Sector B2A, Gurgaon

Soarch lor projocts, bullder, locolties and topics anita 7943 s

Have any questions ar thoughts about this? Past Reply Start Mscussior
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ot surn if tha protdems of land Itsuss with vilagars baen sortad out s yat which may b the renl renson of Tower E not baing

Sy Dot Mar 2017 commenoed.

Premta T2

L L] L — "

I

Basgumt & 208, o5 AN
Re - Tranquil Heights, Vatika Group, Sector B2A, Ourgaon
' Tower E has land issues and the resson for no construction Daspits saveral amaila Vintika in not daarly advising tha reason for
b 2 delays for lower E and has baan adviting that all the lowers will ba handed aver simullanecusly, Whan | mef ihe sita enginaars
—_— they advised thal indeed there i Insue fof lowar E which is being worked aut. This In alsn the rasson the banks ars nat spproving
h‘:‘" ady tha loan as aven the portion of the land Is dispuled the banks will not appeave the loan for the project,

Jow= Diste At 2018
Posty 2

Aot & 2016, OX 26 PY ans
R# : Tranquil Helgirts, Vatiks Group, Secter B24, Gurgaon
PR Ovigmally posted by skdilip
Is this confirmed and sure piclures taken from the sie of Tranqui hokht?
Servor Wigmiser
Yes. by my brother in law who also has a unit in the project. Pictures are from Aug 2 2016
o Dite. 2008
Postx IMA“"°
Line Comment Quoie ] i
August E 2016, D2 17 AN #1457
Re : Tranguil Heights, Vatika Group, Sector B24, Gurgson
l'. Originally posted by akdilip
Site stalus is updated by megichbricks on 6 April 2016, thare is showed only just landscaping even nowhere pifing work
SalvorHa . kocked off so without pliing wark fiow they can complele such big foundation work within shorf pariod of 3 months. Since
Sanor Member piling wark, tself takas & months lo complete.
Join Date: Aug 2008 Dty eSS0 TR g ke 35303131363233
Poaty 843
No clue about piling work or any thing, | went their persanally abou! 6-8 weeks back. and at that time the complels foundasion was

already dug. 3 days back, my brother In law wenl to chack the prograss and the pics takien that day are posled above. May ba a
good idea for you lo go and visit yoursell (or ask someone you frust to do the same) in case you are having a tough time believing
it

Like 1 :' Cnmenlq'l-] r Chirole | o s
kugust 6 2016, 01:44 PV E1458
R : Tranquil Helghva, Vatlka Group, Seclor 82A, Gurgson
. Vatika seems to heve started advertising about this project as well. Attached is tha nawspaper insart from Valika In HT south Delhi
R Oy
SalvorHa .
Semor Member
Join Diater Aug 2008
Posts: B43
Alached Filas
anitn 7543 §

Sadrch o peolocts bulder, leoalilies dnd taples

Have any guestions ar thaughts aboul this?
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Rugs! 12 2016, U548 AN w1458
Ra : Tranquil Helghta, Vstika Group, Sector B2A, Gurgaon
' Vallka psople have again uploaded the Lalast pics of olher projects on their wabsile, besldes VTH. | don't know why they don't
“ upload the plcs of our projecl.
akhilm123
New Mombor
Join Dalte. Sep 2014
Posts 13
Lasl pcited Augusl 12 2016, 1127 AM
run” Cnm-rllnl][ :hm] [] Flag
Saorch lor projects, builder, localdes and topics anita. 7943 s
Stal Disrusson

Post Reply

Have any gueslions or thoughts abaul this?
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Doar Fronds,
. Unfortunately | am stuck in VTH project (oo, Vallka lold ma to gal the loan approved through indla Bulls as this s the only compary
g doing thal. Can somebody plonsa guida ma on this. Should wa pay Vatika mors or jusi sit and wali?
Zeun1e Thanks
New Mpmbes Vighal

Joen Diate Jan 2014

Posts 3

Lisst watted Auguast 13 2016, 0425 PM
i " R ¥ i)
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Tranquil Heights, Vatika Group, Sector 82A, Gurgaon

Losl updated: Jaruery 31 2631 1658 | Proaty S

Mravious | OR 19 14A 4P T nam 16 085 Hadt Filter
Fllgens by B - A
Dwecemibser 31 2006 10 34 AW [RE¥4]
ﬁ Re ; Tranquil Heights, Vatlka Group, Sector 824, Qurgaon
)
g asking Vatika for project mMmeiﬂmmmmwmmm@-m
s ok e~ 1o the sito Itself o bry & see for

wabslie or cusiomer porial login and denlal of site visit clting safety issues. Finally decided 1o just go
mysell on 20th Dec 16 aflemocon.

hemings
New Mamber 1]Thull-powllmm“hmlmdim-rnrﬂlmincnlrygllc.mmTMEuw \o ba constructed.. which
mmmhmwmumumwuﬂlbﬂmwmm TowerB&C ..
'::;D:'Mx's ZlTwA.B&Chwnwmmpmgmaullmmmdmdjn.Tqumwmwnmhy
tha foundation piles (though Vabka claims excavation is over on e-mall)

3) Site peopla say Tawer E excaviion may start in January 16 and then to be followed by foundalion 2 months later...but Vatika
dsims a lot of things and has nellher trus information on progress or delivery standards.

Last adiled Decomber 31 2016, 11:42 AM

f Like l [ Commeni ] [ Quaote l 1 e
January 3 X017 02 36 PM w1472
Re : Trandguil Helghta, Yaifks Group, Sector B2A, Gurpson
' The picturas ciickad ara not attachad here. Do you have the pictures of construction work as on 29 Dec
A6 A
Sohnapark
Marmber
Jon Date: Mar 2013
Posts: T8
[ Like ] Camment 1 [ Cuote J [ =
January 8 2017, 0252 PM 1473
Re ; Trangull Helghts, Vidika Group, Sector B2A, Gurpaon
. Complain in CM window
5 A
Ranvijay
Mew Member
Jon Date: Jul 2016
Posts: 12
[ LII-][ comr-.:][ mgu] I Flea
January 14 2017, 09 37 PM H1474
ﬁ Re : Tranquil Helghts, Vatika Group, Seclor B2A, Gurgaon
Hare goes - Tower AB,CL nts are progressing to complation of B -1 level, Tower C, D, E visible In pholo...
! Phoio
hemingg...
N Membar
Join Date: Aug 2015
Fosis: 20
Las! pefod Jayisery 14 M017. 09 55 P
[ Lo ] [ commant : r_ﬂl.lnll ] M Tlea
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Naida Murmibsal Punn Banglorn Chennal Kalkalo Graatar Nolda Farldabod Moen

Live | [_ Comment ]l Quete ] "

Re : Tranquil Heighna, Vatiis Group, Seclor 124, Ourgasn

Tower E excavation dosent seem complate...anly lavalling stage Is don , no axcavallon complaled for laying of foundation.. baen a
year plus since installment was taken h' i analansiets e

. Pty

EL:Ml][ ﬂual] L]

14T
Re : Tranquil Helghts, Vatika Group, Sector B2A, Gurgaon
Tower D as one can see has foundation done and basement level - 2 conatructed
1 Pnotos
|LD:E]LI.'.WIH-|IJ[ u\.luo] o Fiea
=1478

Re : Tranquil Helghts, Vatika Group, Sector B2A, Gurgaon

Tower E just has this old well on if's sile and no further progress. Now Valika says 3-4 months instead of the 2 months stated end-
Dec for foundation lo start

1 Pholo

Lag edited January 14 2017, 09.53 P

(o) (oo ) (o]

LAE 1)

Re : Tranqull Helghts, Vatlks Group, Sector 824, Gurgaon

With same efforl one can approach tha project even from oulside if Valikn doesn't allow site vists.. to check for onasel, given the
road spaca on she boundary

Lagt edited January 14 2007, 09.56 Pi

(&) (o] (Cam )

N14B80

Re : Tranquil Halghta, Vallks Group, Gsctor 824, Gurgaon

From 2013 lo 2017...tha praject is moving very slow as expected. But Im worried as thera s NO promotion of this projac! and no
marketing buzz. Why should Vatika keop this project low on visibliity? Till now no Bank is ready 1o give loan excapl India Bulls. I've
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